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HOUSE OF THE PEOPLE
- Tuesday, 1st December, 1953

The House met at Half Past One
of the Clock.

[MRr. SPEAkER in the Chair.]

ORAL ANSWERS TO QUESTIONS
ACCOUNTING SYSTEM

*443. Shri S, N. Das: Will the Minis-
ter of Finance be pleased to state:

(a) whether steps have been taken
to overhaul and reform the existing
accounting system of the Union and
State Governments, which is outmoded
in the present constitutional set up;

{b) if so, what; and

(¢) whether the Comptroller and
Auditor-General has submitted any
suggestions in this regard?

The Minister of Finance (Shrl C.
D. Deshmukh): (a) to (c). A state-
ment giving the required informa-
tion is placed on the Table of the
House. [See Appendix III, annexure
No. 1.]

Shri §. N. Das: In regard to item
(ii) mentioned in the statement, may
I know whether any team of officials
has been asked to prepare all the
amendments that are necessary in the
existing accounting rules and proce-
dure?

Shri C. D. Deshmukh: Yes, Sir.
Shri 8. N. Das: May I know how

long it will take, or is the hon. Minis-
ter in a position to state the definite
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period within which this accounting
procedure and the rules will be
brought according to the Constitu-
tion?

Shri C. D. Deshmukh: It is not pos-
sible to say that, but the report of
these officers was expected to be re-
ceived by the Comptroller and
Auditor-General before the end of the
financial year.

Shri S. N. Das: May I know whe-
ther the State Governments have been
consulted with regard to the separa-
tion of audit from accounts and the
general need for bringing the existing
rules in accordance with the changed
conditions brought about by the Con-
stitution?

Shri C. D. Deshmukh: I cannot
answer the question. Generally in
regard to the separation of audit and
accounts, we are in correspondence
with the State Governments.

PREPARATION OF MaPs 1N HINDI

*444. Sardar Hukam Singh: Will the
Minister of Natural Resources and
Scientific R h be pl d to
state:

(a) whether the Survey of India De-
partment has undertaken the prepara-
tion of any maps in Hindi;

(b) what special maps have been
prepared in Hindi since the 7th July,
1952; and

(c) whether this Department pre-
pares any maps in any regional langu-
ages as well?

The Deputy Minister of Natural ke—
sources and Scientific Research (Shri
K. D. Malaviya): (a) Yes, Sir. “
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(b) None.
(c) No, Sir.

Sardar Hukam Singh: When was
the preparation of these maps in Hindi
undertaken? When was the decision
to print them in Hindi taken?

Shri K. D. Malaviya: The first Hindi
map was published in 1952, but the
main difficulty that has delayed
the publication of the maps since
the beginning is non-availability of
suitable Hindi types.

Sardar Hukam Singh: Are there any
special features to be depicted in the
maps prepared by this Survey?

Shri K. D. Malaviya: Yes, Sir. In
regard to the programme of printing
Hindi maps, the proposal is to have
railway maps, road maps and other
types of maps which are possible, but
as I said, everywhere the difficulty is
in regard to finer Hindi types.

Dr. Ram Subhag Singh: What are
the maps the preparation of which has
been undertaken by Government in
Hindi?

Shri K. D. Malaviya: The program-
me of Hindi maps is: 70 miles poli-
tical map of India; 70 miles physical
map; 128 miles map of India; 192 miles
map of India and then maps on the
sca’e of 1” for 16 miles.

Shri 8. N. Das: In view of the
difficulties experienced by Govern-
ment, may I know whether any steps
have been taken to remedy the diffi-
culty experienced by non-availability
of Hindi types?

Shri K. D. Malaviya: The difficulty
has been considered and we hope that
we will soon start the finer types in
Hindi.

MECHANISATION CENTRE FOR MINES

*445. Sardar Hukam Singh: Will the
Minister of Natural Resources and
Beientific Research be pleased to refer
to the reply given to starred question
No. 1124 asked on the Bth September,
1953 and state:

(a) whether the Expert Committee
appointed to examine the possibility of
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getting up a Mechanisation Centre at
the Indian School of Mines for impart-
ing training to the students in mine
mechanisation has submitted its report;
and

(b) if so, what action
taken on that report?

The Deputy Minister of Natural Re-
sources and Scientific Research (Shri
K. D. Malaviya): (a) and (b). The
Committee has not yet been able to
meet, because one of the members,
who is a specialist in coal mining and
mining machinery and whose presence
is absolutely necessary for the work
of the Committee, is abroad. He has
gone for further special training and
is expected back in January 1954.

has been

FACILITIES TO GOVERNMENT EMPLOYEES
FOR SPREADING EpucaTtion

*446, Sardar Hukam Singh: Will the
Minister of Home Affalrs be nleased
to refer to the reply given to starred
question No. 1390 asked on the 17th
Apri! 1953 and state:

(a) whether any employee, wishing
to utilise his spare time for spreading
education must first seek permission
from Government; and

(b) if so, what is the number of
employees (i) who sought permission,
and (i) to whom permission was
given?

The Deputy Minister of Home
Affairs (Shri Datar): (a) No.

(b) Does not zrise.

Sardar Hukam Singh: Are there
any special difficulties in allowing
these persons to take up that work
if we want to have a literary drive
in our country?

Shri Datar: My hon. friend has
misunderstood my reply. We have
issued instructions that they can join
and carry on such work without any
permission.

Sardar Hukam Singh: If there is
no permission required, has the Gov-
ernment any data in regard to the
number of persons who have taken
up this work and whether they are
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getting any mmuheraﬁon by way of
conveyance etc.?

Shri Datar: They cannot, under
the rules, get any remuneration at all.
The work ought to be done in an
honorary capacity.

Sardar Hukam Singh: Is even con-
veyance not allowed to them?

Shri Datar: On that question, I
have no information at present.

Hicek CoURT JUDGES

*447. Dr. Ram Subhag Singh: Wil
the Minister of Home Affairs be nleas-
ed to state whether Government pre
pose tg allow High Court Judges to
practise after retirement in the
Supreme Court or in a High Court
other than the one where they served
before retirement?

The Deputy Minister of Home
Affairs (Shri Datar): This proposal
is under the consideration of the Gov-
ernment of India.

Dr. Ram Subhag Singh: Has the
Government of India also asked the
State Governments to express their
opinions on this proposal?

Shri Datar: Yes, the opinions of
State Governments have been receiv-
ed.

Dr. RBam Subhag Singh: May I
know which are the State Govern-
ments that have expressed their dis-
agreement in regard to this pro-
pgsal?

.

Shri Datar: It will not be proper at
this stage to disclose the names of the
various States.

Dr. Ram Subhag Singh: Do Go-
vernment propose also to increase
the retirement age of the High Court
Judges?

Shri Datar: No, Sir. This question
has been already answered by me
previously.

Mr. Speaker: We will go to the
next question.

1 DECEMBER 1953

Oral Answers 614
N.C.C.

*448. Dr. Bam Saobhag Singh: Wil
the Minister of Defence be pleased to
state:

(a) whether Government propose to
form some more National Cadet Corps
Air Squadrons; and

(b) if so, how many and when?

The Deputy Minister Of Defence
(Shri Satish Chandra): (a) Yes.

(b) During the current year the
following Air Wing units of the
N.C.C. have been raised:—

Senior Division:

1 Air Squadron in Madhya Pra-

desh

1 Air Squadron in Punjab.
Junior Division:

One Air Troop in each of the
Public Schools at Indore, Begumpet,
Ajmer, Patiala and Lovedale.

Dr. Ram Subhag Singh: May I
know the expenditure incurred in
introducing this air squadron train-
ing?

Shri Satish Chandra: There are no
separate figures available for the ex-
penditure incurred on the air wings
alone, because the N.C.C. expenditure
as a whole is shared between the
Centre and the States.

Dr. RBam Subhag Singh: Has any
priority list been prepared for giving
allotment for air squadron training to
different flying clubs in the country?

Shri Satish Chandra: There is no
priority. As the demands come from
the State Governments,—and if they
are prepared to bear their part of the
expenditure—the Central Government
opens an air unit in a college or a
university at the particular place.

Dr. REam Subhag Singh: Has any cir-
cular been sent to all the State Gov-
ernments in regard to that, so that
they might send in their proposals?

Shri Satish Chandra: It is quite ob-
vious that the air squadrons can be
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opened only at places where there are
flying clubs. We have asked the State
Governments if they would like to
have more air squadrons in co-opera-
tion with the flying clubs in their
respective States.

Shri T. S. A. Chettiar: As there is
no flying club at Lovedale, may I
know where they propose to give the
air training? Lovedale was one of the
places mentioned by the hon. Deputy
Minister.

Shri Satish Chandra: I told the
House that there is one air troop of
the Junior Division at Lovedale.
There is no flying training given in
the Junior Division,

‘EXCHANGE OF CULTURAL VISITS

*450. Shri 5. N. Mishra: Will the
Minister of Education be pleased tc
refer to the reply to starred question
No. 173 asked on the 5th August, 1953
and state:

(a) the number of Cultural visits sc
far of distinguished foreigners to lndis
and of distinguished Indians to forasign
countries under the auspices of the
Indian Council of Cultural Relations
since its inception;

(b) the study tours of eminent
Indian and foreign scholars for which
grants have been given by the Council
so far; and

(c) the foreign institutions where
chairs of Indology have been institut-
ed?

The Deputy Minister of Natural
Resources and Scientific Research
(Shri K. D. Malaviya): (a) Five and
three respectively.

(b) Three and one respectively.
(e) One. -~

Shri 8. N. Migshra: May I know the
names of institutions in foreign coun-
tries with which this Council has esta-
blished cultural contacts?
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[The Minister of Education and
Natural Resources and Scientific Re-
search (Maunlana Azad): The Council
can establish relations with institu-
tions in foreign countries. However,
it has not started any such work.
But such relations have been esta-
blished wherever it has opened its
cultural centre, as for example in

Tehran where it has sent a Professor
of Sanskrit for the University.]
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[Maulana Azad: Sometimes invita-
tions are sent through the Govern-

ments and sometimes direct to the
Couneil.]
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Shri Muniswamy: May I know, Sir,
whether this Council publishes any
report after having study groups; if
so, how many reports have been pub-
lished so far?
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[Maulana Azad: It has not publish-
ed any special report in this connec-
tion.]

MINERALS IN ANDHRA

*451. Shri Amjad Ali: Will the Minis-
ter of Natural Resources and Scientific
Research be pleased to state:

(a) to what extent the possibilities
of the following minerals viz.
manganese, mica, barytes, limestones
and gypsum have been explored in the
State of Andhra; and

(b) whether there is any deposit of
coal in the State of Andhra?

The Deputy Minister of Natural
Resources and Scientific Research
(Shri K. D. Malaviya): (a) A state-
ment giving the information requir-
ed is laid on the Table of the House.
[See Appendix III, anmexure No. 2]

(b) No, Sir.

Shri Amjad Ali: As regards (a),
may I know with regard to maganese,
mica, barytes and limestone, whether
any of these minerals have been under
prospecting survey in Andhra?

Shri K. D. Malaviya: The explora-
tions have been carried out and the
information available has been laid
on the table of the House. With re-
gard to detailed prospecting, it all de-
pends upon private industrialists or
anybody else who undertakes the ex-
ploitation of those minerals on the
advice of the Government.

Dr. Rama Rao: May I know whe-
ther the Government are doing any-
thing to develop these ores indus-
trially?

Shri K. D. Malaviya: As I said, the
exploitation of mines is a State sub-
ject. We are only to carry out a
general survey and advise the State
Governments as to what minerals are
found in particular States.
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PorPY

*452., Shrimati Kamlendu Mati
Shah: Will the Minister of Finance be
pleased to state:

(a) whether Government propose to
ban the cultivation of poppy in the
areas where it is permitted now;

{b) if so, whether any time limit has
been fixed; and

(c) whether Government are aware
that poppy plant is an essential substi-
tute for cereals which are difficult to
grow in the hilly regions of Tehri-
Garwal District?

The Deputy Minister of Finance
{Shri A. C. Guha)): (a). and (b).
No, Sir. Government have no pro-
posal to ban the cultivation of the
poppy in the traditionally growing
areas, but they have enforced an over-
all restriction of acreage during the
current opium year, namely, 1-10-53
to 30-9-54, in view of the satisfactory
stock position, the reduced domestic
requirements and an anticipated fall
in the export demand. Government
have also a proposal to abolish, in
the course of the next two years, the
cultivation of the poppy for the ex-
traction of opium in Himachal Pra-
desh where the yield is poor and con-
trol difficult. Similarly, where poppy
is cultivated for seeds and not for
extraction of opium as in certain dis-
tricts of the Punjab, PEPSU and the
Uttar Pradesh, poppy cultivation will
be progressively reduced.

(c) The information at the disposal
of Government does not support that
it is difficult to grow cereals in Tehri-
Garhwal; Government are, however,
aware that poppy heads are being
used by the inhabitants of that area
as an article of food. For this reason,
it has been decided, in consulta-
tion with the Uttar Pradesh Govern-
ment to continue the cultivation of
poppy heads in Tehri-Garhwal, al-
though on a progressively diminish-
ing scale for the next four years.

Shri Sarangadhar Das: In view of
the fact that some years ago the Go-
vernment had decided to reduce the
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consumption of opium by 1Q, per cent.
every year, may 1 know how it is
going to be reduced if the poppy
cultivation is not reduced?

Shri A. C. Guha: Sir according to
International Convention we are going
to stop the supply of opium to di-
flerent States for oral consumption
and that would be stopped in 1959.
Accordingly, we are also reducing
the acreage under poppy cultivation.

Shri K. K. Basu: May 1 know what

percentage of this poppy production
is consumed within the country and
what percentage is exported?

Shri A. C. Guha: Sir, that informa-
tion iz not readily available with me
now.

Shri Radhelal Vyas: May I know
whether the yield in the Himachal
Pradesh is really less or is it shown
to be less because opium is smuggled
out of that State?

Shri A. C. Guha: There is a little
amount of smuggling in Himachal Pra-
desh.

INCOME-TAX TRIBUNAL (PATNA BENCH)

*454. Shri. Nageshwar Prasad Sinha:
(a) Will the Minister of Law be pleas-
ed to state whether there is a proposal
to shift the Patna Bench of Income-
Tax Appellate Tribunal?

(b) If so, to what place?

(c) Has the Bihar Chamber of Com-
merce submitted a representation pro-
testing against the proposed shifting?

(d) What decision has been taken on
their representation, if any?

The Minister of Law and Minerity
Affairs (Shri Biswas): (a) Yes,

(b) Calcutta. -

(e) Yes.

(d) The matter is under considera-
tion. No final decision has been
taken so far.

Shri Nageshwar Prasad Sinha: May
I know whether there was also a pro-
posal to shift the Allahabad Bench
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to somewhere else and that has been
cancelled, whereas the case of Bihar
has been kept hanging?

Shri Biswas: As a matter of fact,
the proposal for shifting both the
Allahabad Bench and the Patna
Bench came before us, from the
President of the Tribunal at the same
time. There were a number of repre-
sentations received from Allahabad
against the shifting of the Bench
from there. None, however, had
been received regarding Patna. So,
when the matter was considered
later, in consultation with the Presi-
dent of the Tribunal, it was decided
to retain the Allahabad Bench for
the time being. So far as Patna was
concerned, in view of the fact that no
serious representations had been
received, the proposal to shift it stood.
But, then, after the decision to retain
the Allahabad Bench was publicised,
there came in a torrent of protests
from Patna. As a matter of fact, Sir,
the suggestion was that although the
Patna Bench was proposed to be re-
moved to Calcutta, the assessees would
be given the option to have their cases
heard either at Calcutta or at Patna.
A sort of a skeleton office would be
maintained at Patna to receive the
appeals and applications and when
a sufficient number had accumulated,
a Bench would come from Calcutta
to dispose of these appeals at Patna.
However, this has not satisfied the
objectors. We have, now, a large
number of representations from the
Chamber of Commerce, other Com-
mercial bodies and institutions and the
Bar and so on. So, the whole matter
is now being re-considered, in view
of these representations.

Shri Nageshwar Prasad Sinha: May
I take it from the answer given by
the hon. Minister that the case of
Bihar will also be considered favour-
ably if there are serious representa-
tions made torrentially?

Shri Biswas: It all depends upon the
merits of these representations.
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“ELEcTION LAW REPORT™

*455. Shri Nageshwar Prasad Sinha:
Will the Minister of Law be pleased
to state when the ‘Election Law Re-
port’ containing the decisions of the
Supreme Court and High Courts of .
the States is expected to be published?

The Minister of Law and Minority
Affairs (Shri Biswas): The Election
Law Report will be published in parts
and the first part is expected to be
published some time in December,
1953.

Shri Nageshwar Prasad Sinha: May
I know if it will be an out and out
Government concern?

Shri Biswas: It will be a Govern-
ment publication; just as we have re-
ports of the High Courts and the
Reports of the Supreme Court, we
will have reports of the Election
Commission.

Sardar A. S. Saigal: May I know if
Government is contemplating to
change the election law according to
the latest decision of the Supreme
Court?

Shri Biswas: That question does not
arise out of this.

Shri Syed Ahmed: What is the
decision of the Supreme Court—
there is no decision of the Supreme
Court so far.

STANDARD Vacuum O1L COMPANY

*456. Shri K. P. Sinha: Will the
Minister of Natural Resomrces and
Scientific Research be pleased to state
the period for which the mining and
prospecting licences have been granted
to the Standard Vacuum Oil Company
in West Bengal?

The Deputy Minister of Natmral
Resouyrces and Scientific Research
(8hri K. D. Malaviya): No prospect-
ing license or mining lease for
petroleum has yet been granted to
the Standard Vacuum Oil Company
in West Bengal.

Shri K. P. Sinha: Did this Company
undertake any survey of that area?
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Shri K. D, Malaviya: Yes, Sir; a
survey was undertaken by this Com-
pany sometime back.

Shri K. P. Sinha: Has any report
been submitted and is there any pro-
spect of oil there?

Shri K. D. Malaviya: Yes, Sir.

Shri K. K. Basu: May I know whe-
ther it is one of the conditions of
allowing that survey that if there is
any favourable report received, the
Company will get the mining lease of
that area?

Shri K. D. Malaviya: No, Sir, not
like that.

D.V.C. LoAN

*457, Shri K. P, Binha: Will the
Minister of Finance be pleased to state
whether the entire amount under first

" D.V.C. loan has been drawn?

The Minister of Finance (Shri
C. D. Deshmukh): According to the
latest report available as on the 31st
August 1953, a sum of- § 14,085,206
has been drawn out of the total first
loan amount of $18,500,000.

Shri K. P. Sinha: May I know
whether the first loan would cover
the entire cost of the D. V. C. first
stage?

Shri C. D. Deshmukh: It will cover
the foreign exchange element in the
Bokaro thermal plant, the Konar dam
and the three transmission lines—
about 470 millions—covering Burdwan,
Kharagpur, Sindri etc.

Shri K. P. Sinha: Is there any pro-
gramme for drawing the second loan?

Bhri C. D. Deshmopkh: We have
obtained a second loan—19'5 million
dollars.

Shri S. N. Mishra: May I know
whether the Rau Committee has com-
mented on the utilization of this loan
in any way and, if so, to what effect?

Shri C. D. Deshmukh: I do not deal
with the Rau Committee. That con-
cerns the Ministry of Irrigation and
Power.
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Shri S. N. Mishra: Sir, since my
question relates to the utilization of
loans, I think it is the Finance Minis-
ter’s concern.

Shri C. D. Deshmukh: The matter
has not come to my notice.

Census REPORT

*460. Shri Krishnacharya Joshi: Will
the Minister of Home Affairs be
pleased to state whether Government
have received 1851 Census Report
from the Hyderabad State?

The Deputy Minister of Home
Affairs (Shri Datar): The 1951—
Census Report on Hyderabad State is
under preparation and is nearing
completion.

Shri Krishnacharya Joshi: May 1
know how many of the other States
have sent their reports?

Shri Datar: There are a number of
States.

Shri Krishnacharya Joshi: When do
the Government propose to publish
them?

Shri Datar: The Government pro-
pose to publish all the reports regard-
ing census as early as possible.

=it 7w XA : T § I gwAT

# i &xoame & forr gfcot Wi gt
%1 fomm war § I Y A Sow ¥ faay
T ¢ ?

Shri Datar: The census will deal
with all this.

St TAE AT : ST A v
fre ag @ W T Y ?

FoqW WET © AT FT I W
g?

o Aaw AART TR ST AgaA
ot gfmal # femmar ¢ ot 9 #
m e a T E?

Shri Datar: Directions have been
issued regarding enumeration of sche-

duled castes and they would be follow-
ed in the case of Hyderabad also.
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LoTTERIES AND PUZILES

*461. Shri Radha Raman: (a) Will
the Minister of Finance be pleased to
state whether Government are aware
of the fact that a great amount of

Indian currency flow to foreign
countries through lotteries and
puzzles?

(b) Do Government propose to take
any steps to stop this out-flow of
money or introduce some alternatives?

The Parliamentary Secretary to the
Minister of Finance (Shri B. A.
Bhagat): (a) and (b). Though remit-
tances are specifically allowed for
this purpose, Government are aware
that there is some outflow of funds
on account of lotteries and puzzles.
They do not however think that it is
of such a large order as to justify
further tightening up of exchange
control which would have other un-
desirable results.

Shri Radha Raman: May I know,
Sir, if the Govesnment has collected
some figures of the number of lotteries
and puzzles run in India in which
foreign participants won the prize?

Shri B. R. Bhagat: No, Sir.

Shri Radha Raman: May I know,
Sir, if the Government proposes to col-
lect such figures in future?

Shri B. R. Bhagat: No, Sir.

Shri G. P. Sinha: In view of the
fact that the Government has replied
that there are no figures before the
Government, how could the Govern-
ment think that the.....

Mr. Speaker: Order, order. The
hon. Member is arguing.

Shri T. N. Singh: Are the Govern-
ment aware of the fact that there are
certain lotteries and puzzles which
are run both in this country and in
some neighbouring countries with
separate offices and with separate
arrangements for financial remittances
and payment and that there are such
concerns in Delhi itself?
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Shri B. R. Bhagat: There may be
some of these offices, but this ques-
tion does not specifically relate to
them. We are concerned only if it
comes under the exchange control
regulations in case of their remit-
tances.

Lasour Uwniows N PEPSU

*463. Shri Ajit Singh: Wil the
Minister of States be pleased to state
how many labour unions have been
registered under the Indian Trade
Unions Act. 1926 since the ‘President’s
Rule’ has been promulgated in
PEPSU.?

The Minister of Home Affairs and
States (Dr. Katju): Two, namely, (1)
the‘ €entral Bank of India Employees
Union, Patiala; and (2) the Patiala
Cement and Quarry Workers Union,
Surajpur.

Bhri Punnoose: What was the total
number of labour unions in PEPSU
when the President’s rule began?

Dr, Katju: Eight plus two make
ten—now,

Shri Punnoose: May I know whe-
ther the recognition of any union
has been cancelled during this time?

Dr. Katju: I require notice.

History oF FREEDOM MOVEMENT

*464. Shri S. C. Samanta: Will the
Minister of Education be pleased to
state:

(a), who will bear the expenses of
the State Committees, formed to help
the Central Committee for the com-

pilation of the History of the Freedom
Movement;

(b) whether it has been finally
settled how far into the past the Com-
mittees will go to collect materials;

(c) whether any attempts have been
made to collect relevant materials
from foreign countries; and

(d) if so, what are they?
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The Depuly Minister of Natural Re-
sources and Scientific Research (Shri
K. D, Malaviya): (a) The State Gov-
ernments concerned.

(b) Materials are being collected of
all resistance activities of the people
against the rule of the East India
Company after it was established in
different places &t different times.

(c) Yes,

(d) As the materials already col-
lected are voluminous and have not
yet been fully classified, it is mot
possible to give an account at this
stage.

st geo ®o WA : T F I
a%aT § fF ag ot Tamn Tar g W F
e w7 faudt gfedt ¥ awq ¥
¥ W F1E FAfEe s 7 frar
g ?

st ®o Wo wrewtw: Y, TE,
oo =feft ¥ g & ft FAfEw
el frar AT § W) ST #F w
g & wmr i &

ot gEo ®o aww c wT IhA
® fadeg?

S isSymd S e

gty SMR e Sl stnygonsy Sy
€ e P ol 2 (Ol Ubye)
Nuﬂm‘ﬁ.w-!uo-ﬁdﬂf
o p by 2 LS pax Jirstee s &
- A Wl eyl 2 U, F

[The Minister of Education and
Natural Resources and Scientific Re-
search (Maunlana Agzad): No specific
pl can be d at this stage.
The material collected by the Com-
mittee is sufficiently vast and relates

to various places.]

=t gwo ®to WYR : AT & W
s faar &, 70 g amg gar
AT IA R A E@TFTG !
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ettt oS oo Uy
= 2US ad iy o8 o2 a0
B I
suth K e oS oy - e ST
[Maulana Azad: There are certain
things which are not to be returned;

just as material has come from the
United States and we are to keep it]

st qWo o AW : T AAT S
& I} ¥ ot dAfaw e foar mn
g?
-6 e Ol Uy
[Maulana Azad: Quite a lot.]

Shri H .N, Mukerjee: May I know if
the documents in the National Archi-
ves like those which Sir Allan Hume
examined before the foundation of
the Congress are being made available
to Members of this Committee and
to those who are collaborating in the
production of this history?

Maaulana Asad: Yes.

AID To HOSPITAL IN JAMMU-KASHMIR
STATE

*465. Shri Gidwani: (a) Will the-
Minister of Defence be pleased to state
whether it is a fact that the Govern-
ment of India have offered all equip-
ment and accessories intended for a

dern 500-bed hospital in the State
of Jammu and Kashmir?

(b) If so, what will be the total
expenditure on it?

(c) Has any such help been given
or is intended to be given to any other
State?

The Deputy Minister of Defence
(Sardar Majithia): (a) Yes, mostly
from the stocks of stores found sur-
plus to the requirements of the
Armed Forces.

(b) The book value of the stores
is approximately Rs. 1,86,000/-.

(c) Surplus medical stores worth
about Rs. 3 lakhs have been given to
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a number of State Governments for
the use of the civil population; ex-
pendible stores free and non-expendi-
ble stores at 10 per cent, of their
baok value.

9,580 bottles of Dried Blood Plasma,
surplus to the requirements of the
Armed Forces, estimated to be of the
value of Rs. 1,82 lakhs, were also
recently distributed free to the State
Governments and the Ministry of
Labour, Coal Mines, Dhanbad.

PART ‘B’ STATES SPECIAL AID INQUIRY
COMMITTEE

*466. Shri Gidwani: (a) Will the
Minister of States be pleased to state
whether the Part ‘B’ States Special Aid
Inquiry Committee has submitted its
report to Government?

(b) If so, what are the recommenda-
tions of the Committee?

(¢) Have Government considered
them and if so, which of them have
been accepted by Government?

The Minister of Home Affairs and
States (Dr. Katju): (a) Yes.

(b) and (c), The recommendations
of the Committee are at present under
active consideration, The report snd
the decisions taken by the Govern-
ment will be published as soon as
possible,

O TANKER

*467. Shri Muoniswamy: (a) Will
the Minister of Defence be pleased to
state whether it is a fact that an ocean
going oil tanker (a new ship) has
been acquired by our Indian Navy,
recently?

(b) What is the name of the ship?

(¢) Wherefrom has this new ship
been acquired?

{d) What is the capacity of this new
oil tanker?

The Minister of Defence Organisa-
tion (Shri Tyagi): (a) Yes.

(b) The ship’s name iz SHAKTIL
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(c) From the builders, Messrs.
Navalmeccanica of Naples, Italy,

(d) Three thousand and -eighty
tons.

Shri Muniswamy: May I know the
cost of this oil tanker?

Shri Tyagi: The cost is Rs. 48
lakhs excluding Rs. 5 lakhs for modi-
fication, spare-parts, etc.

Shri Muniswamy: May I know whe-
ther this is the only oil tanker that
we have in our country?

Shri Tyagi: I believe it is the only
one with the armed services. Well, I
am not sure about the whole country.

Shri H. N, Mukerjee: May I know
if it is a fact that we shall have no
oil tankers of our own to carry the
oil which shall be refined in the new-
ly set up refineries in Bombay, to
other parts of India, when these re-
fineries get going?

Shri Tyagi: This pertains to a part
of the fleet train which comprises of
so many ships and the tanker is
one of those ships. It is about the
Navy and not about the other com-
panies. )

I.C.S.AND [.A.S. OFFICERS (SCALESOF PAY)

*468. Shri Dabhi: Will the Minister
of Home Affairs be pleased to refer
to unstarred question No. 459 answer-
ed on the 26th August, 1953 and state:

(a) the difference in the scales of
pay in respect of the I.C.S. officers and
LA.S. officers; and

(b) whether any of the I.A.S. officers
get the same or approximately the
same pay as the LC.8. officers?

The Deputy Minister of Home
Affgirs (Shri Datar): (a) The time-
scales of pay applicable to the Indian
Civil Service and' the Indian Admin-
istrative Service officers are shown
separately in Statement I. The pay
attached #o jindividualls posts above
the time-scale, when held by Indian
Civil Service and by Indian Admin-
istrative Service officers, so far as
they have been decided, are shown
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in Statement II. [See Appendix III,
annexure No., 3.] .

(b) Officers of the State Civil Ser-
vices who could have been confirmed
in permanent listed vacancies in the
Indian Civil Service but were not ac-
tually so confirmed and were subse-
guently appointed to the Indian Ad-
ministrative Service have been allow-
ed to draw the Indian Civil Service
scale of pay. In respect of posts re-
munenated above the time scale,
where the pay has not yet been fixed
by the Government of India the State
Governments have in a few cases
allowed the Indian Administrative
Services Officers to draw the pay
admissible to Indian Civil Service
officers holdings such posts. Subject
to these exceptions the Indian Ad-
ministrative Service officers do mot
get the same pay as the Indian Civil
Service officers.

Shri Dabhi: In Statement II it is
stated that in nespect of the other
similar posts carrying special pay or
pay above the time scales for Indian
Civil Service officers decisions re-
garding the rates of pay for Indian
Administrative Serwvice Officers have
not yet been taken, May I know
which are the other similar posts?

Shri Datar: The list is fairly large:
I cannot give the list here.

Shri Dabhi: When is the decision
regarding the special pay likely to be
taken?

Shri Datar: Immediately after we
receive the Yeplies ¢firom %he State
Governments,

Shri Dabhi: May I know the num-
ber of 1.C.S. officers at present serv-
ing in the Central Government as
well as in the State Governments?

Shri Datar: I cannot give that in-
formation off-hand.

Shrimati Remu Chakravarity: May
I know if any appeal has been made
to the Indian Civil Service about
lowering their scales of pay accord-
ingtoI. A.S. .........

Mr. Speaker: Order, order. I do not
think that question arises.
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Shri Nanadas: May I know the last
ICS officer appointed and when he is
likely to retire?

Shri Datar: I should like to have
notice of that question,

WHEREABOUTS OF SERVING PERSONNEL

*469. Shri Punnoose: (a) Will the
Minister of Defence be pleased to state
whether the authorities have been
able to help the relations concerned
in their engquiries regarding the
whereabouts of serving personnel?

(b) Did the information given by
the authorities in all cases prove to
be satisfactory?

Tae Deputy Minister of Defence
(Sardar Majithia): (a) Yes, where
sufficient particulars were futhished
to facilitate indentification.

(b) The information supplied was
satisfactory.

Shri Punnoose: How many such en-
quiries were made in 1952-53?

Sardar Majithia: The total number
from 1851 to 1853 in the Army were
186 for the other ranks. In the case
of the Navy there might have been
an occasional one, but I am not
aware of that. The same holdg good
for the Air Force.

Shri Punnoose: May I know the
average time taken to answer such
enquiries?

Bardar Majithia: It is very diffi-
cult to give the average time, I have
not got the figure. But the informa-
tion is supplied as soon as possible.

Shri Punnoose: May I know whe-
ther there is a particular organisa-
tion to answer such enquiries in full
and in time?

Sardar Majithia: Yes, there is, in
the three Service Headquarters.

HicH CoURT JuDGES

*470, Shri Krishnacharya Joshi: (a)
Will the Minister of States be pleased
to state whether certain tentative con-
clusions reached by the Government
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of India regarding uniform rules of
pensions, leave, travelling allowances
etc. of High Court Judges in Part ‘B’
States have been circulated to the
State Governments?

(b) If so, what are
mendations?

their recom-

The Minister of Home Affairs and
States (Dr. Katju): (a) Yes.

(b) The proposals have been ac-
cepted by all the State Governments
except one who have suggested cer-
tain modifications.

Sori Krishnacharya Joshi: When
will Government finalise these
rules?

Dr,: Kalju: Very soon.
STATE FINANCIAL CORPORATIONS

*471. Shri 8. C. Samanta: Will the
Minister of Finance be pleased to refer
to the answer to Starred Question
No. 1256 asked on the 29th April, 1953
and state:

(a) which other State Governments
have since set up State Financial
Corporations as envisaged in the State
Financial Corporations Act, 1951;

(b) what are the authorised and
subscribed capitals, separately for
each State; and

(c) the amount of transaction by
the Punjab Financial Corporation up-
to-date?

The Deputy Minister of Finance
(Shri A, C. Guha): (a) Besides the
Government of Punjab, the Govern-
ments of Saurashtra and Travancore-
Cochin have established Financial
Corporations under the State Finan-
cial Corporations Act, 1951,

(b) The authorised capital of both
the Corporations has been fixed ak
Rs, 2 crores, They intend to issue
Rs. 1 crore in the first instance.

(c) The State Financial Corporations
work under the respective State Go-
vernments and the Governmentj of
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India do not receive returns of this
information,

Shri 8. C. Samanta: In the last ses-
sion we were informed that six States
were trying to establish State Finan-
cial Corporations. May I know why
‘the other four are not establishing
them—what are the difficulties ex-
perienced by them?

Shri A. C. Guha: Almsot all the
States are considering the question
of setting up their own financial cor-
poratjons, The Central Government
have sent them a letter to expedite
the setting up of these State Financi-
al Corporations and to point out if
there are any difficulties. But I can-
not say why the other State Govern-
ments have not yet started this or-
ganisation.

Shri T. N, Singh: In answer to part
(¢} of this question, the hon, Minis-
ter has stated that Government do
not know about the transactions of
the State Financial Corporation,
Punjab, May I know if Government
do not consider it as one of their
functions to lock into, from time to
time, the affairs of these State Finan-
cial Corporations which are financed
partly by the Central Government?

Mr. Speaker: Order, order.

Shri Punnoose: May I know whe-
ther any advice is tendered by the
Central Government to the States in
the matter of establishment of these
corporations?

Shri A. C. Guha: As I have already
stated we have sent letters to all the
State Governments asking them to
point out the difficulties, if any, felt
by them in setting up the State Fi-
nance Corporations.

Shri B, Das: May I enquire if the
Reserve Bank exercises control under
the Banking Act, or under jts own
rules and bye-laws on these State Fi-
nance Corporations and the Industri-
al Finance Corporation of the Govern-
ment of India and there is an at-
tempt at uniformity in all the insti-
tutions?
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Shri A. C. Guha: These State Cor-
porations have been set up under an
Act passed by this House and the Re-
serve Bank according to that Act is one
of the shareholders of that organisation
and they have their nominated diree-
tors also, In that way the Reserve
Bank has certain authority over these
organisations and ample opportunity
to know the correct position of the
working of the organisation.

8hri T, N. Singh: Who audits the
accounts of these State Finance Cor-
porations?

Shri A. C. Guha: I would like to
have notice. All these are regulated
by an Act passed by this House two
years ago.

TECHNICAL ASSISTANCE PROGRAMME

*472. Shri Jhulam Simha: Will the
Minister of Finamee be pleased to
state how far it is a fact that some
of the schemes and projects are being
postponed for want of funds expected
from ‘the Technical Assistance Pro-
gramme of the United Nations Organi-
sation?

The Parliamentary Secretary to the
Minister of Finance (Shri B. E.
Bhagat): Capital aid does not form
part of the Technical Aid Programme
of the United Nations. The Programme
is mainly confined to provision of
fellowships and scholarships and of
the services of experts and ancillary
equipment. A few requests in these
flelds have had to be postponed or
withdrawn owing to the curtailment
during the current year of the funds
made available for the Programme.

Sari Jhulan Sinha: May I know the
reason why the assistance has been
curtailed?

Shri B. B, Bhagat: I do not know,
Sir, it is a matter concerning the
U. N. O.

Shri N. M, Lingam: May I know the
contribution by India in the current
year to this Fund and if there has
been any reduction: if so how much.
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The Minister of Finance (8arji C.
D. Deshmukh): $ 250,000: no reduc-
tion,

MepicrvaL Herss

*474. Th. Lakshman Singh Charak:
Will the Minister of States be pleased
to state whether any negotiation took
place between the Jammu and Kashmir
State authorities and the Central Gov-
ernment regarding the development of
medical herbs in that State?

‘The Minister of Home Affairs and
States (Dr. Katju): Some time last
year z suggestion was made by the
former Revenue Minister of Jammu
and Kashmir State that the Govern-
ment of India should encourage the
development of medicinal herbs in
the State by purchasing only the stocks
cerlifled as genuine by the State For-
est Department, A reply was sent
that the Government of India did not
themselves maintain any Unani or
jAyurvedic institution by which the
herbs could be utilised, but the Gov-
ernment of Jammu and Kashmir were
advised to send a list of the herbs
available and their prices to the Di-
rector General of Health Services and
the Director General of Supplies and
Disposals. No other negotiations have
taken place on the subject.

Th. Lakshman Singh Charak: What
was the further progress in the mat-
ter?

Dr, Katju: No further progress,

Shri T. N, Singh: Has not the (en-
tral Drug Research Institute run by
the Government of India at Lucknow
made any enquiries into this subject
and has it been kept informed of
this?

Dr. Kaiju: I shall mention this
fact to the authorities concerned. But
I thought they were not herbs main-
tained for ayurvedic and unani pur-
poses.

Shrimati KEamlendu Matf Shah: Is
it true that these herbs can be found
in the Himalayas in Tehri Garhwal?
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Dr, Katju: I have no doubt, proba-
bly it i= correct.

Shri Punnoose: Is there any pro-
posal to explore and find out whether
such medical herbs are available in
other parts of India, for instance
Travancore-Cochin?

" Dr. Eatju: I shall bear that also
in mind.

STRATEGIC RoAD IN BIKANER

*475. Shri Ajit Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government received
any complaint regarding construction
of a strategic road in former Bikaner
State near Indo-Pakistan border, by
Delhi division of Military Engineering
Service and investigated by Delhi
Branch of Special Police Establish-
ment; and

(b) if so, what action has been
taken by Government on it?

The Deputy Minister of Home
Affairs (Shri Datar): (a) Yes.

(b) A Military Court of Enquiry
held an enquiry; the accused involved
were ultimately exonerated,

Shri Ajit Singh: May I know when
the complaint was lodged with the
Special Police and when the Special
Police completed its final report?

Shri Datar: Those dates are not
before me.

Shri Ajit Singh: Who were the offi-
cials and contractors involved in this
case?

Shri Datar: There were three offl-
cials and one contractor. As the accu-
sed have been entirely exonerated
it would not be in the public interest
to give their names,

Shri Ajit Singh: May I know whe-
ther it is a fact that the uncompleted
portion of the road was built after
the complaint was ‘lodged with the
Special Police?

Sari Datar: I have no information.
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RESIDENCE OF ANDHRA STATE GOVERNOR

*476. Shri C. B, Chowdary: (a) Will
the Minister of Home Affairs be
pleased to state whether the grant of
Rs. 1,50,000, to furnish the residence
of the Andhra State Governor and a
further sum for the maintenance of
the Governor's staff is on a loan basis
or is a free grant?

(b) Is the grant by way of cash?

The Deputy Minister of Home
Affairs (Shri Datar): (a) Grants are
made on loan basis.

(b) Yes.

Shri C. R, Chowdary: May I know
whether the same facilities would be
extended to the Secretariat staff
there?

Shri Datar: In regard to this Gov-
ernment have already issued the
President’s Order. It gives all the
details,

Shri Muniswamy: May I know whe-
ther the whole amount will be spent
for movables or whether any amount
will be set apart for permanent
structures?

Shri Datar: It is for the Governor
to decide.

Dr. Lanka Sundaram: The second
part of part (a) of the question de-
sires the following information,
namely, whether a further sum for
the maintenance of the Governor's
staff is on a loan basis, Can we have
the figures in respect of this?

Shri Datar: These figures have al-
ready been given in the government
gazette. I would invite the hon. Mem-
ber's attention to the gazette publish-
ed on 13th September 1953.

Dr. Lanka Sundaram: In view of
the fact that His Excellency the
Governor of Andhra State has made
a substantial surrender of his salary
in view of the low filnances of the
State, and also in view of the fact
that the present capital is a tempo-
rary capital, may I know whether
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Government have satisfied themselves
that this considerable sum of Rs. 1}
lakhs was necessary for furnishing
the Raj Bhavan?

Shri Datar: Government find this
amount as necessary to be placed at
the disposal of the Gowvernor,

ROYALTIES ON MINERALS

‘418._'111. Lakshman Singh Charak:
(a) Will the Minister of Natural Re-
sources and Scientific Research be
pleased to state whether Government
have set up a Committee to go into
details regarding the revision of the
rates of royalties on Minerals in
India?

(b} If so, did the Government take
the views of the States before appoint-
ing any Committee and which are the
States mostly concerned with this?

The Deputy Minister of Natural Re-
sources and Scientific Research (Shri
K. D. Malaviya): (a) Yes, Sir.

(b} The Committee was constituted
on the recommendations made by the
Mineral Advisory Board at its meet-
ing held on the 7th August 1953. The
representatives of State Governments
were present at this meeting.

Th, Lakshman Singh Charak: May
I know if all the States agreed with
the view-point that the rate of royal-
ty be increased?

Shri K. D. Malaviya: Yes, Sir, that
was the general opinion.

Shri M. D. Ramasami: May I know
whether the revision will affect the
existing contracts of foreign firms
which are doing this mining business
now?

Shri K. D. Malaviya: Obviously,
when the rates are revised it will be
for everybody,

FoREIGN LANGUAGES ScHOOL

*479. Th. Lakshman Singh Charak:
{a) Will the Minister of Defemce be
pleased to state whether the School
of Foreign languages is exclusively
meant for Government employees?
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(b) How many persons were study-
ing in the School in September, 1953?

(c) How many persons have so far
studied since it was started?

(d) Can a copy of the rules and
regulations of the School be laid on
the Table of the House?

The Minister of Defence Organisa-
tion (Shri Tyagi): (a) Normally only
Government servants are eligible for
admission, but a limited number of
those not in Government employ are
also admitted, subject to the availabi-
lity of seats.

(b) 325.
(c) 1544,

{d) A copy of the prospectus of the
School is laid on the Table of the
House. [Copy placed in the Library,
See No. S. 183/53.]

Th. Lakshman Singh Charak: May
I know the number of private citizens
in this School in September 19537

Shri Tyagi: I am sorry I have not
got the break-up of the students at
present.

Th. Lakshman Singh Charak: May
I know if the Government will kindly
consider the desirability of fixing a
certain percentage of the total enmrol-
ment for private citizens of India?

Shri Tyagi: The hon. Member
wants more private citizens to be
coming to this School. I would sub-
mit it will not be possible for us to
arrange that,

Shri N. M. Lingam: May I now the
languages taught in the School?

Siri Tyagi: At present French, Ger-
man, Chinese, Persian, Arabic and
also Russian are taught, and it is the
intention to start Japanese, Burmese
and Tibetan languages for which ad-
vertisement has been made for lec-
turers.
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WELFARE OF SCHEDULED CASTES

+480. Shri Nanadas: Will the Minis-
ter of Home Affairs be pleased to state:

(a) the amount so far spent out of
Rupees four crores set apart for the
welfare of Scheduled Castes by the
Central Government under the Five
Year Plan; and

(b) for what purposes it has been
spent?

The Deputy Minister of Home
Affairs (Shri Datar): (a) The sum of
Rupees four Crores set apart by the
Central Government is intended for
the amelioration of the Backward
Classes including the Scheduled Castes
and ex-Criminal Tribes but excluding
the Scheduled Tribes and the Sche-
duled areas for which provision has
been made under Article 275 of the
Constitution. Out of these four crores
a sum of Rs. 50 lakhs has been ear-
marked during the year 1953-54 to be
given as grants in aid to State Gov-
ernment to supplement the amounts
expended by them on the welfare of
Scheduled Castes, The Government
are also considering the question of
placing some funds directly at the
disposal of certain All India organi-
zations for intensive propaganda for
the abolition of untouchability speci-
ally in the rural areas of the country.

(b) Except in a very few cases, the
State Governmeats and the Organisa-
tions who have been asked to formu-
late schemes showing how the funds
will be expended by them have not
yet submitted the schemes.

Shri Nanadas: May 1 know '‘whe-
ther any amount out of this will be
Epent for resettlement of landless
agricultural people?

Shri Datar: Mostly the amount
will be spent for propaganda in con-
nection with the removal of untouch-
ability. But in the case of Part B and
Part C States it would be used also
for housing schemes and for digging
of wells,

547 PsD.
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Shri E. K. Basu: May I know what
portion of this Rs, 50 lakhs so0 ear-
marked has actually been spent so
far?

Shri Datar: It has not yet been
spent.

Sbri C. B. Chowdary: May I know
whether there is any control on the
expenditure of these amounts allotted
to various institutions?

Shri Datar: The State Governments
will exercise due control, and there
will be proper auditing of the accounts
also,

Shri Veeraswamy: May I know the
names of the all-India organisations
which have come forward to take up
the work of abolishing untouchability
in the rural areas?

Shri Datar: I gave the names only
the other day in this very House.

Shri M. D, Ramasami: May I know
what portion of this amount will te
spent for the education of backward
classes? .

Shri Datar: This has nothing to do
with backward classes; this is for
Scheduled Castes, For backward clas-
ses Rs. 20 lakhs has been separately
set apart,

Excise CIRCLE FOR ANDHRA

*481, Shri Nanadas: (a) Will the
Minister of Finance be pleased to
state how many Central Excise Circle
offices are there in the Andhra State?

(b) Is there any proposal to have a
separate Central Excise Collectorate
for the Andhra State?

The Deputy Minister of Finance
(Shri A. C. Guha): (a) There are at
present 23 Central Excise Circle Offices
in Andhra State.

(b) No Sir.

TREND OF PRICES

*482, Shri Nanadas: (a) Will the
Minister of Finance be pleased to state
whether the price movement is show-
ing an upward trend?
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{b) If so, what are the reasons for
it?

The Parliame¢ntary Secretary to the
Minister of Finance (Shri B. R.
Bhagat): (a) The price movement is
not showing an upward trend; on the
contrary since about the end of August,
1953, the wholesale price index has
been declining,

(b) Does not arise.

Shri Nanadas: May I know the steps
taken by the Government to check
the upward trend in prices?

Mr. Speaker: Are the prices going
up?

Shri Nanadas: What steps have been
tuken by the Government for this
downward trend to come?

Mr. Speaker: The point is, can the
Government say what steps they took
to bring about this downward trend in
prices?

Shri B. R. Bhagat: It is the cumula-
tive effect of all the economic policies
of the Government of India.

Mr. Speaker: Let us go to the next
question.

Shri Punnoose: One gquestion, Sir.

Mr. Speaker: We go to the next ques-
tion.

MaDHYA BHARAT UNIVERSITY

*483. Shri Radhelal Vyas: (a) Will
the Minister of Education be pleased
to state whether it is a fact that he
assured a delegation of M.Ps. from
Madhya Bharat and the Chief Minister
of Madhya Bharat that the question
of location of the proposed Madhya
Bharat University headquarters would
be decided by the Madhya Bharat
State and that the Union Government
would mnot interfere in the matter?

(b) If so, does the assurance still
stand?

(c) Was the assurance communi-
cated to the ZExperts Committee
appointed to consider the establish-
ment of new Universities?
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The Deputy Minister of Natural Re-
sources and Scentific Research (Shri
K. D. Malaviya): (a) to (¢). Yes, Sir.

_Shri Radhela] Vyas: May I know
whether Government is aware that the
Madhya Bharat Government and
Madhya Bharat Assembly had already
decided in 1950 to locate the Madhya
Bharat University at Ujjain?
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= ARl Eyy Kl gl K S
o gt oS iyl Ealld @y,
"93..95"

[The Minister of Education and
Natural Resources angd Scientific Re-
search (Maulana Azad): Government
have learnt that a Bill for the setting
up of a University has been presented
in the Assembly. Therefore, it was
considered necessary to constitute an
expert committee to examine whether
the conditions there justify the setting
up of a new University and if so, to
suggest the nature of this University
and estimate the expenditure that
would have to be incurred. The Com-
mittee has sent its report which has
been forwarded to the State Govern-
ment.]
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[Maulana Azad: Certainly they have
full authority.]
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[Maulana Azad: It has been publish-
ed and a copy is lying in the Parlia-
ment Library.] *
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Mr. Speaker: Order, order._,
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[Maulany Azad: We have heard of

it, but no final intimation has been
received.]

1 DECEMBER 1953 Oral Answers 646

Mr. Speaker: Next question.

shri Radhbelal Vyas: One question,
Sir.

Mr. Speaker: I am going to the next
question. 484.

Shri Radhelal Vyas: May 1 submit
that this question was answered on the
floor of the Assembly in Madhya
Bharat?

Mr. Speaker: Whatever it may be,
this 1s not the occasion for contradic-
tion and argument. Next question.

Hica Power CommissioN (ORD-
NANCE FACTORIES)

*484. Shri H. N. Mukerjee: Will the
Minister of Defence be pleased to state
whether the proposed High Power
Commission to examine the possibili-
ties of utilising the idle capacity of
Ordnance Factories for producing
articles for the other Ministries of the
Government of India and State Gov-
ernments has been set up as promised
in the Prime Minister’s reply to the
debate on the Demands for Grants
under the Ministry of Defence this
year?

The Deputy Minister of Defence
(Shri Satish Chandra): The personnel
of the Committee has been selected and
Government hope to make an an-
nouncement very shortly, Sardar
Baldev Singh will be the Chairman of
the Committee and the names of the
other members will be made public
soon. The delay in the setting up of
the Committee has been due to the
fact that a number of persons who
were approached found it difficult to
spare the necessary time for fhe work
involved and invitations had, therefore,
to be issued to others.

Shri H. N. Mukerjee: May I know if
the Government has included in the
Commission representatives of the
workers actually employed in these
Ordnance factories or those who have
enjoyed the confidence of the workers
and are acquainted with the working
of these factories?
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Shri Satish Chandra: This Committee
will cover the technical field in order
to explore the possibilities of making
the maximum possible use of the plant
and machinery in the ordnance
factories. The workers’ representatives
will surely be consulted by the Com-
mittee if necessary.

Shri H. N, Mukerjee: May I know
the reasons why the experience of the
actual workers in regard to the utili-
sation of the plants is sought to be
ignored, comparatively speaking, in the
appointment of this Commission?

The Prime Minister (Shri Jawahar-
lal Nehru): There is no question of
ignoring their experience. The prob-
lem is one of coordinating the activities
of the various Ordnance factories with
civil production. It is not merely a
question of improving the production of
one factory, in which, of course, the
workers’ experience would be very
valuable. In this task of examining
their working and bringing in the civil
element in it, if I may say so, apart
from the workers, even the managers
are not good enough by themselves.
They can be consulted. An overall
view has to be taken. So, outsiders
are going to be appointed including
technical Advisers who will consult the
workers, managers and others.

Dr. Ram Subhag Singh: May I know
whether Government is in a position
to give to this House the extent of the
idle capacity of the Ordnance factories?

Shri Satish Chasdra: It differs from
factory to factory.

Dr. Ram Suhbag Singh: Total.

The Minister of Defence Organisa-

tion (Shri Tyagi): There is no specific
measure to convey the surplus capacity.

Dr. Ram Subbag Singh: Orally.

Mr. Speaker: We go to the next
question.

REPRESENTATIONS BY GOVERNMENT
SERVANTS
*485, Shrimati Renn Chakravartty:
(a) Will the Minister of Home Affairs
be pleased to state under what rules
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has the procedure regarding the sub-
mission of representations of the
grievances by the subordinate staff in
Central Government offices to the
higher authorities been defined?

(b) Is there any time limit defined
in these rules within which these re-
presentations have to be forwarded to
the authorities to whom they have
been addressed?

(c) If not, what is the remedy in
such cases of undue delay?

The Deputy Minister of Home
Affairs (Shri Datar): (a) This matter
is governed by executive instructions
and long-established practice. Copy of
the relavant instructions issued in 1952
is placed on the Table of the House.
[See Appendix III, annexure No. 4].

(b) As the time taken in dealing
with and the forwarding of a repre-
sentation must depend wupon its
nature and contents, it is not feasible
to lay down any specific time limit to
cover all cases.

® (c) It is the duty of the higher
authorities to see that no delay occurs
it. dealing with and the forwarding of
a representation. Besides, if such de-
lay occurs, it is open to the aggrieved
persons directly to seek the interven-
tion of the higher authorities. .

Shrimati Renu Chakravartty: May I
know what the hon. Minister means
by delays, when there is no categorical
statement as to what delays mean.
There is no time limit at all in the
executive orders,

Shri Datar: It is not considered pos-
sible to lay down any time limit.
Ordinarily, we receive all these repre-
sentations in time.

Shrimati Renu Chakravartty: Is it a
fact that in many cases, representa-
tions have been held over for periods
of six months or even a year?

Shri Datar: No, Sir. They have not
been held over for such long periods.

Shrimati Renu Chakravartty: In the
statemnent which has been given to me
it is stated that it is regarded as an



649 Oral Answers

objectionable practice to send repre-
sentations to Members of Parliament.
May we know what iz the reason, con-
sidering that we are the elected re-
presentatives of the people?

Shri Datar: This question does not
directly arise out of the question. But,
the matter has been answered twice
by the then Home Ministers and send-
ing of representations to Members of
Parliament is deprecated.

Shrimati Renu Chakravartty: May
we knaw what is the reason behind it
considering that we have been told
that we are entitled to represent their
economic, social and political demands
of the people?

Mr. Speaker: We are entering into
an argument.

The Minister of Home Affairs and
States (Dr. Katju): May I intervene
and point out, Sir, that the assistance
of hon. Members here is extremely use-
ful on general questions of policy. But,
so far as individual cases are concern-
ed, probably my friend will agree with
me that it is not desirable.

Shrimati Renu Chakravartty: May
we know when this executive order
was issued? Was it during the British
times or has it been since modified.

Shri Datar: They were first issued in
1939 and they have been brought up
to date.

Shrimati Rena Chakravarity: May 1
¥now whether any amendment has
been made since them and which are
thrse amendments?

Dr. Katju: I shall see to it that the
hon. Member's intention is carried out
in accordance with my capacity.

Mrz. Speaker: Next guestion.

DEFENCE SERVICES STAFF COLLEGE

*486, Shrimaii Renu Chakravartty:
(a) Will the Minister of Defence be
pleased to state whether it is a fact
that 8 foreign officers are attending
this year's Defence Services Staff
College Course in Wellington?
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(b) If so, what is the nationality of
each?

The Minister of Defence Organisa-
tion (Shri Tyagi): (a) Yes, but their
number is 9 and not 8.

(b) There are four officers from the
U.K, two from Burma and one- each
from U.S.A., Australia, and Canada.

Shrimati Renu Chakravarity: Is it
proposed that after completing the
course, they will be taken into the
Indian army?

Ehri Tyagi: No, Sir. These officers
belong to foreign armies. They can-
aot be retained in our army.

Shri N. M. Lingam: May I know the
total number of officers receiving train-
ing, the number of Instructors and the
number of foreigners among the Ins-
tructors?

Shri Tyagi: 93 officers are getting
training. I am sorry, about Instructors
I have not got the figures ready.

Shri K. K. Basu: May we know whe-
ther it is intended that these foreign
officers, after training, will be associat-
ed with our army in any way?

Shri Tyagi: These are officers who
have, mostly on a reciprocal basis,
come here for receiving training. They
get the training and go back just as
our officers go to foreign countries, and
after receiving training come back.
This is a training institution for giving
training.

Shrimati Renu Chakravarily: We
take that when they go back to their
cwn countries, they use what they
have learnt here for their armies and
not for ours.

Shri Tyagi: I think, yes. They go
back and utilise the knowledge gained
here in their countries just as our offi-
cers go there, and utilise the know-
ledge gained there in our country.

Mr. Speaker: The Question hour is

aver.
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WRITTEN ANSWERS TO QUESTIONS
Bomeay NavalL DoCKYARD CASE

wg3y, Shri V. P, Nayar: Will the
Minister of Defence be pleased to state
whether the attention of Government
has been drawn to a news feature ia
the “Current” weekly dated the 30th
September, 1953 published from Bom-
bay, at ©page 10 under the
caption “Union Deputy Minister’s son
acquitted” and state:

(a) whether it is a fact that the
court has passed strictures against an
Assistant ‘Naval Stores Officer workiag
in the Naval Dockyard, Bombay; acd

(b) if so, what were the strictures
and what action, if any, Government
have taken on them?

The Deputy Minister of Defence
(Shri Satish Chandra): Government
have seen the news item published in
the Current Weekly on the 3rd October
1953 (and not on the 30th September
1953 as stated in the question).

(a) No, Sir.
{b) Does not arise.
WasTE Mica

*458. Ch. Raghubir Singh: (a) Will
the Minister of Natural Resources and
Scientific Research be pleased to state
whether it is a fact that some experi-
ments are being done for the utiliza-
tion of waste mica?

(b) Are Government in a position
to meet the internal demands for in-
sulating bricks made out of this waste
mica?

(¢) If so, what amount of money is
saved thus in the purchase of raw
materials imported for these bricks?

The Minister of Education and
‘Natural Resources and Scientific Re-
search (Maulana Azad): (a) Yes, Sir.

(b) Precise information regarding
India's requirements of vermiculite
bricks is not available, but it is anti-
cipated that the demand can be mat by
mica bricks.
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(c) Mica bricks are expected to be
cheaper than  vermiculite bricks.
Vermiculite is stated to be imported at
a cost of about Rs. 500 per tom, but
exact figures of imports are not avail-
able.

SURVEY TRAINING ScHooL, DEHRA DUun

*459. Ch. Raghubir Singh: Will th=
Minister of Natural Resources and
Scientific Research be pleased to state
what is the annual expenditure on
the Survey Training School at Dehra
Dun?

The Minister of Education and
Natural Resources and Scientific Re-
search (Maunlana Azad): The expendi-
ture incurred on training officers »t
Dehra Dun for the past 3 years was:

Rs.
3950-51 2,05,000
1951-52 2,01,200
1952-53 2,16,300
P.W.D., PEPSU

*462. Shri A. N. Vidyalankar: Will
the Minister of States be pleased to
state:

(a) whether it is a fact that an en-
quiry into allegations of corruption,
in the P.W.D., PEPSU, had been ins-
tituted by the Ministry of that State,
prior to the introduction of President’s
rule in that State;

(b) whether it is a fact that this
enquiry was entrusted to another
officer after the advent of the Presi-
dent’s rule; and

(c) the stage at which this matter
stands at present?

The Minister ¢f Home Affairs and
States (Dr. Katju): (a) Yes.

(b} Yes.

(¢) The Enquiring officer has com-
pleted the enquiry in one case and his
report is expected shortly. He is col-
lerting the records in other cases and
will submit his report as soon as this
is completed. :
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DELIMITATION OF CONSTITUENCIES IN
‘TrAvVANCORE-COCHIN

*473. Shri N. Sreekantan Nair: Will
the Minister of Law be pleased to
state when the delimitation of Con-
stituencies in Travancore-Cochin is
expected to be completed?

The Minister of Law and Minority
Affairs (Shri Biswas): The delimitation
of constituencies in Travancore-Cochin
iz expected to be complete by the first
week of December, 1953.

SMUGGLING OF COTTON

*477. Shri Madhao Reddi: Will the
Minister of Finanee be pleased to state
whether it is a fact that large scale
smuggling of cotton yarn from India
to Pakistan is going on on the Eastern
Border?

The Deputy Minister of Finance
(Shri A. C. Guha): The indications are
that on certain sectors of the border
with East Pakistan of late there has
been increased smuggling of cotton
yarn from India to Pakistan.

RECOVERY OF INCOME-TAX

*487. Shri B. K. Das: Will the
Minister of Finamce be pleased to
state;

(a) how many income-tax cases
were referred for recovery under the
Public Demand Recovery Act during
the year 1952-53;

(b) the total amount involved;

(c) how many of these cases were
disposed of during the year; and

(d) the total amount involved in
the disposed of cases?

The Deputy Minister of Finance
(Shri M. C. Shah): (a) Rs. 27,530.

(b} Rs. 25,08,25,029.

(c) Rs. 4,881.

(d) Rs. 1,13,54,960.

These figures do not include the

figures for the States of Assam and
Tripura, which are not available,
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) ‘TyaGt Formura’

*488. Shri Bhagwat Jha: Will the
Minister of Defence be pleased to
state what are the main features of
the Tyagi Formula' in regard to the
new pension code for officers of the
Defence Services?

The Deputy Minister of Defence
(Sardar Majithia): This formula
governs the revised rates of service

pension for personnel of the three Ser-
vices below commissioned rank (in-
rluding JCOs of the army), which were
introduced from the lst June 1953, as
part of a New Pension Code for such
personnel. The main features of the
formula are:

(i) Ad-hoc rates of pension have
been prescribed for a mini-
mum qualifying colour ser-
vice of 15 years, for each rank
and for each trade group in
the same rank.

(ii) For each additional year of
qualifying service beyond 15
years, an increment in the rate
of pension has been prescribed
instead of flat rates of pension
previously given for blocks of
years of service. The rate of
annual increment varies with
the rank. .

(iii) As far as possible uniformity
in the rates of pension has
been ensured among the three
Services, on the basis of com-
parable rates of pay.
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The Minister of Education and
Natural Resources and Scientific Re-
search (Maalana Azad): (a) Yes.

(b) Tokyo and Osaka.

(c) The exhibition has left a very
good impression on the Japanese
people.

LAMBUS OF MANTPUR

*490. Shri Rishang Keishing: Will
the Minister of States be pleased to
state:

(a) where and how the Lambus’
- are generally employed by the Gov-
ernment of Manipur; and

(b) whether it is a fact that Lambus
are empowered to try cases, both
civil and criminal, in the Courts of
the Sub-divisional Officers in the hill
areas of Manipur?

The Minister of Home Affairs and
States (Dr. Katju): (a) Lambus are
generally employed in the hill areas of
Manipur extending over nearly 7500
square miles, There is no police force
in this area and the ‘Lambus’ carry out
the duties of the police and act as mes-
sengers or peons of the State; they act
as interpreters to the hill courts and
the officers in charge of the administra-
tion of the hill areas. They also count
the number of houses every year in
their respective areas for purpose of
assessing House Tax. They hold a
peculiar position of trust and dignity
and wield authority among the hillmen.

(b) No.
N.C.C. (GIrLs DIVISION)

*491. Shri Rishang Keishing: Will
the Minister of Defence be pleased to
state:

(a) whether it is a fact that Gov-
ernment are actively considering pro-
posals to expand the girls division of
the National Cadet Corps; and
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(b) if reply to part (a) above be 1a
the affirmative, when the proposal will
be finalised and to what extent it will
be expanded?

The Deputy Minister of Defence
(Shri Satish Chandra): (a) Yes.

(b) Since a major portion of the ex-
penditure on the raising and mainten-
ance o! N.C.C. units has to be borne
by the State Governments, the raising
of the new units of the Girls Division
largely depends on the necessary funds
being made available by the States for
this purpose.

MILITARY BASE NEAR DAKSHINESWAR
- TEMPLE

*492, Shri Ramananda Das: (a) Will
the Minister of Defence be pleased to
state whether Government have re-
ceived any representation from the
public of Dakshineswar of the 24
Parganas District of West Bengal
about the objection to the proposed

military base near Dakshineswar
Temple?

(b) I so, what action have Govern-
ment taken to redress public griev-
ances?

(c) Is it also a fact that the pro-
prietors of the requisitioned . land
have not yet received their dues or
compensation nor have lands been re-
turned to the owners?

(d) How long will Government take
to settle the dues and to return the
lands to the original land holders?

The Deputy Minister of Defence:
(Sardar Majithia): (a) Yes, Sir.

(b) The proposals have been revised
with a view to removing their objec-
tionable features.

(c) and (d). Recurring compensa-
tion for the requisitioned land has
been paid to the owners upto 30th
June 1952 and payments for the subse-
quent period are being arranged by the
Collector concerned. The requisition-
ed land, not required by the Govern-
ment of India is being used by the
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West Bengal Government for accom-
modating displaced persons from East
Bengal and the question of release of
the land to original land holders will
mainly depend on how soon the dis-
placed persons are moved out of the
land.

Excise Duty oN ToBACCO

+493, Seth Achal Singh: (a) Will
the Minister of Finance be pleased to
state what amount of tobacco was
cultivated and in how many bighas,
during the past three years in Agra
District?

(b) How much amount was realis-
ed as excise duty on it?

The Deputy Minister of Finance
(Shri A. C. Guha): (a) and (b). A
statement giving the required infor-

mation is laid on the Table of the
House. [See Appendix III, annexure
No. 5.]

MNaga NaTIONAL COUNCIL

*494, Shri Kasliwal: Will the Minis-
ter of Home Affairs be pleased to
state whether some of the leaders of
the Naga National Council have been
indulging for some time now in anti-
State and anti-Indian propaganda?

The Minister of Home Affairs and
States (Dr. Katju): Yes, Sir.

ELecTioN DISPUTES

*495. Dr. N. B. Khare: Will the
Minister of Law be pleased to state
whether it is a fact that the Solicitor
General of India has appeared for a
Petitioner in the Supreme Court for
Special Leave against the decision of
an Election Tribunal?

The Minister of Law and Minority
Affairs (Shri Biswas): Yes,

LAWRENCE SCHOOL, LOVEDALE

*496. 8hri N. M. Lingam: (a) Wil
the Minister of Education be pleased
to state the number of pupils of the
Lawtence School, Lovedale, sent up
for the Junior Cambridge and Cam-
bridge School Certificate examinations
during each of the last three years and
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the number who passed in each exa-
mination?

(b) Who are the inspecting officers.
of the School?

The Minister of Education and.
Natural Resources and Scientific Re-
search (Maulana Azad): (a) and (b).
A statement is laid on the Table of

the House. [See Appendix III, an-
nexure No. 6.]

AMERICAN WHEAT Loan

*497, Shri K. K. Basu: (a) Will the
Minister of Finance be pleased to
state the total amount of interest paid.
so far on American Wheat Loan?

(b) How was it paid?

(c) What is the rate at which in-
terest is calculated?

The Minister of Finance (Shri C. D.
Deshmukh): (a) $4,656,736'96 upto the
half year ended 30th June, 1953.

(b) Payment was made in dollars-
from the cash balances of the India-
Supply Mission, Washington.

(c) The interest is 2} per cent. per:
annum.

LoAN TO HYDERABAD FOR TUNGABHADRA
ProJecT

"*98. Shri Vittal Rao: Will the-
Mti:;emr of Finance be pleased (o
S H

(a) whether the Government of
Hyderabad have asked for loan during
October 1953 to carry out the deve-
lopment plans in connection with
Tungabhadra (Irrigation) Project in
accordance with Five Year Plan; and

(b) if so, the amount asked for and
the amount sanctioned?

The Minister of Finance (Shri C. D..
Deshmukh): (a) Yes, Sir.

(b) A payment, on account, of"
rupees one crore was asked for and
hes been sanctioned,
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AMBARNATH ORDNANCE FACTORY

*499. Sardar A. S. Saigal: (a) Will
the Minister of Defence be pleased to
state whether it is a fact that about
three thousand ordnance employees of
Ambarnath Ordnance Factory and
Machine Tools and Prototype Factory
were on strike during the second week
of November, 1953?

(b) What was the cause of the
strike?

The Deputy Minister of Defence
(Shri Satish Chandra): (a) Early on
the 8th November the majority of the
industrial employees of Ordnance
Factory Ambarnath resorted to a sit-
down strike which continued through-
out the day. Approximately 10 per
cent. continued with their normal
duties. The strike spread to the
Machine Tool Prototype Factory,
Ambarnath later on the same day and
to the  Technical Development
Establishment on the next day. The
sit-down strike continued on the 9th of
November and as the situation show-
ed no improvement, a lock-out was
declared from the 10th of November.

(b) The lock-out was lifted on an
undertaking given on behalf of the
Federation of Defence Employees.

(i) that the employees were an-
xious to come to the factory
and work;

(ii) that they agreed to abide by
all the rules and regulations
of the factory; and

(iii) that the Federation and the
Union promised that they
would use all the influence

they possess to see that in.

future there will be no un-
authorised stoppages and in-
terruptions in the normal
work.

On these assurances being given it
was agreed that Shri R. M. Chatterjee
would be given earned leave so that
he might represent regarding his trans-
fer to the higher authorities. The
lock-out was then lifted.
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Tax Ciaim AcainsT Deurr ELecTRIC
SUPPLY AND TRACTION COMPANY

*500. Shri Bamsal: Will the Minis~
ter of Finance be pleased to state:

(a) the decision of the London Court
of Appeal on the action by the Gov-
ernment of India concerning a tax
claim against the Delhi Electric Sup-
ply and Traction Company; and

(b) the amount of tax involved?

The Minister of Finance (Shri C. D.
Deshmukh): (a) The decision is that
the appeal is rejected with costs.

(b) It is Rs. 16,21,966.

GARHWAL REGIMENT IN KOREA

246, Shrimati Kamlendu Mati Shah:
Will the Minister of Defence be pleas-
ed to state:

(a) whether any Garhwal Regiment
has been sent to Korea on the Cus-
todian Force; and

(b) the number and rank of the
commissioned and non-commissioned
officers in the Custodian Force?

The Minister of Defence Organisa-

tion (Shri Tyagi): (a) Yes; 3 Garhwal
Rifles.

(b) The strength of the Custodian
Force in Korea is as follows:—

(i) Officers .. 168

(if) JCOs .. 166

(iii)) NCOs . 825

(iv) ORs .. 4696
ToTaL '__55;56

@ Includes 66 Base Accounts personnel.

I.C.5. aND I.A.S. OFFICERS

247. Bhri V. P, Nayar: (a) Will the
Minister of Home Affairs be pleased to
state whether the Government of India
are maintaining an All-India Seniority
List of I.C.S. and I.A.S. officers?

(b) Do Government also maintain a
seniority list of the Secretaries, Deputy
Secretaries, Under Secretaries and As-
sistant Secretaries?
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(c) Is promotion from one grade to
the other grade based on the All-India
Seniority List or the seniority in a
particular Ministry?

The Deputy Minister of Home Affairs
(Shri Datar): (a) No.

(b) No.

(c) Promotion from one grade to an-
other is by selection from among offi-
cers of requisite experience belonging
to All India and other Services.

1.A.S. AND I.P.S. OFFICERS IN RAJASTHAN

248, Shri Karni Singhji: Will the
Minister of Home Affairs be pleased to
state:

(a) the strength of I.AS. and I.F.5.
efficers in Rajasthan;

(b) the total number of officers
selected for I.AS. and IP.S. from
amongst those already serving in the
State;

(c¢) whether the vacancies in LAS.
and 1.P.S. services after fixation of the
existing officers in the State in these
eadres have since been filled up; and

(d) whether the scales of pay of the
I.AS, and LP.S. have been made ap-
plicable to the officers selected for thess
cadres?

The Deputy Minister of Home Affairs
(Shri Datar): (a) There are at present
32 Indian Administrative service and
24 Indian Police Service officers serv-
ing in Rajasthan,

(b) Indian Administrative Service
11

Indian Police Service 5

(c) Some of these vacancies have
been filled by Emergency Recruitment
and on the results of the Competitive
Examinations during the last few
years. The remaining vacancies will
be filled partly from the future Com-
petitive examinations and partly by
further appointments of the officers al-
ready in the state Services.

(d) Yes; in respect of officers ap-
pointed to the Indian Administrative
Service and the Indlan Police Service.
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MagrsHY LAND IN UDAIPUR

249. Shri Birem Duott: Wil the
Minister of States be pleased t&
state:

(a) whether reclamation work of
various marshy land in Udaipur Diwv:i-
sion has begun;

(b) whether the investigation re-
garding the provision of two sluice
gates in the said area proved success-
ful; and

(c) if so, what actual steps are being
taken for the construction of these
gates?

The Minister of Home Affairs and
States (Dr. Katju): (a) No. The Irri-
gation Officer from Assam who visited
the area has suggested that an ex-
ploratory survey should first be under-
taken before reclamation work can be
started. The survey will be taken up
shortly.

(b) In view of the position stated
in {a) above, no investigation has so
far been made.

(c) Does not arise,

ARTIFICIAL RAIN-MARING

250. Shri 8, C. Samanta: (a) Wil
the Minister of Natural Resources and
Scientific Research be pleased to state
whether India is exchanging informa-
tion with other Commonwealth coun-
tries which are conducting experiments
in artificial rain-making?

(b) If so, what is the
despatched and received?

information

(c) Are any other methods being ex-
perimented upon than the one done in
Calcutta?

The Minister of Education and
Natural Resources and Scientific Re-
search (Maunlana Arad): (a) to (c). A
statement giving the required informa-
tion is laid on the Table of the House.
[See Appendix III, annexure No. 7].
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Services RuLes N PEPSU

251. Shri Ajit Singh: Will the
Minister of States be pleased to state:

(a) whether Guvernment propose to
frame or have framed recruitment cun-
ditions of service rules for all services
under the PEPSU Government; and

(b) whether any of these rules have
+been finalized?

The Minister of Home Affairs and
States (Dr. Katju): (a) and (b). The
Government of PEPSU have already
framed rules for recruitment to the
Patiala Union Administrative Service,
the Secretariat Services, the PEPSU
Legislative Assembly Secretariat, the
Patiala Union (Gazetted Industries)
Service Class II, the office of the Legal
Remembrancer, the PEPSU Jails Ser-
vice and the PEPSU Police Clerical
Service. In regard to the recruitment
of subordinate revenue officials like
Patwaris, Tahsildars etc., Superin-
tendents, Deputy Superintendents and
Assistant Superintendents of Jails, and
members of the PEPSU Police force,
the State Government have adopted
the rules in force in the adjoining
State of Punjab. The rules for the
remaining services are under prepara-
tion and will be issued by the State
Government as soon as possible,

ORDNANCE FACTORIES

252, Th. Lakshman Singh Charak:
(a) Will the Minister of Defence be
pleased to state how many Ordnsznce
Factories are working at present?

(b) Are these factories manufactur-
ing other materials excluding Defence
requirements which are sold (o
civilians?

(c) If so what are the materials
manufactured in these factories?

(d) How many persons are work-
ing in each of these ordnance fac-
tories?

The Deputy Minister of Defence
(8hri Satish Chandra): (a) 20.

(b) Yes; to the extent surplus capa-
city is available after meeting the
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Defence requirements and orders can
be obtained for the employment of
such capacity.

(c) A statement showing more im-
portant articles manufactured .in
Ordnance Factories during the last
three years for Govermuaeut Depart-
ments, trade concern, and private
parties is placed on the Table. [See
Appendix III, annexure No. 8]

(d) A statement is laid on the Table
of the House. [See Appendix III, an-
nexure No. 9].

VOYAGE ALLOWANCE

253. Shri Nanadas: (a) Will the
Minister of Defence be pleased to state
whether any allowance during voyage
was being paid to the naval personnel
when on board the ship?

(b) What were the reasons for pay-
ing such an allowance?

(c) Is it being continued now?

The Deputy Minister of Defence
(Sardar Majithia): (a) Yes.

(b) Expatriation allowance to Naval
personnel serving er-India is paid on
the andlogy of a similar allowance to
Army personnel serving outside India.
The areas in which it is admissible are
as follows:—

(i) East of line—20°45'N longi-
tude 92°21' South to latitude
15°N then East to longitude
95°E thence due South to the
Equator.

(ii) South of the Equator.

(ili) West of the meridian of 60°E
as far South as the Equator.

The above mentioned ocean areas
are outside the limits within which
Indian Nawval ships usually cruise and
exercise in the course of their normal
duties.

{c) Yes.

M.E.5. EMPLOYEES

254. Shri H. N. Mukerjee: Will the
Minister of Defence be pleased to state:
(a) the number of M.E.S. Employees.
industrial and non-industrial, as on the



665 Written Answers

1st October, 1953:—

(i) whose pay has not yet been
fixed in the prescribed scales of
pay;

(ii) who have not been granted
annual increments for more than
three years;

{iii) who have not been granted
annual increment for more than
one year; and

(b) the steps Government propose
to bring the records up to date and
clear the arrears?

The Deputy Minister of Defence
(Sardar Majithia): (a)—

Separate figures in res-

pect of Industrial and |

(i) 4,149 | Non-Industrial Staff are
(ii) 2,850. { not readily available.
(iii) 887.| These are being collected
and will be laid on the
Ltable of the House in due

course.

(b) Continuous efforts are being
made to obtain records from Pakistan
©of personnel who served in areas now
in Pakistan. The affected personnel
have also been advised to produce col-
lateral evidence for provisional fixa-

tion of their pay. Extra staff has been

engaged for completion of records and
early settlement of claims. ?

Ticer MoTH CrasH

255. Shri Viswanatha Reddy: (a)
Will the Minister of Delence be pleased
to state whether it is a fact that a
Tiger Moth belonging to the Air Force
Academy, Hyderabad, crashed on the
24th September, 19537

(b) If so, what are the reasons for
this mishap?

The Minister of Defence Organisa-
tion (Shri Tyagi): (a) A Tiger Moth
belonging to the Air Force Academy,
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Hyderabad was involved in an acci-
dent at Begumpet on the 24th Septem-
ber, 1953. The accident took place
while the pupil pilot Flight Cadet Syed
Amir was practising a solo exercise of
circuits and landings and I am glad to
inform the House that the Cadet was
not injured.

(b) The report of the Court of En-
quiry is awaited.

Vija¥a ManNDAL (MADHYA BHARAT)

256. Shri V. G. Deshpande: (a) Will
the Minister of Eduecation be pleased
to state whether the building known as
Vijaya Mandal in Bhilsa in Madhya
Bharat is being used as a mosque?

(b) Do Government propose to take
steps to stop this?

The Minister of Education and
Natura] Resources and Scientific Re-
search (Manlana Arad): (a) Yes.

(b) No; because it was already be-
ing used as a mosque when it was
taken over by the Department of
Archaeology and the Department does
not interfere with established usages
and rights.

SCIENTIFIC ADVISER, MINISTRY OF
DEeFENCE

257. Shri K. C. Sodhia: (a) Will the
Minister of Defence be pleased to state
the scales of pay of officers on the staft
of Scientific Adviser to the Ministry
of Defence?

(b) What increase in their strength
is likely next year?

The Deputy Minister of Delfence
(Shri Satish Chandra): (a) Scientific
Adviser (Scale Rs. 2,000—100—2,500).

(The present incumbent is work-
ing in an honorary capacity).

Deputy Chief Scientific Officer
(Army). (Scale Rs. 1,300—60
--1,600—100—1,800).
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Registrar. (Scale Rs. 900—50—
1,150).

Senior Scientists. (Scale Rs. 600—
40—1,000—50/2—1,150).

Junior Scientists. (Scale Rs. 275—
25—500).

(b) One Principal Scientific Officer
(P.8.0.) (Rs. 1,000—50—1,400) for
Naval work, two Senior Scientists and
12 Junior Scientists are under recruit-
ment. One more Principal Scientific
Officer for Air Force work, two Senior
Scientists and 6 Junior Scientists are
expected to be recruited next year.
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HOUSE OF THE PEOPLE
‘Tuesday, 1st December, 1953

The House met at Half Past One
of the Clock

[MR. SPEAKER in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

2-30 p.M.

LEAVE OF ABSENCE

Mr. Speaker: I have to inform the
hon, Members that I have received the
following letter from Shri Banerjee:

“I have been suffering from blood-
pressure and have been advised by
the doctor not to leave Midna-
pore.

So, Sir, kindly grant me leave of
absence for this session of the
House of the People and oblige”.

Is it the ‘pleasure of the House that
permission be granted to Shri Banerjee
for remaining absent from all meetings
of the House during the present ses-
sion?

Hon, Members: Yes.

Leave was granted.

552 PSD.

1126
PAPER LAID ON THE TABLE

FINAL OrpErR No. 3 oF DELIMITATION
CoMMISSION

The Minister of Law and Minority
Affairs (Shri Biswas): I beg to lay on
the Table, under sub-section (2) of sec-
tion 9 of the Delimitation Commission
Act, 1952, a copy of the Delimitation
Commission, India, Final Order No. 3.
published in the Gazette of India,
Extraordinary, Par: II, Section 3, dated
the 13th November, 1953. [Placed in
Library. See No. 5-182/53.)

EMPLOYEES' PROVIDENT FUNDS
(AMENDMENT) BILL

Clause 16.— (Substitution of new sec-
tion for section 17 in Act XIX of 19852)

Mr. Speaker: The House will now
proceed with the further consideration
of the Bill to amend the Emp'oyees’
Provident Funds Act, 1952, as passed
by Council of States.

Clauses 2 to 15 have been disposed
of. Clause 18 was under consideration.
That is what the Parliamentary records
cay.

Shri T. B. Vittal Rap (Khammam):
Clause 15 was not voted upon at all.

Mr. Speaker: Clause 15 was passed.
There is the record here. The hon.
Member will agree that it is more cor-
rect than the impressions of hon. Mem-
bers.

The Deputy Minister of Labour (Shri
Abid All): Yesterday he was speaking
on his amendment,

Mr. Speaker: So, I will call upon the
Minister to reply.
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Shri Abid Ali:
amendments also.

Pandit Thakur Das Bhargava (Gur-
gaon): All the amendments to Clause
16 had been moved.

There are other

Mr., Spelaker: All the amendments
had been moved.

Shri Abid All: The amendment
moved is concerning the words which
have been mentioned in the Bill to say
that if the benefits are not less, then
there can be exemption, but if the
benefits for the workers are less, then
exemption can not be granted. The
contention of the hon. Member there
was that we are taking away the right
of the workers and reducing the pri-
vileges. But I may draw his attention
to the following words in line 8 of the
original Act, Section 17(a): "generally
which are on the whole not less favour-
able to the employees than the benefits
provided under this Act”. We are re-
taining these as they are in the Act
itself and removing the earlier portion
which is superfluous because of the
lines which I have just read.
Therefore, there is no change and there
is no decrease of the privileges. I op-
pose the amendment.

Mr. Speaker: I am putting all the
amendments together but, I feel a little
confused as to how a!l these amend-
mends can be put together for voting.

Pandit Thakur Das Bhargava:
Originally, amendment No. 1 was
moved. Afterwards, 1 asked the hon.
Member to move all his amendments.
So, all the amendmenis have been
moved.

Mr. Speaker: That is true, but the
question now before me is how to put
them together for voting. There are
groups which can be put together, but
it would create a difficulty in voting, if
all the amendments are put together
because they refer to different points.

Pandit Thakur Das Bhargava: Dif-

ferent pointg in the same Clause.

Mr. Speaker: So, I am putting these
amendments separately. Hon, Mem-
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bers may refer to the Lists. Amend-
ment No. 10 in List No. 1 is the same
as amendment No. 21 in list No. 2.

The question is:

‘In page 6, line 11, for “not less
favourable"” substitute “more
favourable”.

The motion was negatived.

Mr. Speaker: The guestion is:

In page 6, line 13, for “not less
favourable” substitute “more
favourable”.

The motion was negatived.
Mr. Speaker: The question is:

In page 6, line 21, for “not less
favourable” substitute “more
favourable".

The motion was negatived.
Mr. Speaker: The question is:

In page 6, after line 23, add:

“Provided that the appropriate
Government has ascertained the
opinion of the majority of such
employees before arriving at the
opinion.”

The motion was negatived.
Mr. Speaker: The question is:

(i) In page 6, for lineg 39 to 486,
substitute:

“(c) any person or class of per-
sons employed in any factory to
which the Scheme applies, if such
person or class or persons is entitl-
ed to benefits in the nature of pro-
vident fund, gratuity or old age
pensions and such  benefits,
separately or jointly, are on the
whole not less favourable than the
benefit provided under this Act or
the Scheme:"”; and

(ii) in page 7, line 1, for "“(3)"
substitute “(2)".

The motion was negatived.
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Mr. Speaker: ThHe question is:

In page 6, line 45, for “not less
favourable” substitue “more fa-
wourable.”

The motion was negatived.
Mr. Speaker: The question is:

‘“That clause 16 stand part of
the Bill.”

The motion was adopted.
‘Clause 16 was added to the Bill.

Clause 17.— (Substitution of new sec-
tion for section 19 im Act XIX of 1952)

Mr. Speaker: There are no amend-
ments to this Clause, So, I put it to
tthe vote of the House.

The question is:

“That clause 17 stand part of
ithe Bil”

The motion was adopted.
Clause 17 was o ided to the Bill
©Clause 18 (Amendment of Schedule I,
Act XIX of 1952)

Shri T. B. Vitial Rao: [ beg to move:
(i) In page 7, omit line 50.
(ii) In page 7, after line 50 add:

“(ia) The following .items shall
De added at the enf:

“Cigars and ‘any preparations of
tabacco other 'than cigarettes.

Coffee.
‘Tea.
" Rubber.
Pepper.
Fertilisers.
Heavy Chemicals.
Drugs and Pharmaceuticals.
Paints and Varnishes.
‘Soap.
Tanning and Footwear,
Glass.
- Petroleum products.
Power alcohol.
Matches.
‘Sugar.
"Vegetable oils and Vanaspatl
Food products.
:Ships.”

1 DECEMBER 1953

Provident Funds 1130
(Amendment) Bill

[Mr. DrpuTY-SPEAKER in the Chair]

Sir, in the original Act the provision
was “manufacture or production”, and
in this Amending Bill the word “pro-
duction” is being omitted. That is to
say, they want {o take away from the
purview of this Act coal mines and
gold mines and their production. In
ne coal mines there are 3,25,000
workers. I know there is a Coal Mine
Provident Fund Scheme, but the pro-
visions there are not so favourable as
the provision under this Act. For them
the contribution is only from the basic
wages. No deduction is made from the
dearness allowance, nor is any deduc-
tion made on account of the cash equi-
valent due to sale of cheap grains.
These two things—contribution on
dearness a'lowance as well as cash
equivalent of foodgrains—are very im-
portant. In another Act, i.e. the pay-
ment of compensation, these are taken
into consideration, but here it is not
done. So, I want to bring within the
purview of this Amending Bill coal
mines and gold mines. Then there are
other industries, such as the chemicals,
aind chemical products industry, and
the cigar and preparations out of cigar
industry, and also the bidi industry.
Although a number of workers are en-
gaged in the bidi industry, still the
workers engaged in that industry do
not come under the Schedule. Ag far
as I know—I am not sure—in the cigar
industry, though it is a flourishing in-
dustry, sti!l there is no provision for
any kind of a provident fund for the
employees. I would request the hon.
Minister to include the bidi workers
also within the scope of this Bill.

As regards plantations, only yester-
day it was pointed out, in the course of
the discussion on the Industrial Dis-
puted (Amendment) Bill, that the plan-
tation workers should be brought with-
in the -scupe of that 'egislation. Why
have the plantations been omitted? Is
it because they are mostly British-
owned, and managed with British capi-
tal? Is it because of the fear that it
wouldkinterfere with our membership
in the Commonwealth? These capi-
talists have been invading province
after province, and étarning a lot of
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money by way of profits, and why
should we exempt them from the pur-
view of this legislation? Plantations:
like pepper, rubber, etc. could be easily
included  in this Bill, Similarly, the
tanning industry can also be included.
in the Schedule, which applies at pre-
sent only to six industries.

If any factory is not able to pay,
then it is up to Government to see that
some sort of a contribution is made to.
them from out of Government revenues.
For instance, there is a. factory, about
20 miles from here, viz. the Modi Spin~
ning and Weaving Mills, who have
made a profit of Rs. 14 lakhs this year,
and they have been exempted from the
payment of income-tax also. To that
extent, our income-tax revenues have
been depleted. When such concessions
are being given, and we suffer some loss
in our revenues, by foregoing income-
tax dues and other things, why should
not Government take the responsibility
for contributing towards the provident
fund of the employees, in cases, where
the factories are not able to pay? Gov-
ernmeni can certainly pay, for they
have plenty of money. For instance,
they are prepared to pay for one indi-
vidual like the Rajpramukh of Hydera-
bad, a sumof Rs. 1 crore a year, Rs. 50
lakhs as privy purse, and Rs. 50
lakhs as compensation for the saref-e-
khas. But when it comes to the
workers, whose wages are far less, and
who are compelled to starve, being un-
able to make both ends meet, after
putting in eight hours of hard ¥bour,
to deny them such a simple provision.
as the provision for old age, is un-
understandable.

I _.would very strongly urge upon
Government to include within the scope
of this Bill, all those workers, who have
not been included in it already. I
commend my amendments to the
House.

Mr. Deputy-Speaker: Amendments
moved:

(1) In page 7. omit line 50..
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(ii) In page 7, after lime: 5& add:
“(ia) The following items shall
be added: at the end:

L]

.

Cigars and any preparatisns of
tabarco. other than cigarettes.

Coffee.

Tea.

Rubber.

‘Pepper.

Fertilisers.

Heavy Chemicals.

Drugs and Pharmaceuticals.

Paints and Varnishes,

Soap. '

Tanning and Footwear..

Glass.

Petroleum products..

Power alcohol

Matches..

Sugar.

Vegetable onils and Vanaspati..

Food products.

Ships.”

Shri K. P. Tripathi (Darrang): I beg

to move:
(i) In page 7, omit line 50.
(ii) In page 7, after line 50, add:
“(ia) the following items shall be

added at the end. of the Schedule:

Tea

Coflee

Rubber

Petroleum

Matchaes.”

Yesterday 1 made a point, in the
course of my speech, in regard to the
omission of the word ‘production’, from
the Schedule, proposed by Govern-
ment in this Bill. T was expecting that
some explanation would be coming for-
ward from Gowvernment, but I am
sorry to say that no explanation. has
been put forward so far. I had point-
ed out yesterday that if the word ‘pro-
duction’ is omitted, the scope of the
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Bill would become limited. As I had
understood the scope of the Bill, I
felt that it was merely a Bill 10 regu-
larise the administrative machinery, as
a result of experience, and not far the
purpose of making substantive changes
in the original Act. But the new amend-
ment proposed by Government in this
Bill, is of a substantive character, and
if accepted by the House, will restrict
the scope of the Bill.

1 do not know how Government are
justified in limiting the scope of the
Bill, especially when they gave a
definite guarantee at the time of mov-
ing for the consideration of the Bill,
that the scope of the Bill will be
gradnally broadened and not lessened.
If they try to lessen the scope. they
should come forward with an explana-
tion. But no such explanation has
been put forward by them. Therefore
I am at a complete loss as to the
justification for having made such a
provision in this Bill.

I had explained yesterday that pro-
duction and manufacture are two dif-
ferent processes in the same industry,
and both may occur in any industry.
If you want to limit the scope to manu-
facture only, that means you want to
give the benefit only to the factories,
and not for others. I have -already
contended that it is not necessary to
1imit the benefit merely to the factories.
In my opinion, it is necessary to ex-
tend the benefit to the entire industry,
and not only to a portion of it. If the
entire industry is to be covered. then
both the words are required.

Moreover. -there are other industries
which have not been included in the
Bill. such as trangport, and so en.
These also should have been included,
and I do not know why it has not
been done. I am extremely sorry that
a proposal to limit the scope of the
Act, should have emanated from the
Labour Ministry. It is not a matter
of policy at all, where some new deci-
sion is taken. The policy was decided
and adopted by this House about a
year ago, that ‘the scope should e
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gradually extended to other industries
as well. Therefore, this amendment of
the original Act should not have beem
pressed by Government. I still hope
that Government would withdraw it.

1134

1 have moved an amendment for the
inclusion of the tea, coffee, rubber,
petroleum, and match industries in the
Schedule. All these flve industries are
long-established ones, and they are per-
haps the best established ones in India
today. The secretariat of these in-
dustries is in no way less than that of
some of the State Governments. These
industries are spending on their
managerial staff, fabulous amounts, in-
cluding pensions paid to the retired
managerial staff. Just before the tea
crisis, I had read in the papers that
there was a meeting of the retired
planters in London. when they passed
a resolution demanding that their pen-
sion should be Increased, because the
purchasing power of the pound had
gone down. They got a pension. and
they had a right also to ask for in-
creased pension. But what about these
workers? There is no provision for
their old age pension. Yesterday I had
quoted from the Rege Committee Re-
port, published in 1946, in order to show
that they had recommended—they
quote the Labour Inguiry Committee's
Report made in 1921—that some pro-
wision should be made for tea labour,
for superannuation, although no such
provision had been made so far. Even
now, the tea industry gives provident
fund to its employees. Not only does
it give provident fund to its labour, but
it again spends one rupee per week
per worker when the worker has no-
body to support him on his superannua-
tion. So;-'the tea industry itself is
forced to make some sort of ad hoc
provision for the support of the
worker. But that support is nothing.
Therefore, as I said yesterday, the man
dies much quicker than he would other-
wise do. If this provision is applied
to the tea industry, it would accept it.
There is no question of asking the
tea industry. It is a question of basic
policy. I the nation decides that as a
‘basic policy we should have provident
#hmd, why shall it not be so decided?
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Then, again, this is not a taxing

measure. This is a saving measure.
The Planning Commission has decided
that there should be saving. Through
this provident fund, so much money
will be realised and that could be uti-
lised for housing. Something like Rs. 9
crores have been provided in the Five
Year Plan for housing. Where does
that money come from? It comes from
all these collections. Therefore. it is
the basic duty of the Government to
go on expanding this, so that we may
get more money for the purpose of
labour we!fare, including housing. But
today this has not been done. The
moment we expect the small savings
scheme to succeed. it is incumbent on
the part of Government to come for-
ward with the inclusion of this indus-
try. Take the tea industry in Assam.
If only one anna is contributed by the
employers and workers in Assam, from
that province alone you will get Rs. 2
crores per year. That would be the
saving to the Government and witkin a
period of flve or ten years the build-
ing programme can be completed. The
industry is paying; it has to pay; it
annot but pay to its superannuated
people in some way or other, however
small the amount may be. Therefore,
it this scheme is applied, it would be
a boon to the industry itself. Obviously,
the industry is not opposed in regard
to matters like the provident fund. etc.
Even in the conference which was held
in December 1952, which the hon.
Minister attended.—it was at the time
of the tea crisis—this proposal that
this contribution may Bo to the pro-
vident fund was made. I made the pro-
posal and I had hoped that it would
be accepted, but at that time the in-
dustry was not interested in this: it
was interested in the cash conversion.
Therefore, they did not accept it. Bu*
still this proposal was worth consider-
ing on its merits, but unfortunately
days and months have passed and the
Government has not thought it fit to
include the tea industry and - the
plantations within the ambit of this
Bill.

Take petroleum, which is the biggest
industry In Assam. It has one of the
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biggest hospitals;. it. has ». very big.
staff. (Shrimati Renu Chakravartty:
300 per cent. profits). Yes, 300 per
cent, profits. The Ministry itself found.
out that the profits amounted to 300
per cent. Why is it that this provision
has not been applied to that industry?
When: will it be applied? Then, take
the match industry. It is also. an
established and longstanding industry.
I do not know why it has not been
included. 'I do not know. why it should
not be included. It is not a new in-
dustry. It has been earning profits.
for a long period. L feel therefore that
it is very necessary that these in-
dustries should be included, Every
amendment that comes must come forr
an extension, botH in' scope and ap-
plication, of the Bill and if an amend-
ment. does- not come; then' it must i~
ritate all hon. Members who have the
good of the workers at heart. I there-
fore request the hon. Minister that,.
since there is no policy involved, since
the Government of India is' committed
to this policy of extending gradually
these benefits, since no employer wouldé
object to this, since it is a measure
good for every worker as well ag em~
ployer, since it is a measure which is
good for the entire country, since it is a
measure which will: help in' advancing:
the Five Year Plan—since it is all
these things; I hope the Government will’
accept this amendment of mine and i
anticipation I thank them for the same:

Shri Abid¥ Ali: I quite appreciate the:
teeling of my hon. friend Shri Tripathi
when he says that hon. Members have
a right to get irritated if there is a
curtallment or decrease of the pri-
vileges which the original Act gave to
the workers. I entirely agree with
him and I assure hinr that there is:
nothing of the kind proposed in the
Bill. The word “production” is being re-
moved from the schedule, But ag he
will see from page 2 of the Bill. the
definition of “mamufacture” is being
widened. In Section 2(g) of the
original Act, factory is deflned and'
there ‘“manufacturing process” is men-
tioned. Thig Act primarily applies lor
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workers in factories engaged in manu-
facturing process, and this limited de-
finition has been widened by the pro-
posed amendment as it stands on page
2.

Shri 8. 8. More (Sholapur): How is
it widened?

Shri Abid Al: It is widened.

Shri 8. S, More: Section 2(g) refers
to manufacturing process. Now you
are trying to explain what is meant by
manufacturing process, by this new
amendment in the definition, but as a
matter of fact the original connotation
is more clear. There cannot be any
extension of a thing by a mere defini-
tion.

Shri K. P. Tripathi: May I also point
out that if you take away this pro-
vision, then you may not be able 1o
include the tea industry in the
schedule without changing the pre-
amble?

Shrimati Renu.Chaknvmty (Basir-
hat): How about tea pickers?

Bhri Abid Ali: I may submit that
plantations of tea. coffee etc. cannot be
brought within the purview ot this Bill
unless the Act is amended. Section 2(g)
makes the Act applicable to factory
workers. Because in Schedule I the
word “production” is mentioned. The
plantation workers cannot come in; it
will be illegal.

Shrimatli Renu Chakravarity: Why
do you want to take away the word "pro-
duction?

Pandit Thakur Das Bhargava: Match
factories can be included. It is the
policy of Government to extend the
provisions of this Act gradually.

Shri Abid Ali: Match factories can
be covered by the Act.

Shri 8. 8, More: The hon. Deputy
Minister was saying that by introduc-
ing the definition of “manufacture” on
page 2, he is trying to expand the
ambit as covered by the definition in
Section 2(g) of the original Act relat-
ing to factory. I should like to be
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enlightened on that point by concrete
instances.

Shri Abid AH: I was mentioning that
because the word “production” is men-
tioned in schedule I, automatically the
Act cannot apply even if Government
intends to apply it to plantations. 1 was
submitting that in Section 2(g), factory
is defilned and manufacturing process
is mentioned on page 2 of the amend-
ing Bill, where we have defined manu-
facture. There is no intention of
curtailing in any way the right of the
workers which they have under the
original Act. I want to give this defl-
nite assurance to the House that there
is not the slightest idea of taking away
from any individual worker any right
or preventing any individual worker
from enjoying what was possible to be
enjoyed under the original Act. That
is not the intention, The only inten-
tion in bringing this amendment is to
remove the superfluous word. When
we came forward with this amending
Bill, the idea was to put all phraseology
in proper order and remove all possible
doubts. As I have said, other industries
besides plantations can be brought
under the Act by notification to be
issued by the Central Government. It
is not necessary for that purpose to
amend the Act in any manner.

3 pM,

Shri K. P. Tripathi: May I point out
that in every plantation there is a
factory; so. even as it is. it may be
applied to the factory in the plantation.

Shri Abid Ali: Yes, Sir, the factories
in the plantations are covered by the
Act but the scheme has not been ap-
plied to those factorles. Government
can apply this Act to the factories in
the plantations also by a notification.
That is another point.

With regard to ‘production’, Sir, I
have made my submission.

Pandit Thakur Das Bhargava: Does
the hon. Minister propose to do so in
the near future?

Shri Abid Al: That is of course a
question which was sufficiently explain-
ed yesterday. The Act has been ap-
plied only from the 1lst of November



1139 Employees’

[Shri Abid Ali]

1952, It is getting stabilised; the whole
machinery has to be established. Much
work has been done, and has yet to
be done. Our intention is that once
the Scheme is stabilised with regard
to the industries at present included,
further industries should be brought
within the scope of the Act by a notifi-
cation to be issued by the Government
of India for which it is not necessary
to amend the Act. I oppose the
amendment and I hope my hon, friend
Mr. K. P. Tripathi will appreciate
what [ have said and will not press
his amendments,

Shri K. P. Tripathl: Do I understand
from the hon. Minister that in the
near future an amendment will be
brought in so that industries like this
might be included?

Mr. Deputy-Speaker: He has referred
to it and said that he cannot give an
asSUrance.

Shri T. B. Vittal Rao: We want to
know from the hon. Minister what are
the difficulties in extending this to the
other industries that are not covered.
What are the difficulties exactly en-
countered by the Government in ex-
tending this?

Shri Abid Ali: Sir, as I have said
in reply to my hon. friend Mr. Bhar-
gava, there are difficulties. The Act
hag been brought into force only from
the 1lst of November 1952 and we have
completed only one year.

So far as the other industries are
concerned, I may assure the hon. Mem-
bers that they are under an impression
that because the Act has not been ap-
plied to those industries, there is no
provident fund for the workers in such
industries. There is provident fund in
petroleum industry also but not of the
standard of the scheme. That is cor-
rect. Our coal mines have got provi-
dent fund, which came into existence
five years earlier than this Act. So,
other industries also have got provi-
dent funds. Some of them pay more,
to the extent of 10 per cent. a few no
doubt.
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Shri 8. S. More:
sugar industry?

Shri Abid Ali: Some of the sugar in-
dustry  workers have got provident
fund scheme but not all. In reply te
the question asked by my hon. friend,
Shri  Vittal Rao, 1 may assure the
House that we are earnest about it.
We will extend the Act to other indus-
tries whenever possible.

Shri P. C., Bose (Manbhum North):
The hon. Minister said that these in~
dustries—tea and coffee—have not
been brought under the scope of the
Act because the administrative
machinery has not been stabilised. May
I know how long will it take to stabi-
lise it?

Shri Abid Ali: My hon. friend has
misunderstood me. I said that tea and
coffee cannot be brought under the scope
of this Act unless the Act is amended.

Shri K. P. Tripathi: Sir, I do not
press my amendments.

What about the

Shri S. S. More: Sir, he is true to the
traditions of those Benches.

Mr. Deputy-Speaker: I will now put
amendments 16 and 19 to the House.

The question is:
In page 7, omit line 50,

The motion was megatived.
Mr. Deputy-Speaker: The guestion
is:
In page 7, after line 50 add:

“(ia) The following items shall be
added at the end:

Cigars and any preparations of
tobacco other than cigarettes.

Coffee.

Tea.

Rubber.

Pepper.

Fertilizers.

Heavy Chemicals.

Drugs and Pharmaceuticals.

Paints and Varnishes.
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Soap.
Tanning and Footwear.
-Glass.

Petroleum products.
Power alcohol.
Matches.
Sugar.
Vegetlable oils and VanaspatL
Food products.
Ships.”
The motion was negatived.

Mr. Deputy-Speaker:
is:

The question

“That clause 18 stand part of
the BLL”

The motion was adopted.

Clause 18 was added to the Bill.
Clause 19 was added to the Bill.

+«Clause 1, the Title and the Emnacting
Formula were added to the Bill.

Shri Abid Ali: I beg to move:
“That the Bill be passed.”

Mr. Deput-Speaker: Motlon moved:
“That the Bill be passed.”

Shrimati Renu Chakravartty: Sir, in
listening to the debate for the last two
.days on these two labour Bills, one
has got the idea that the Government
has not realised that there should be
a broader and intelligent economic
policy. It is not only a question of
humanitarianism—the granting of old-
.age benefits in one case or retrench-
ment benefits in the other. As we have
seen, the entire failure of our Five
Year Plan has been that there has not
been enough purchasing power in the
hands of the people, Sir, every amend-
ment that has been made has been to
restrict in every way this purchasing
power and to give as little as possible
to the workers. We are further try-
ing to restrict the scope of this Act
as it exists. The very idea of taking
away the word ‘production’ in this Bill
is one such example. Actually, the
hon. Minister seems to think that by
taking away the word “production”,
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this is just a verbal change—as he
calls it, a change in philology and that
it makes it more simple and direct.
Actually it will only allow those whe
are engaged in the manufacturing pro-
cess to participate in the benefits of
the scheme. Those who are engaged
in the pit-heads, for instance, those
who carry the ores, who come and geo
and bring the ores etc. may not be
taken as part of the manufacturing
process. There may be scope for res-
tricting the scope of the Bill by taking
away this word “production”., There-
fore, it is not very clear to many of
us, why it is that you want to take
away the word ‘production’. We feel
that it is restricting the scope of the
Bill. If at all there is any difficulty
it will be on the side of the workers.

1142

There are other examples of that
but I do not wish to go into the de-
tails. But, if you view it from the
broader point of view, we do not alse
understand why this whole questiom
of financial stringency has been
brought in for cases of exemption. Om
the face of it, it looks as if by bringing
this clause we are saving those small
industries where the owners are un-
able to keep the industry going. But
if you see that the entire industrial
policy is dependent upon the purchas-
ing power of the people, if we regard
that as one of the basic policies of a
welfare State, then at least in those
cases where the small employer is un-
able to meet the demands of the
scheme, the Government should come
in and give the contribution for that
period of crisis when the employer is
unable to pay hig share of the benefit.
This is another example where we find
the whole attitude incorrect. By the
Government giving beneflts, in these
cases it will lead to the increase in pur-
chasing power and help the industries.

Of course, I am not raiterating
what my hon. friends Mr. Tripathi and
Mr. Vittal Rao have said. But we find
it has not been possible either in the
earlier Bill or here to include such
industries as petroleum, tea etc.

Yesterday, Sir, the same difficulty
came up. I would just mention here
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what the Federation of the Chambers
of Commerce said about bonus awards:
“the effect of bonus awards hag been
to fritter away the profits of industry.”
Yet if we ook into the jute industry
which is a leading industry inmy pro-
vince and in which I am interested, you
will ind that between 1945 and 1948—
between these two or three years—the
British employers gave two bonus
shares up to three times the face value
of the shares. If we calculate it, you
will find tha: they took away 23 crores
by way of bonus shares and 4'1 crores
as dividends. Sir, if that is the posi-
tion and if that does not fritter away
the resources, why is it that such a
scope is not given here, and such bene-
fits which we want to give to the
workers are not here in the case of
many British industries and exemptions
are allowed to many. Why does the
Government yield to them? No reason-
able account has been given by the
hon. Minister as to why these British
industries cannot pay. If you could
have shown as really that these indus-
tries are unable to pay, then we would
have certainly at least pondered as to
why these exemptions are being allow-
ed. Why is it that many of these in-
dustries are not taken within the scope
of this Bill? In answer to this, and
to the questions that have been raised
in this House, no satisfactory answers
were given.

The third point which I would like
to make is that there is exemption to
the Government and its factories. Now,
Sir, if we really believe that we are a
welfare State, the Government must
set up an example to the employer
and say there has been no exemption
for the Government too. Often, the
private employer turns round and says
that if you give exemption for Govern-
ment, then the same exemption must
be given to the private industry, Of
course it may be argued that the Gov-
ernment does not make profit and that
therefore there is no scope for giving
them the benefits. But I think that if
we take into consideration the whole
concept of the welfare state and if
we take into account the basic necessity
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of giving the purchasing power to the
people, then this old age benefit - for
Government factories must be included
within the scope of this Bill.

Shri R. K. Chaudhuri (Gauhati):
Nonsense,

Shrimati Renu Chakravartty: It may
be very nonsensical to some of the hon.
Members but it may not sound so to
the vast masses of the people.

Then another point—on the agree-:
ment necessary betweén the employer
and the employee for granting benefit fo
which reference has bfen made by one
of the hon. Members over here. We know
that often technical points are utilised
on behalf of the stronger person where--
by pressure is brought to bear upon the-
weaker person. For instance, I will’
give you one small example. We have-
what we call ‘Bhagchash Law' (share--
croppers law) in our State. They take
one-third share. that is, one-third share
is to be given to the landowner, one-
third has to be taken by the peasant
and one-third by those who give the
implements. Now, the landlords have-
used that clause and they have made
the peasants sign a false document say- -
ing that ‘we are agricultural labourers’.
And, therefore, they have been able to:
get two-thirds of the share. These are-
technical points but very dangerously
twisted to serve the stronger partner..
Unless we can get the employers and’
the employees to agree by terms of this -
Bill the benefits cannot be given. Even
in cases where 100 per cent. of employees-.
wanted the benefit, and the employers .
say, “No”: there could be no question
of extending this benefit to them. This
is another point. I should like to make. .
The last point is the ‘less favqurable'"
and ‘more favourable’ clauses. I am
afraid we have not understood why -
this clause has been inserted. How it
extends the scope of this Bill to a larger -
section of the workers is a point on
which we would like to have an answer. .
Whether the exclusion of the ‘more
favourable’ clause—will help those who -
want to lower the standard al!ready
existing im their factories is yet to be:
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understood. This will allow them to
lower the benefits without reference to
the Central Commissioner to whom
they had to refer according to the
earlier clause of the Bill. These are
some of the points which I would like
to make in the third reading of the Bill,
especially to impress upon the Govern-
ment the desirability to  look upon
all these labour Acts not only from thc
humanitarian point of view, which is
necessary no doubt, but from the pro-
per economic point of view—of giving
more purchasing power to the people
and not regard the provisions as non-
sensical as some hon. Member suggests.

Shri Altekar (North Satara): While
I am in general agreement with the
provisions of thig Bill, I would like to
point out certain leatures and make
some remarxs with respect to the en-
forcement of the provisions therein for
the benefit of the employees. This Bill,
as has already been said, is mainly
brought with a view to remove certain
diftculties in the gdmim’stration of the
Act and to see that it is administered
well for the benefit of the employees.
But I have received some complaints
and if I look to them, the gist comes
to this: “Save us from our saviours.”
They say that the applications for
exemption that is given under Section
17 of the Bill, for giving them the
benefit, have not been properly looked
into, and that the benefits which they
are enjoying under the old provident
fund schemes of the factory in which
they are working schould be allowed
to them. That is, they should begin
to contribute or be allowed to contri-
bute to the old provident fund of fheir
factories. According to their existing
schemes, they reap more benefits by
way of raising loans from the provi-
dent fund and also higher rate of
interest from them. Some of them who
have reached 50 years of age or over
are working there, and if they are ask-
ed to go out, they will be put to great
disadvantage and if the new scheme
is made applicable to them, they will
be under great hardship. Their main
grievance is that when they are mak-
ing these representationg to the pro-
per authority, they are not being look-
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ed into. These applications should be
carefully looked into and they should
not be disposed of ex parte. When they
are making repeated representations.
ithose representations are not heeded,
and their grievance is that when they
are making their representations, no
orders adverse to the demand which
they have made therein should be pas-

sed without giving proper
thought and consideration and
without calling them and

asking them to give any explanation
if it is needed. Many of them are
~rsons who are well educated—some
of them are graduates—and more than
400 workers from that factory i.e.
Kooper Engineering Factory, Satara
have made these applications. About
40 or 50 of them were allowed, but the
others were not allowed. So, the general
grievance is that when applica-
tions are being made and the Regional
Commissioner or the Central Commis-.
sioner—whoever he may be—thinks
that the applications and the demands
made in those applications are not in
the interests of the worker and if the
applicants insist that they are in their -
interests, they are disposed of without.
consulting them. They feel that in such
cases, no adverse order should be pas-
sed unless they are consulted, unless:
the matter is discussed with them, and
unless a proper procedure and a pro-
per way of disposing of those applica- -
tions was followed, by convincing them
of the justness of disposal. Whenever
it is in their interests, and if the.
majority of them so desire that the old
scheme should be made applicable to
them, it should be made applicable. I
would like to suggest to the Minister:
that if there are certain representa-
tions, and a large number of the app'i-
cants are making such representations-
and if a fairly large number again are
educated persons who understand their-
own interests, then, greater attention
and consideration should be given to.
them, because when the employees
themselves are so persistent in their
demands, their prayer should be-
complied with. They were so persistent’
in their demands, that they were ask-
ing me whether any appeal could be
preferred over the order passed by the-
Regional Commissioner. When the-
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wmatter is of such great importance to
Ahem and when they are not convinced
in any way of the reply and the views
wentertained by the Regional Commis-
sioner that rejecting the application is
more in the interest of the workers,
then, as they do not wish to join the
mew provident fund scheme, they
.should be allowed to continue in their
old provident fund scheme., Therefore,
I beg to submit that when such a ques-
tion comes in and the matter has to
‘be decided, the question should not be
‘lightly treated and the impression in
their mind which I have gathered from
the correspondence they had with me
:and also the talks which I had with
some of them, and which is to the
.effect that their applications are not
being properly considered and no suffi-
.cient attention is being given to them,
should be removed. Therefore, I sub-
mit that when such representations are
‘made and the workers themselves are
making such representations, then, in
that case, the matter should not be
decided against them and if they say
that they should be called and explana-
-tions should be taken from them or
that the whole matter should be placed
before the Reglonal Commissioner and
‘he should look into all these various
.aspects of the case, then it should be
so done. No impression should be left
‘with the worker that the Government
is not giving proper attention and that
the applications of the workers are
not properly looked into. That is an
important point that 1 have to make
‘with respect to the enforcement of the
particular section of the Bill.

Another point which arises is regard-
‘ing the interpretation with respect to
the particular wording of the section:
whenever the workers themselves are
putting forth a certain view in their
interests, and what they think is to
-their advantage, then more attention
and better favour should be extended
-to the viewpoints of the workers.
These are the only iwo points that I
“have to make with respect to the work-
ing of this Act and how this principle
is to be enforced.

Bhri T. B. Vitta} Rao: The principle
-in this amending Bill—the Employees’
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Provident Funds Bill—is that the em-
ployee and also the employer contri-
bute. But taking into consideration the
low‘standard of living, we should see,
if not now, at least in the next two or
‘hree years, that there should be no
contribution taken from the employees
at all. There is nothing new in this."
In China they have got a labour in-
surance scheme; in Soviet Russia they
have got social security. Of course.
China has not reached the stage of
social security; it is only labour in-
surance. Buif there the whole contri-
bution is made by the Government as
well as the employers. Similarly, here
also we should exempt the workers
from their contribution' and ask the
employers or the Government to make
the whole contribution.

Then, Sir, secondly we have not got
a unifled system. For example, in the
railways it is a contribution by the
Government of 8} per cent. Of course,
they have got gratuity also separately.
Here in some industries it is 61 per
cent. Then, in the mines it is a slab
system and the contribution is not
more ithan 6} per cent. In all these
schemes there should be some uni-
formity. This Provident Fund Act is
an improvement over the Railway Pro-
vident fund. Though the rate of de-
duction is less there is a contribution
for the dearness allowance as well as
the grain concession. Now, whken we
go and approach a coal mine manage-
ment to introduce this scheme, they
naturally ask us: “Why don’t you ap-
oroach your Government and ask them
to introduce the same scheme in the
railways where it is operating?” What
moral right has Government or any-
body if it itself does not do things for
the employees of its own and ask the
private employer to do more, This is
the sort of reply we get. So, there
should be a unified system of provient
dent fund. Otherwise this will give
rise to eternal trouble. Now the workers
will give a strike notice that this
scheme should be made applicable t0
the coal mines also, where the manage-
ments are making as much profit as
the concerng governed by this scheme.
To -avoid -all this: there should be a
unified systém of provident fund,
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Then there is the provision for ex-
emptions. Whenever exemptions are
granted, I would appeal to the hon.
Minister to see that the democratic
verdict of the workers is ascertained.
They should have the right to vote
whether they would like to continue
under the old scheme or would like
to come under the new scheme. So,
their opinion should be taken into
consideration in granting exemptions.

Another fact which I Wwish to bring
to the notice of the House is that
yesierday the hon. Minister pointed
out that out of Rs. 5 crores collected,
Rs. 16 lakhs go towards meeting the
administrative expenses, This fund
can easily be allowed to be operated
by the trade unions. This has been so
successfully done in other countries
like China and the Soviet Union.
Here too the contribution of the em-
ployers and the employees should be
handed over to the Unions to be
managed. Of course, certain rules may
be framed so that the fund is operated
to the benefit of the workers.

Finally, Sir, I would say: let there
be no exemptions at all.- We know how
little we are getting. So. I would
earnestly appeal to the hon. Minister
to come at least in the Budget session
with a Bill for a unified system of
provident fund scheme.

ot wfer Y : W fet
wfiwy, nft A 7Y st fazse
A o ff M sk s A faw
0% ¥ sifadz sz i@ w=ar §,
afY oror agi A P wifed | F T
a5 &€ fF g 3w 7OF ¥ AT T
aTE, WifF IF a0 Y g IwEE
ag gxft & e gard SYer 3@ @1t &
Y fs o 42 g9 €, 97 @t O Al
W1 BW TET 9T AR WY &
YT FTRTHAY BT TART 7L TEAT AR
# nfs g qe § g gF WY QO oy
& AT F uw v wY g £ gan-

1 DECEMBER 1953

Provident Funds 1150
(Amendment) Bill

FHT FTT WT g &Y AT Ay THTRY
FT qIFT @AY GTEE | gH S R,
T wr oo foq 1@ sifgoee
g, AT A Wy, s foq ag
T ar=uT ) wwaT ¢, dfew gw 9w
0% ®Y 87 EN AR § AR W
a WY & fF gart @ " warfew
A 7gt T 43 ¥ & gA@r -
T W O A OsTAW W@

2% gfagdl & AR F oA wETEr
fF o 0% war o g sitfade
T F v €, ag 7€ gfraa & oy
F< faar w7 |

ol A Mg afgT e
Yo wwadt o @ ff fr de gfm
¥ HF AR F@A ] F9 FA
ars 7o facge 93 fowr adf & &
AIFSF AT IAY @ FH TA-
¥t qvered faorar frar &9 §,
& qoft afgw ¥ qoAT wEAT g f
UF aTE av A9 a8 Fedr & v wifew
ITHY AT AT AT 3 HAF, WE
ag facge svg & o feegEd avs.
¥'qrgelt & fr ofw #2 w941 IT FW
®Y &g faar o7 | AT TEY €T BT
FT FT EF BN, FIT 7 TH ATH &7
a1 ¥ | F QAT DT sl agt
TR AR AT A AL AN aw
g fr ag sifdz o2 & & & foq o
daT amar € ag Wfesl ¥ age fear
waT &, wed AAgd #71 O dar ofr
T arar § AT FREEEAA A dw
TGS I JZ K AT A &,
wafod &7 a9 &9 AL IgC 457 5.7
qet w1 @Y B Qaw aE g
s1fEd |



II§1 Employees’

Shrimati Renu Chakravartty: May
I rise on a point of explanation. I
‘could not follow everything that the
hon, Deputy Minister said in Hindi.
"The point that I was making was that
by making: agreement between em-
ployers and employees absolutely
necessary for giving the benefits of
this Act, even if all the employees are
‘agreeable the employers can veto it
and deprive the employees of the bene-
fits of the scheme.

Shri Abi& Ali: Today, and yesterauy
also my hon. friend Mr. Chatterjea
was saying that workers are duped,
workers are wrongly induced by the
employers to sign petitions for exempt-
ing and these petitions which come
under the signature of the workers
should not be given any attention,
because their signatures are not volun-
tarily obtained. but under threat. The
hon. lady Member also sald that the
workers are illiterate and they do not
know what they are signing. While
this suggestion was made, Shri T. B.
Vittal Rao on the other hand was say-
ing that the whole fund ‘should be
‘administered by the workers them-
‘selves. I was referring to that.

g, AT ¥ IR F A
¥ W 9T | AT TS TEE AT
Hagdfe.. ...

Shri 8. 8. More: Of course, the hon.
Deputy Minister has every right to
speak either in Hindi or English, but
he is sveaking something in Hindi

and something in English. Why should
“he alternate between the two.

Mr. Deputy-Speaker: Because there
"are workers and employers, both.
of afay s ;- X0 ok gg o
s 3o Yraow w7 qmaz 37 e €
‘R T AR gEfed o
REdY & qagd ® NrdT g @8
“Frearr €, T ITeT Ot @ § A
Yoegw o § 1 cRrmE 7 wAew
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7z & AT Ja fe § 97y I A 7T
w1 g fr faw sifade sesfam &
#Y qrew® ¥ wIEE g1 AT 8,
sfagz wT g 1 swe  @ar §
affT qar St gedtw § "IF T
AT TEar § |

Y wormmm Ad fasar
g, 0% o¥ %1 qQoee  HPEAT AW
wfade sz sfymw & @har awss
AT & | W At F # e aw
F€ fr o a9 & Afedr e
& S 33 g et & P e
v faor s el sreEW gt A
™ ata & fod o & fr wifade
63 Fgl @, A AT frow 919 gare
qrg Ay § A g Jaws sfawe
TAXT ARHIPIT F@T &, 1T TAAHE
fae & w wa oo 5 A &, fw wmt
FT yifage $F FHEAT CoFT TERIT
F@T g, AT I ITHT JRIA g7 ATV
ffmAv s F ot & § o
ITHY T fear arar g, oK a®
# gvar ¥ fog =F, g9 foi & for
feaqr omar & | AfefEworr § gawr
o gar & | v WY & a9 w7
T g AR A A 5 weg fw
a ey 3T gfmg aw ), fedr
ge gfmaa & ar felt JvaT wga
' g o f a9 ) DAy A I
e & fod T, @ ag e W
W TeT 3 | awd e T
rfee ®T T 2, AT qT w4 A
g g & graemw @ owe faw
AT, TEAETT FA & AT HT THH
7t sxfew gF AR IT HF TR F
qg s grir Y qravgs= 1 *T faar
argar | R fely feer &1 geYY
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T A ¥ AL G gEwr F A
¥ awr F@T g

Tl amm oY AT Qe o e
A wourd, gt wud faege e
2 5 o=t afewar v oifgd | o=
TE 7w g W A Y, S
Fq @ TW W B qWS | q19 g
TH WIS Y TAT § AT AT 3T TG ST
&1 % 3% o9 feorar § fF awd
A ST agY g, I &Y woff F qAv-
faw gF o ey e gar wam,
T I w@ o WY aF A g
=1fed 1

v & fasfad & 4 gaer
IR w g fr msmErw ST
o foq wim W g fr v av
T AT ARTEIT AT IN R FI fasar
qr | g AEA § fr awd fY T F
¥ w9 7 o, gafeq fe garor 3z
war § f5 o e frerar % §
I9 AR IT & T FE @EH v
Tifed arfs ferae @9 & T S
ag T & OT FH1T FL a1 A Y g
L) I TG T KR TR AT
=ifgd 1| 8 gfaa & us anfem #
gfee & ¥ g avai @ { froawd
H9T AT BT § & FTHr dar frwrs
Y § 3 3T & FIC FTH FA gY Avar
grmafemegdga s
‘T Aga. 9Yer dET AT orar § it
Tz fgemt &5 € qqady § wav wrar
& 1| W o gw T & fF wa awd
T & | IHE THEA LEO] ATgA
£ & % &5 35 A agfeqr
™ fod wa @t vz 70 5 AN
AT AT 7oAt & war s foar
amar &, qAreT & wg Ao I
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FF 37 U F A N, SfwA
gaTT @t AT a@ & fe gt av 8y
A &9 7 &, IT FT T4T FATR@

YT T F AT 7 HrAdAs
FN AT T @ 9 fF qg s
g 9 g fod maidz 9w 9 g
FEW@T § | qH Ig G F 7T AT

CEST | uEgE ¢ F IFgengs ¥ AR

W dde A fear garr € -

“Textiles made wholly or in
part of cotton or wool or jute or
silk, whether natural or arti-
ficial.”

¥z 3T a1 9gS qegs W & fxav
gar & | fow far ag e0w swe &
ar€ ot fam 9z TR & I W@
137 yms § o war &, fee o I
frdrma & | g7 wE wE aeEw
T fF ag s § ar wwdwT € 1
I HAX WHF A AT ITH A
T § aY ag o feode & o W
a ag A gg faadw &7 w9y
g 5 fod oY w14 w7 A § 9@
g wi€ Ay §, qadeT € ar W
g Wwd gmu wE acss agl
faq ey ®Y =0 wfga, A =
AT FHAT §, IT K g I § A A
Tianfrrfragfirafi g s
g FE RN 9T g ®qT A
smar Jrgy € 1 qg 9T arwY fad
TATT FT [T A X N 7 9377,
®T qgar W & fawm @awm gm
TS THA  GAUA KT AT IA
W oakg Y v € Ty WA
qreas  wme arAx § fFogw
feg aog AT eq I @ {1 7O
F9 ag § % aw dowax €z ¥ Igs
5 A A¥ §, W FTHIE S
ferifcd % a<% o @ § 1 T
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[t wfaz s)

e wF ey 93 7 0 g Y JaE}
LA Sl e R ol ci colidl
g9 I _HTE FT @A, [T FT AN
TR IEY W@ | AR
xgt & T A9FT & I AT [ & T
iy, dam dfed dae sl g f5
w1 ft 9 3§ aE dav gar @, W
¥ 7 T ATRAT ¥ THET TR
T EWT AT £ FY wifery o w<ar
AL

¥ wradrg @gT 7 womar
W A &) @afdfan ame o
= Tt §, T ¥ agE g R
T egifRfas aiwe amw = N
ar o WY g, e s gw wehe
arae fernfed ff s o @ &
AR AT A7 & s § fE AT
gRA Y IF ATE 45 g4 § 97 B LY
s g f& fegam mar fr aww
31 &, fergeam aw@a s §
Y& ww 3 wmewr W g
I & AT qAEr AT FErdy 2 wfgg

Shrimati Renu Chakravartty: What
is the meaning of this insinuation?

Shri Abid Ali: It is their turn to
hear me now, It has become their
habit to go on making charges and
not hear the reply.

Shrimatl Renu Chakravartty rose—

Mr. Deputy-Speaker: The Minister
is not yielding.

Shrimati Renu Chakravartty: I
have made certain specific allegations.
He has not replied to them. He can-
not make such condemnations.

Shri T. B. Vittal Rao: The Minister
has said that we are not interested in
the progress of India. Is it proper for
him to say like that?

1 DECEMBER 1853

Provident Funds 1156
(Amendment) Bill

Shrimati Renu Chakravarity: He-
has to cite examples.

Mr. Deputy-Speaker: There is no-
general allegation that they are not
interested. They are as much interest--
ed as others. (Shri T. B. Vittal Rao:
Perhaps more.) In opposing it, they
are not interested—that is what he
means.

An Hon. Member: Let him say that.

Shri H. N. Mukerjee (Calcutta
North-East): Let him explain it if he
chooses.

Mr. Deputy-Speaker: There are-
certain things which are retrograde
according to him. On the other hand
others might feel that certain other
things are absolutely useless and con-
servative. Each hon. Member is entitl-
ed to have his own view. But no hon.
Member, either on this side or that
side, need give by any expression any
room for doubt so far as the bona
fides of Members are concerned. With
regard to any amendment or any
speech made or any proposition
brought before the House another hon.
Member may say it is reactionary, it
is not calculated in the best interests
of the community as a whole ete.
But to generally attribute mala fides
is not proper. I understand it is not
to attribute any mala fides, but evi-
dently he was changing from Urdu to
English and from English to Urdu.
That was the difficulty.

Shrimati Renu Chakravartty: He 1s
suffering from so much red-phobia
that he does not answer some of the
specific points made.

st anfux @t : & 7 a9 @A
%Y 0% & g o fow foar W ow
TR R AW LA R @ W
g uN % @ 97 f5 vaq =y fear
Y T g W G &
fag g & wr € & v A A
et ¥ §g AT qIEAT A gy fEar
a Jz G & R oeew
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wré g qearsi A F 1 R oft
9 a2t & UF AT qH wEdy §
9z ) & fod gw @ @ o e
¥ agt A §, gW WAL I AgW@H
g, 91T 39% T1eq F, W WA x| Fv
¥ waTa RqT § WR I 9T qg ATqA
O Y gt #X (WAL A HATH §
AT A § a1 749 TITA T FLEAR
L AAT THITT FIAT § A Fa79 G
F ATAT T gaT &1

Shrimati Renu Chakravartty: Sir,
may I make a point of personal ex-
planation? The hon. Minister has not
followed the speech at all. The point
that was made was that even in big
industries like jute so much profit is
made. In the same way we have made
ihose points sbout other industries
like petroleum and tea. It is not that
in jute the Act does not apply. The
point was that in gpite of all the sur-
plus value being made there, bonuses
which like Provident Fund gives
further purchasing power to masses
are being restricted. That point he
has not followed at all.

Shri Abid Ali: If the hon. Members
opposite feel that wisdom, understand-
ing and intelligence is their monopoly,
1 do not quarrel about it.

Shri K. K. Basu (Diamond Harbour):
Some basic knowledge is necessary to
understand what is being said on the
other side. (Interruption).

ot Jray w&Y  F 0w ¥ a1 O
ITAT AT HT AT Wrar WK
IT 7752 W1F Ar¥T AT g@d {9l w7
ot fe IR wrod amE WA
wqd A KIATAT IFRY § AQ@T
sfer wa ¥ 0F wewrw @R R
73 §, ITH sdT AR § v W
frer ®1 17 garX At F wfr v §
A fir Adf wgAT ofgd oF | wR W

g w5 & 5 g7 o faema @
552 PSD.
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F I Y Fifww v G §, g =N
) FEGT AT A Frew F G &
WX % fod gL avg & #gd wX @
g, W ag W faw rwas W qan
42T FIAT ARA , A7 ug A T B
WX a7 &0 gEey a0 aw fe]
AT *Y T7H F17 A [oTET )
A @ J ows T @ ar R T ag
¥ ¥ fog da1T adl £ S Rgwr F%
& ®Y A wifaw 7 fwmr

@& o & @ oAt 5 T faw
A wrode faw fefE £ o
&Y qrar § afes gw IEH NWH § MAT
qgd € | a0 1y ¢ fF gw wE &
qATE F& 47 TEA F1 qaWT F&
gg A& W v 3g adiai & g
awE ¥ A W ¥ T Wy g afew
A & f5 9 Qv a0 A
ATH qTX MF | WX FHE A7 RAME
7g wrge 2 fir fareft o &e e &
¥z wT ax w2 fxar o gwfaa
fe a%a ¥ @ q1@ ®1 TWH § ™|
¢ fr gt wiA¥z v WH Q@m &
W Tak W s agT g wdawr
X wTEET A% Wa O o
@A T W A wmE mafy
aTH THTE ANE F ARH BT [T Oq &7
a7 &Y v e s A | ar
T § A e X &Y ;T FEA o)
grarg % FH & & WX mfaw w0
g1 6 W guwY AwaTT Hav § A
g9 TEW ¥ §Y T@E wT AT WK
AT aATE w9 ST TIF | 6T W
aTE ¥ ATy g T 9T W@ aafE
e 7 qudt 79off & aoAt qreg
welY | @Y gaT %Y gy o war &
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fir wet avers 4 T & 9w A@F 9
wY AT HE A @ AT ) qg qATH
TATEAY | g KT FraT G FEAT
ATEA & | §9 FTR T9E § qATg T FWALAR
T 20 | AOF FrAA A 9 faw § 9w
7g & 5 T ase Y AN ag Tngehr
Fr fF wrdrdz gF 7 WA g a8
g1 wrq f& FTROALT IFF F7 T@r
I REANFEANT FTF G A
¢ fF qra1éz wT a1y 7 @ aw
g7 93 34 f faad fgal & fad et
NAANEZET ARA X A AR | TEH
g7 a1t fegwa 74\ feael | o= amEm,
ag ¥ £¢ , ag fax q@ fear sy
adr 79 oo & )

Mr. Deputy-Speaker:
is:

The question

“That the Bill be passed.”

The motion was adopted.

BANKING COMPANIES (AMEND-
MENT) BILL—contd.

Mr. Deputy-Speaker: Now, the Bank-
g Companies (Amendment) Bill.

Shrl 8. 8. More (Sholapur): May I
bring to your notice, Sir, that accord-
ing to the previous agenda circulated,
the Ancient and Historical Monuments
and....

Mr. Deputy-Speaker: Last evening
it was announced in the House.

Shri 8. 8. More: I know that accord-
ing to the latest circular issued, the
agenda has been modified.

Mr. ‘Deputy-Speaker: It was also
announced in the House last evening.

Shril S. 8. More: But, we have been
complaining that the notice is alway¥
short.
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Mr, Deputy-Speaker: The hon. Mem-
ber will kindly resume his seat. We
have already said that the agenda is
being changed. This Bill was put off
on account of certain documents which
the hon. Minister wanted to circulate
to hon, Members. They wanted to
have sufficient time to look into them
and the hon. Minister wanted to have
sufficient time to circulate these
things. Now, the +Bill has come. To
avoid any surprise being sprung, it
was also announced last evening in
the House and the House also accepted
it. I am afraid there is no force in
this contention just now. Let us pro-
ceed with this Bill,

There was an amendment to refer
this matter to the Select Committee.
Shri Tulsidas had also a similar
amendment. Was that put to the
House? Are we on the Select Com-
mittee motion?

The Deputy Minister of Finance
(Shri A, C. Guha): We do not accept
the Select Committee motion.

Mr. Deputy-Speaker: The general
discussion is going on. Yes; Shri H. N.
Mukerjee.

Shri H. N. Mukerjee (Calcutta
North-East): Mr. Deputy-Speaker, !
find from the Objects and Reasons
appended to this Bill that it is the
Government's desire to relieve, by
means of this legislation, the distress
of the depositors. I fear, however,
that the Government has opened its
eyes a little too late and has now come
forward with a measure which is some-
what in the nature of a face-saving
device. I do not say that this measure
is not necessary. It is. But, it has
been long overdue. That is why I say
that it is somewhat in the nature of
a face-saving device that Government
has come forward after so much of
delay.

Bank failures happened on a dange-
rous scale as early as 1947 and by
now, it appears that all realisable
assets have been collected and mostly
spent. According to the report of the
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Banks Liquidation Proceedings Com-
mittee, out of 78 banks in liquidation
in West Bengal, oniy one has been
able to pay a dividend of 10 per cent.
fo its ordinary creditors, What I fear
is that this delayed and long overdue
enactment will not bring benefit to as
many people as it ought to. There is
now, I am afraid, hardly any question
of settling the list of debtors as recom-
mended by the Banks Liquidation Pro-
ceedings Committee. I also find that
steps to recover the claims of the
Banks in liguidation have already
been finally settled in most cases and
necessary costs incurred. These costly
law charges, a factor which the Deputy
Minister also mentioned very rightly,
have been mainly responsible for the
depletion of the funds in the hands of
the liquidators. My complaint is that
Government knew of the inadequacy
of the existing Acts to meet the re-
quirements of winding up proceedings
when it enacted an Ordinance in
September 1049. After that, we have
had three or four years' experience
in winding up proceedings to assist
us. If Government had given serious
attention to the whole matter and
shown real concern for the interests
of the creditors, not only to the
interests of the creditors, but also to
the whole question of assistance to
small business which these banks
which have usually gone into liquida-
tion often provided. something could
have been done “in the interests of
the creditors and public morality” as
the Government itself put it in one
of its communiqués. I say that any
Government worth its salt would have
been ashamed of the indifference and
inactivity which this Government has
shown on, this point. I feel strongly
about this because I remember that
in September this year. the hon. Deputy
Minister who is piloting this measure,
went to Calcutta and put all the blame
for whatever has happened on the
lay depositors. who do not understand
so much about the complexities of the
situation. when. as a matter of fact,
these depositors have been driven
from pillar to post.

If Government could not do any
positive good to the creditors, it has
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provided at least one element of posi-
tive harm. Under the Indian Com-
panies Act, it was obligatory upon the
liquidators, within a month of the
winding-up order, to call a meeting of
the creditors and contributories for
the sake of appointing a Committee of
Inspection to act along with the liqui-
dators. Further, it was the duty of the

 liquidator to summon meetings of

creditors or contributories who might
direct by resolution or whenever they
were asked to do so by people repre-
senting 1/10th of the value held by
the creditors or contributories. It was
also provided in the Companies Act
that the liquldators shall have regard
to any directions that may be given
by a resolution of the creditors and
contributories at a general meeting.
All that was done away with, and in
the Banking Companies Act, 1949,
which we are now going to amend, the
Court was given power to dispense
with meetings of creditors or with
the appointment of a Committee. That
very valuable right of the creditors
to exercise control over liguidation
was gone. This is a matter to which
Government has not, at least so it
appears, given sufficient attention. I
hoped that when this Amending Bill
was being brought into the picture
something would be done in this re-
gard, but nothing, I am afraid, has
been done.

As far as West Bengal is concerned,
that is a Province which, with
Travancore-Cochin, has suffered most
on account of banks going into liqui-
dation. In West Bengal, the winding
up of as many as B0 banks is being
made by the Courts through liquida-
tors appointed by them who are
mainly lawyers. Section 45(g) of the
Banking Companies Act empowered
the High Courts to make rules for
cheap and speedy disposal of winding
up proceedings. The Calcutta High
Court, where the largest number of
liquidation cases have cropped up, did
not think it it to frame any rules
even in four years’ time' 1 ask&d a
question In this House last year, and
on the 16th of December, 1932, the
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Finance Minister told me that the
Calcutta High Court had not found
the time to frame the rules for liqui-
dation proceedings. This is an example
of solicitude for the creditors and
generally for small business interests
in Bengal which the Calcutta High
Court has shown.

The Calcutta High Court has also
thought fit to appoint its Official
Receiver, in addition to his other
duties, to be liquidator of 44 banks,
not because it was desirable that these
44 banks should be looked -after by
an official attached to the Court, but
because they were of no interest to
private liquidators who want to be
appointed on account of the patronage
of High Court Judges or of Solicitors
who want to be appointed as liquida-
tors. These 44 banks were not worth-
while to these people. They would not
be touched with a pair of tongs by the
average practitioner who wants to be
a liquidator. They were not remunera-
tive; they had slender resources. But
in the case of one Bank—the Nath
Bank—the Calcutta High Court show-
ed a wonderful instance of its solici-
tude for everybody concerned. It ap-
pointed three liquidators at Rs. 2,000
per month, and of the three liquida-
tors two were dbsentee liquidators in-
cluding our distinguished friend, the
late Dr. Syama Prasad Mookerjee. We
all have much respect for the distin-
guished memory of our deceased friend,
but it is amazing how in the liquida-
tion of a bank a person of his eminence
who had hardly any time to devote to
liquidation proceedings could be ap-
pointed liquidator at such a high rate
of remuneration as Rs. 2,000 per month.
There were two others also. Thus
there were three, together drawing
Rs. 6.000 every month., This is the
reason why in the statement which
the Minister has so kindly supplied to
us we find that the Nath Bank—this
particular Bank to which I am mak-
ing a reference—spent in remunera-
tion to liquidators Rs. 2,30.321/3/-.
This is the way in which the Calcutta
High Court has behaved, and I men-
tion the case of the Calcutta High
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Court because I feel that West Bengal
has been a very great sufferer . on
account of this phenomenon of the
liguidation of banks and the High
Court has borne hardly its share of
responsibility as far as looking after
the interests of the creditof's was con-
cerned.

As far as these private liquidators
are concerned, the Committee has
made very unequivocal declarations.

Mr. Deputy-Speaker: As far as
possible hon. Members should avoid
any reflection on the High Court or
High Court Judges. Asg it is another
body which is also responsible to the
Constitution, no adverse references
should be made in this House. Of
course, there are the parties. The
parties can appear and they can take
exception to it. We do not know the
volume of business and other things
in the Court. Under these circum-
stances. such remarks may be avoided
as far as possible,

Shri H. N. Mukerjee: 1 certainly
appreciate what you have said, and 1
would not, in normal circumstances,
refer to what the Courts are doing, but
in view of certain rights being vested
in the High Court by this proposed
legislation, it is necessary for me to
point out how the Courts have behav-
ed in this particular regard. I speak
with a complete sense of appreciation
of the work the High Court does in
other respects, but as far as banking
liquidation is concerned, I feel it is my
duty to refer to certain phenomena
which have attracted the attention of
everybody and which can only be
bruited about in the Houses of Parlia-
ment and nowhere else.

Mr. Deputy-Speaker: I do not take
any exception. The hon. Member is a
very good speaker. He can use langu-
age which would not offend and at the
same time serve the purpose. The hon.
Member can easily say that such
amounts are very high or excessive,
that he feels that proper attention has
not been paid to the matter and so
on. There is no need to say further.



1165 Banking Companies

Shri H. N. Muokerjee: As far as the
private liquidators are concerned, the
Banks Liquidation Proceedings Com-
mittee have said very unequivocally
that usually liquidation was carried
on in a “dilatory and inefficient way".
My submission is that if a proper en-
quiry is made it will be found that
liquidators have not discharged their
statutory obligations regarding sub-
mission of reports to the Courts or
timely flling of accounts or settling
lists of creditors etc., although they
have been in charge of liquidation
proceedings for four to five years or
more, Only in very few cases has
action been taken against banking
directors, and in some cases, as in the
case of the Girish Bank, such action
is found to be time-barred. This kind
of lapse on the part of liquidators has
happened. Numerous suits have been
permitted to be filled by the liquida-
tors for recovery of small unsecured
and unrealisable claims as low, I am
told, as Rs. 60 by incurring taxed
costs of Rs. 500 or more.

In this connection, I might refer to
the observations made by the Chief
Justice of the Calcutta High Court
who shows hrow many lakhs of rupees
have been spent as in-pocket and out-
of-pocket expenses of the Solicitors
concerned in most of these cases. As
regards the commission allowed by
the Court to liquidators, the Banks
Liquidation Proceedings Committec
have made severe remarks. It says,
for example, that there is a clear in-
stance of wide divergence of payments
as regards the costs of liquidation. In
Calcutta in the case of one Bank, the
liquidators realised about Rs. 85 lakhs
and earned a commission of about
Rs. 2'57 lakhs, whereas on the same
amount of recovery by the liquidator,
the commission under the Bombay
rates would not have exceeded
Rs. 86,600. This is from para. 29 of the
Banks Liquidation Proceedings Com-
mittee.

The liquidators are officers of the
Court. Many of them practising Mem-
bers of the Bar. But I have noticed
that for getting very minor directions
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of the Court or for passing accounts
they appear through counsel. This is
most amazing. They appear through
counsel or through Solicitors. They
might very easily appear in person,
but they incur unnecessary costs and
the Court allows it.

Shri B. Das (Jajpur-Keonjhar): Is
that not the system in the Calcutta

-High Court?

Shri H. N. Mukerjee: Wherever the
dual system is in operation, the
opportunity is easler to take hold of
for these people to get counsel appoint-
ed by Solicitors and so multiply costs.
In one instance—ot the Piloneer
Bank—I understand the creditors
raised an objection to this sort of
thing, viz., unnecessary costs being
incurred, but somehow judicial en-
couragement is not given to the credi-
tors in regard to their rights, but
encouragement is given to practitioners
tor whatever reason—that perhaps I
should not go into.

Then again, there is no uniformity
in liquidation proceedings. In calcutta,
one Judge, for example, said: “Day
to day joining of office from your
residence is not joining duty”, which
is a reasonable statement to make.
Another Judge, however, allowed car
allowance of Rs. 150 per month to the
liquidator of the Central Calcutta Bank
and permitted use of the Bank's car
and also permitted the allotment of
Rs. 800 for repairs to be made to the
car concerned. This kind of thing has
happened. While some liquidators
have obtained directions of the Court
not to file suits to recover small claims
where debtors cannot be traced., no
such general direction has been given
to all liquidators.

4 pM.

My point is this. Instances could be
given galore, of the performances of
our courts, and therefore I feel that
we should be very chary of inwvesting
the courts with such rights as this Bill
proposes to confer on them. Rules 76,
77 and 78 framed by the High Court
under the Indian Cbmpanies Act,
provide....
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Mr. Deputy-Speaker: Is it not the
object of the Bill to appoint court
liquidators instead of ad hoc liquida-
tors?

Shri K, K. Basu (Diamond Harbour):
There is a provision to do away with
it also.

Shri H. N. Mukerjee: There is a
provision for the High Court to exer-
cise its discretion, and to keep the old
liquidators. My point is that it is very
dangerous, particularly in view of the
experience we have had already of
these present liquidators—and I say
s0 with all deference to the High
Courts—to invest the High Courts....

Shri A. C. Guha: May I point out,
Sir, that the option of the High Court
is very very restricted and limited? I
do not think any judge of the High
Court will use that option lightl$+in the
pending cases. All cases are to be
transferred to the court liquidators,
excepting those cases where the com-
pany law judge considers that such a
transfer will be prejudical to the in-
terests of the depositors. The order
has also to be passed in writing.

Shri H. N. Mukerjee: My difficulty
is this. The Chief Justice of the Cal-
cutta High Court has written to the
hon. Deputy Minister a letter—from
which he has quoted, and the text of
which has been circulated to us—
wherein the Chief Justice says:

“It will not be easy to remove
a liquidator already appointed,
because under the Companies Act,
he can be removed only on due
cause shown, and therefore gene-
rally speaking, the proceedings
now pending will continue to re-
main in the hands of the respec-
tive liquidators now in office.”

This gives us a very clear indication
of the way in which the discretion of
the court s going to be exercised.

Shrl A. C. Guha: Simply to avoid
that difficulty, we have made adequate
provision in this Bill, and at the sug-
gestion of the Chief Justice of the
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High Court himself. What has been
stated in the Chief Justice's letter is
the arrangement under the present
legal provisions. But here we have
provided just the opposite. All cases
aret to be transferred automati-
cally to the court liquidators, except-
ing such cases where the judge thinks
that a transfer will be prejudicial to.
the interests of the depositors. The
hon. Member is stating only the pre-
sent position. It is at the suggestion
of the Chief Justice of the Calcutta
High Court, that we have made the
other provision.

Shri H. N, Mukerjee: Under clause
6 of this Bill, the proviso to the pro-
posed new Section 38A(3) reads:

“Provided that where the High
Court is of opinion that the ap-
pointment of the court liquidator
would be detrimental to the
interests of the depositors of the
banking company, it may direct
the person appointed as the official
liquidator to continue to act as
such.”

The continuation, therefore, of the
present holders of the office of liqui-
dator is contingent upon the exercise
of discretion by the High Court con-
cerned, As far as the Calcutta High
Court, where the largest number of
this kind of cases cropped up, is con-
cerned, we can be sure that from what
the Chief Justice has stated, that dis-
cretion is very likely to be exercised
in a fashion, which at least I cannot
welcome. That is what I wish to point
out. I have not put in an amendment,
but my suggestion would be omission
of this proviso altogether, because
there have been very unambiguous
expressions used by the Banks Liqui-
dation Proceedings Committee, which
refer to the present Incumbents. I find
also that the Reserve Bank is very
likely to institute an inquiry into the
conduct of the present liquidators. If
that is so, any possibility of the pre-
sent liquidators having to be continued
in office, even as a result of the
exercise of discretion by the High
Court, is a possibility which I want to
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blot out, if I possibly can. I say this,
because of the experience which the
creditors have got. The creditors, the
depositors, and such other people have
represented their grievances to us, and
they want their case to be put as
strongly as we think with justice it
ought to be done. That is the point I
am seeking to make.

The courts have dismally failed to
wind up banks, in the interests of the
creditors. They seem to have kept the
creditors away from all knowledge of
winding-up proceedings, and normally
they have granted liquidators’ applica-
tions for dispensing with the appoint-
ment of a committee of inspection.
Now, of course, Government have come
forward with the idea that a court
liquidator should be appointed. So
far, so good, but you will get no more
than what can be called a sucked
lemon. Besides, the present liquidators
may continue, which as I have already
tried to explain, is a calamity. I say
this again, and I would repeat what
I said earlier, because the Banks
Liquidation Proceddings Committee
have categorically denounced private
liquidators as dilatory and inefficient.
I know some of thesé ligquidators.
Some of them happen to be my friends
also, and I know what they do. After
court hours, they go for a while {o
the office, go back home, come back
again the next day after court hours,
and charge the commission. This is
not the proper way of looking after the
interests of people’s money. Now what
are these small banks? These small
banks keep the savings of very small
people. poor rural folk, lower middle
class people, and as my hon. friend
Shri B. Das was pointing out to me,
wherever we find small banks as in
West Bengal, Bihar, Orissa and such
other States, these small banks are the
repositories of credit for small busi-
ness. These small people cannot go to
the big banks, and in fact, most of us
cannot o»en accounts in the Imperial
Bank. and so0 we want to open accounts
in the banks which are more accessi
ble to us, and whicn are rather easy
for us to tackle, and that is how the
common man gets into touch with
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these common banks. Now we find
these banks go into liquidation, be-
cause of the lapses of those who are
in charge of their administration,
and they are not brought to book. The
charge of these banks is given over
to barristers, who either have too
much of practice to have any time left
for looking after these banks, or barris-
ters, who have no practice at all, who

.merely live on these liquidation pro-

ceedings, and who have really not the
kind of training and equipment which
is very necessary in order that these
liquidation proceedings can properly
be conducted. That is why I suggest
for Government’s consideration that
court liquidators may perhaps be ap-
pointed from a wider circle, not
merely from barristers, and solicitors,
and chartered accountants, but you
may make a rule that lawyers of all
categories with ten or fifteen years'
experience, may apply, and the court
may appoint, whoever it thinks fit.

So, I suggest that especially in view
of the likellhood of an inquiry being
made by the Reserve Bank, into the
conduct of those who are holding the
job of liquidators at the present time,
we should be very chary about giving
them any possible hold upon liquida-
tion proceedings in the future. It is
good that Government have moved, but
Government have moved perhaps too
late—that is usual with Government—
and after so much of delay that much
of the benefit that could have been
expected out of this legislation would
no longer be available to us. Therefore
I suggest that Government should try
to make amends with all speed, by
framing this law in a form as bene-
flcial as it possibly can be to the
interests of the creditors, and as pre-
ventive as it can be. of the business
immorality which is so clearly sug-
gested by such a very large number of
bank failures in our country.

These are the points which 1 wanted
to place before the House, but I have
deliberately not given notice of any
amendments, because I wanted to place
my suggestions before the hon. Minis-
ter, in the course of the consideration
motion that is being discussed.
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Mr. Deputy-Speaker: . Before I call
upon other hon. Members, I would like
to announce one thing. The other day,
Shri M. S. Gurupadaswamy moved a
motion for referring the Bill to a Select
Committee. But at the time of making
the motion, he had not mentioned the
names. Therefore I could not read out
the names, but he has given the names
to the office later. Today he has not
appeared in the House, to resume his
speech. All the same, inasmuch as he
has given the names, and he has
already made the motion for referring
the Bill to a Select Committee, it does
not matter, if he is not present. I shall
read out the motion, so that this also
might be discussed, and referred to by
hon. Members, as has been done
already.

Motion moved:

“That the Bill be referred to a
Select Committee consisting of
Shri Rishang Keishing, Shri V.
Boovaraghasamy, Shri N. R. M.
Swamy, Shri N. Sreekantan Nair,
Shri Mangalagiri Nanadas, Shri
T. B. Vittal Rao, Shri 8. V. Rama-
swamy, Dr. Ram Subhag Singh,
Shri Diwan Chand Sharma, Shri
Jhulan Sinha, Shri Bishwa Nath
Roy. Shri Shyam Nandan Mishra,
Sardar Hukam Singh, Shri Arun
Chandra Guha, Shri Tridlb
Kumar Chaudhuri, and the Mover.
with instructions to report by the
last day of the first week of the
next session.”

Dr. M. M. Das (Burdwan—Reserv-
ed—Sch. Castes): Mr. Deputy-Speaker,
1 rise to give my support to this Bill
with a mixed feeling of satisfaction
and sorrow. I am glad that at long last
our Government has brought before
the House a comprehensive measure
regulating the ligquidation of banks—
a measure which will be beneficial to
the unfortunate depositors of this
country. At the same time, I am sorry
to see the unusually long time that
Goyernment has taken in bringing for-
ward this very important and urgent
plece of legislation. The largest num-
ber of banks crashed in this country
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during the post-war and post-partition
period, i.e. during 1946-47. My hon,
friend Shri Mukerjee from West
Bengal has used very beautiful phrases
in making allegations against the
Government. This is nothing but a
“face-saving measure of the Govern-
ment”, he says. Another beautiful
phrase he has used is “indifferent in-
activity of our Government”. I want
to tell him that at the time when all
these banks in West Bengal, Punjab,
Madras and Bombay crashed, Govern-
ment was not sleeping over the matter.
They were watching the situation with
the greatest interest and adopting
necessary measures.

Shri T, K. Chaudhuari (Berhampore):
You mean these failures?

Dr. M. M. Das: They were fully
aware of the facts and were vigilant.
To meet the situation, they promul-
gated Ordinance after Ordinance
governing the administration of the
banks in our country. The evolution of
the laws regulating banking in our
country has been a very gradual pro-
cess based upon practical experience
and actual difficulties. Measures were
adopted piecemeal one after another
when the situation demanded them.
Unlike the Indian Companies Act
which had the English Companies Act
before it as its model, “the Banking
Company’s law” in India had no pre-
cedent in the British statutes. Thus,
we find that at the end of the war
when evil days befell our banks and
many of them began to crash one after
another in rapid succession. Govern-
ment tried to meet the situation by
adopting legislation after legislation
as and when the situation so
demanded.

In 1944, a new Section was added to
the Indian Companies Act which then
guided the banking companies. In the
year 1946, an Ordinance—called the
Indian Banking Companies (Inspec-
tion) Ordinance—was promulgated.
During thre latter part of the same
year, i.e. 1946, the Banking Companies
(Restriction of Branches) Act was
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passed. Again in 1948, an Ordinance—
called the Banking Companies (Con-
trol) Ordinance—was promulgated. I
want to ask my hon, friend Shri
Mukerjee from West Bengal whether
the passing of these different Acts and
Ordinances shows that the Government
was callous or that it was sleeping
over the matter as he has alleged?

Shri Sarmah
With what results?

(Golaghat-Jorhat):

Dr. M. M. Das: That is altogether a
different question. Finally in Mar_ch
1949, the Indian Banking Companies
Act was passed in which were em-
bodied all these different legis.ations
promulgated plecemeal, with necessary
modifications. But although a compre-
hensive and new legislation relating to
the banking companies in this country
was enacted, yet the winding up opera-
tions and procedures and the liquida-
tion procedures were left to be guided
by those provisions of thre Indian Com-
panies Act which guided the liquida-
tion procedures of the other joint
stock companies. It did not occur to
our Government that the basic differ-
ence between a bank and a non-bank-
ing joint stock company requires and
demands a difference in the liquida-
tion procedures also. This omission,
this fallure on the part of our Govern-
ment, to evolve.a suitable and appro-
priate legislation for the liquidation
procedures of our banks was indeed a
retrograde step. It certainly betrays
lack of imagination and foresight and
also lack of proper appreciation of the
facts. If the legislation that is before
us today had been incorporated in the
Indian Companies Act of 1949, then I
am sure a few million more rupees
would have gone into the pockets of
the lawful owners—the unfortunate
depositors who very indiscreetly and
unfortunately deposited their money
with banks of doubtful stability and
integrity.

As a Member coming from West
Bengal, I am not able to take lightly
the unusually long time which our
Government hag taken—more than
four years: from 1848 to 1853—to
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evolve a really efficient and compre-
hensive measure which will benefit the
depositors of our country. Some of my
hon. friends during the discussion on
a previous Bill a few days ago criti-
cised. or rather questioned the pro-
priety of promulgating an Ordinance to
enforce the provisions of a Bill which
would be brought before this House
later on. So far as the Ordinance that

. enforceg the provisions of this parti-

cular Bill is concerned, I have not the
least doubt in my mind that our Gov-
ernment would have committed a
greal mistake if they had not promul-
gated that Ordinance before. The
liquidation procedures adopted in the
case of some banks in Bengal revealed
the astounding fact that while the
expense of liquidation amounted to
Rs. 39'81 lakhs, the moneys returned
to the depositors totalled only Rs. 17-64
lakhs. It was criminal on the part of
any Government to allow liquidation
procedures to continue in this manner,
Government had to stop this process.
And the only way in which they can
do it was to promulgate an Ordinance
to this effect.

Coming to the Bill itself, Sir, the
most important provision that has
been made is the appointment of a
Court Liquidator by the High Courts
of this land. This question of the
appointment of a Court Liquidator,
Sir, has been gone into in great detail
by the Banks Liquidation Proceedings
Committee. In their report, in para. 76,
the Committee has said:

“The advantages of the Court
Liquidator may be stated as
follows:

Multiplication of staff is avoid-
ed. In Calcutta, for example,
where there are 34 Banks under
the control of private liquidators.
each liquidator has his own staff
and the expenses of his office,
including rent and salaries are
paid from the assets of the Com-
pany. In the case of a Court
Liquidator, there will be one office
and one staff, paid by Government
to deal with all liquidations.”
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Again, the Committee said, ‘“‘there
will be considerable savings in costs.
Moreover, the official liquidator being
an officer of the High Court has ready
access to the Court and can get his
instructions from the Court more
speedily and without the necessity of
engaging Solicitors or Counsel”.

Sir, the appointment of the liquida-
tors by the High Courts is not some-
thing new or novel, that has been
recommended by the Banks Liquida-
tion Proceedings Committee. The
ofice of the Court Liquidator at
Bombay was established as a Govern-
ment department under the superin-
tendence of the High Court by a re-
solution of the Bombay Government
in consultation with the High Court
about 22 years back, The service
rendered by the Court Liquidator at
Bombay is well-known and acknow-
ledged both by the Central Govern-
ment and the Reserve Bank. What
astonishes me, Sir, is why similar
arrangements were not made and
similar Court Liquidators were not
appointed by the High Courts in other
States of this country, especially in
West Bengal, Punjab and Madras
where the number of bank crashes
were in no way less than that in
Bombay.

Shri B. Das: You are blaming the
West Bengal Government, 1 think,

Dr. M. M. Das: Whatever it may be,
1 am expressing my views on this
point.

As for myself, Sir, I wish to say
that the Reserve Bank should be ap-
pointed as the official liquidator. I do
not understand, what difficulty our
Government has, what difficulty the
Reserve Bank has, in undertaking this
responsibility.

Shri B. Das: The Reserve Bank is
sleeping: it does not know its duty!

Dr. M. M. Das: Sir, the Banking
Companies Act of 1940 has given to
the Reserve Bank practically unlimited
power for thre proper administration
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of the scheduled banks. In my opiniom,
the responsibility for the administra~
tion of the liquidation proceedings of
the Banks should also be entrusted to
the Reserve Bank. Sir, I fully appre-
ciate the cogency of the argument
that has been advanced against this
procedure. But, I do not propose to
confer exclusive jurisdiction on the
Reserve Bank In relation to these
liquidation proceedings. What I do
propose is that in all cases the Reserve
Bank should be appointed -official
liquidator to carry on the liquidation
proceedings under the guidance, super-
vision and superintendence of the
High Courts. But, this is a very intri--
cate and complex question and I admit,
Sir, there is enough room for differ-
ence of opinion.

A similar question also arose before
the Company Law Committee and the
Company Law Committee, after due
deliberation recommended the setting
up of a “central authority” like the
Board of Trade in England which will
execute the winding up operations of
the Joint Stock Companies. But our
Government did not accept that recom-
mendation and in the Companies Bill,
that has been introduced in this House
during the last session, Government
has made another amendment for the
appointment of “official liquidators” in
the High Courts. Sir, section 411 of
the Companies Bill, 1953, reads thus:

‘“there shall be attached to each
High Court an Official Liquidator
appointed by the Central Govern-
ment, whb shall be a whole-time
officer, unless the Central Gov-
ernment considers that there will
not be sufficient work for a whole-
time officer......."”

This provision, Sir, for an Official
Liquidator in the Companies Bill
appears to be very similar to the Court
Liquidator that has been provided for
in the measure before us today. The
only difference that I find is in the
appointing authorities. In the Bank-
ing Companies (Amendment) Bill, the
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appointing authority is the High Court
whereas in the Companies Bill, we find
that the appointing authority is the
Central Government. I do not under-
stand the significance of this difference
in the appointing authorities. I hope,
Sir, my hon. friend, the Deputy Minis-
ter who is piloting this Bill may throw
some light on this point in his reply
to the debate.

Sir, there are many other points
which I propose to take up during the
second reading of this Bill. I give my
whole-hearted and unstinted support
to this measure.

Shri B. Das: Sir, my hon. friend
Shri A. C. Guha concluded hig speech
the other afternoon by saying that he
does not wish to be proud fo have
fathered this legislation but he will be
very happy if he will do away with
all the tragedy that happened in
Bengal and there will be no more
failures of Banks. I know him for so
many years and his great services to
the cause of nationalism. Naturally, he
is very very modest and in all humi-
lity he says he seeks the happiness of
the people. That has been one of his
pet ambitions in life. Sir, I support
this Banking (Amendment) Bill

Sir, I happen to be a neighbour of
my friend Mr. Guha. Out of the 80
Banks that got liquidated in Bengal,
as many as 40 of them exploited people
in Orissa. They established in small
towns of Orissa branches of their
banks. They shut the doors and vanish-
ed when sufficient money was collected.
I am giving you an instance. One of
them—The Kamrup Bank came from
Assam. (Interruption.) Sir, these small
banks which got themselves liquidated
in Bengal caused so much of hardship
and distress to the shareholders, the
middle class families and the small
depositors who were mostly middle-
class and lower middle-class people.
They had to be thrown on the mercies
of the ambitious company, promoters of
Bengal and other parts of the country
including Travancore-Cochin.

The Reserve Bank's name has been
mentioned. I just mention that the
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Reserve Bank has done nothing in the.
rehabilitation of these small struggling.
banks. I was one of those who were
there at the baptising ceremony of the
Reserve Bank in 1934-35. It was a
Bank of the colonial rulers of India.
designed to meet the requirements of
the alien Government, along with the.
Imperial Bank of India which was
alien controlled then and even now. It
brought in the list of the.
scheduled banks of the capitalists and.
industrialists of India who only
thought in their own terms of economy;
and not in terms of the masses and:
their economic welfare or in terms of!
sma)l industries. So, the Scheduled!
Banks, including that Imperial Bank
and the Reserve Bank of India all
combined. They did not help to develop
Bengal, Assam, Orissa, Travancore or
any other place. They helped in the
development of Bombay and Calcutta
cities where the industrial magnates:
live, of whom 90 per cent. were foreig-
ners or 'foreignised’ Indians who aped!
the foreigners in the matter of the.
exploitation of the masses.

I am taking you back to the period’
before 1946-47. Now, the Reserve Bank
has become the National Bank of
India. I have blessed it. I was present
on the floor of this House when it
became a National Bank. But its re-
lationship as a national Bank does not
quite fit in with the Imperial Bank of
India. It is high time that the Imperial
Bank should be nationalised. But the
Reserve Bank, through the Finance-
Minister, will have to account to this
House as to what happened to the huge
invisible balances under the control of
the Imperial Bank., Have they been
spirited away or vanished or are they
still under the control of the Imperial
Bank authorities and the Reserve
Bank? And yet, the Imperial Bank is
the Banker for the Central and State
Governments on behalf of the Reserve
Bank.

Mr. Deputy-Speaker: How is all that
relevant to this Bill?

Shri B. Das: A little, Sir. T am just
developing my point. I shall not be
taking much time, but I want to speak:
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once, because banking is a pet subject
of mine.

Mr. Deputy-Speaker: It is a very
interesting subject but that should
have connection with the motion under
discussion.

Shri B. Das: I am coming to that.
The Imperial Bank has to be nationa-
lised. Whether it is still to be called
Imperial Bank or not, it should be
nationalized properly, as the Reserve
Bank now is.

Now, look at the small people and
the small scale industries, with their
constant dreams and hopes to develop
small scale industries. The share-
holders are small lawyers and clerks
and they make these banks and we
can help them in their effort to develop
every part of India. Even in the south,
in Madras, and In every part of India,
the small people create these banks.
"The Reserve Bank—not the present
nationalised Reserve Bank, but the
mrevious Reserve Bank—came to con-
1rol the scheduled and the non-sche-
duled banks. Those banks could not
stand that control of the Reserve Bank
which was so mechanised and ‘foreig-
nised’. When the crash occurred in
Bengal, most of us wanted our dreams
of swaraj to be realized, and the econo-
mic development of India to come into
fruition. Then, the small banks both
scheduled and non-scheduled,—one
Bank called the Nath Bank previously
mentioned—all tried to help the indus-
tries. Shall I tell you, Sir, today in
Calcutta, small industries are not pros-
pering. The Reserve Bank has no
thoughts for them. It has yet, in this
sense, to be nationalised. 1 hope the
nationalist Governor of the Reserve
Bank—my old friend—will do that. but
1 understand he is retiring in a few
months. But I hope the nationalist
Governor of the Reserve Bank will
understand that the Reserve Bank
which was started in 1934 with high
objectives to help the Industries and
agriculture will now see that money
flowed to the people and agriculturists.
There is nothing that now flows. Only
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ink flows on the paper and that was
dripping on the paper and that has
dripped on the floor of this House.

lslu'i A. C. Guha: There is another
Bill amending the Reserve Bank Act,

Bhri B. Das: I hope it will come. I
am only trying to tell you that the
Reserve Bank should be nationalised
in all its functions.

Mr. Deputy-Speaker: Also, the
Imperial ‘Bank Act?

8hri A. C. Guba: No, Sir.

Shri B. Das: It won't come. The
bogey of India and Pakistan is there.
You are not agitating. The financiers
are not politicians. The Finance Minis-
ter, the Deputy Finance Minister, are
not politiclans here. They must be
purely economic and finance-minded.
You and I know for the last six years
what is worrying the minds of the
Government of India. But I leave it
there. I will come to the point which
I was trying to make, The Reserve
Bank is guilty. It has never helped,
it would not help the non-scheduled
banks to rise and prosper. It was a
pure foreign bogey under the British
cloak. It is foreignised, and it was
purely a bogey up to 1946. They then
passed an Act here but their Agent
the Imperial Bank remains unnationa-
lised. They never trled to understand
what was the needs of the people. I
now understand that the Calcutta
small industries appointed a com-
mittee of enquiry. They found that
there are now no small banks—
only small-scale of financing. They
found they have all gone. They now
borrow at 15 per cent. They go to the
‘Kabuli’ to borrow money. The Gov-
ernment of Indla have now got the
rehabilitation banks, and this morn-
ing I put a question to my friend, Mr.
Guha, about the States Finance Cor-
porations. I do not know how they
are helping the corporations. I hope
they will help the small industries as
the Industrial Finance Corporation is
doing for large industries The indus-
trial Finance Corporation have not
brought hope to me or to my
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friend, Mr. Guha, while he was sitting
on this side of the House. I do not
know what he is thinking. I do not
want to know what he thinks about it
and about the Industrial Finance Cor-
poration. I do not want to know it,
but everything that the Government
have done so far is to help the capita-
list structure of society....

Mr. Deputy-Speaker: That is a re-
port of the Committee. Evidently, the
hon. Member is considering it.

Shri B. Das: The report has not been
laid on the Table of the House. I hope
the Minister will enlighten me on that
point.

Shri A. C. Guha: It will be laid.

Shri B, Das: It has taken a long
time to print it. I am afraid there is
something wrong in the printing press.

Shri A, C. Guba: I said it will be
laid.

Shri B. Das: I trust him. It is a
tragic situation. It was so in Travan-
core in those days when the then
Dewan ill-treated the 'Congress’ Tra-
vancore Bank. He shut ‘down the bank.
Most of them were imprisoned and
derided. The small banks could not
stand the competition and the rigorous
rules of the heartless, merciless Reserve
Bank or its black ally, the Imperial
Bank. So, these big banks never came
to their help and rescue. That happen-
ed, of course—my friend, Mr. Hiren
Mukerjee said that the directors were
lawyers and the banks had to be liqui-
dated. When we talk of liquidators, I
know—and my friend Mr. Guha, the
Deputy Minister, gave a graphic des-
cription of how property has been
transferred in the name of the lawyer
Director. his wife and children. I
hope it is a matter for lawyers to take
up. But whatever that may be, I want
the economic development of the
country. There was so much hope of
that taking shape, but those hopes at
the end of the second war were blight-
ed by those liquidations, and the ques-
tion has been asked whether the
liquidators did not function. I am glad
my friend Dr. M. M. Das agreed with
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me. The Bengal Government was not
as alert as the Bombay Government.
They did not look into the liquidation
aspect. The Bengal Government ought
to have done that.

I am glad that our Government
have brought this Bill. I am not here
to praise it, but I feel the Reserve
Bank has yet to get my certificate,
because it should function as a
national bank through its agency, the
Imperial Bank.

Everybody is talking of depositors.
Nobody has said a word about the
patriotic shareholders. I happen to be
a shareholder of two liquidated banks.
The Managing Director of one of the
banks was our worthy friend in the
former Assembly—the late Mr. Akhil
Chandra Dutta. That bank went into
liquidation. I am a man who does not
understand anything of thé work of
lawyers.

Shri A. C. Guha: If the hon, Mem-
ber has not paid the full amount of
the share, I think the liquidator will
ask him to pay the balance.

Shri B. Das: That is why I dislike
the High Courts. The High Court did
ask me to pay the balance and I had
to pay it. But I would say....

Mr. Deputy-Speaker: The High
Court only enforces the law. The
hon. Member must thank himself if
the High Court does not enforce it
against him. The law is passed here.
The High Court enforces it.

Shri B. Das: My friend, and our
great friend, the late Mr. B. N. Rau
is no more. He tried to adapt the
laws to our conditions of sovereignty
but if the laws had been adapted in
the old fashion, it is for some of us
to adapt the laws to suit our own
national dignity and the High Courts
or the Supreme Court are not there
for that purpose and treating the laws
in a way as if there is no national in-
terpretation of them.

Dr. N. B. Khare (Gwallor): Is not
law an ass?
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Shri B. Das: I bow to the opinion
«©f my experienced friend; we have
‘been co-workers in life for a long
‘time. But this is my point: that my
friend will write an epitaph or asking
the Finance Department to do it on
these  defunct shareholders, “in
‘memory of the shareholders of small
‘Banks who, out of their patriotic
-spirit towards national industries died
‘unmourned and their children left
starved for ever”.

Mr. Deputy-Speaker: The liquida-
‘tor may yet pay full sixteen annas in
the rupee.

Shri B. Das: You are an eminent
lawyer, but I have no faith in the
lawyer liquidators. As some hon.
friend pointed out, liquidators need
not always be lawyers and the process
of law is terrible, harassing ununder-
«standable.

Mr. Deputy-Speaker: This measure
is to do away with lawyers.

Shri B, Das: But lawyer liquida-

An Hon. Member:...are swindlers.

Shri B. Das: I am glad such an
-eminent lawyer is saylng that liqui-
«dators are swindlers.

I have to say one thing. This is a
preventive law and the first one to
be framed after our independence.
But it is high time that the Reserve
Bank should be advised to function
nationally and to think in national
{erms, not in the terms in which busi-
ness of banking, management of
national credit fellow practices of
England and the United States of
America. The Reserve Bank must
function with a soul and I hope that
soul will be brought in by measures
which will be sponsored by the hon.
‘Minister.

‘But, Sir, what is the Reserve Bank
doing and my hon. friends on the
"Treasury Benches doing about the
economic development of our country,
for promotion of banking habits
among our people? There is that body
known as ‘the Planning Commission
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sitting somewhere in the Rashtrapati
Bhavan. It sometimes issues long tales
about its doings. We hear of small
savings certificates and :mall savings
ad\fértisements.

Shri K. K. Basu: Only for news-
papers!

Shri B. Das: I am too 2ld to read
everything, my friend is an active
economist.

These small non-scheduled banks
should not be allowed to go into liqui-
dation. The Britishers, the colonial
Government that ruled and crushed
us, would not allow any private
Indian banking to develop, with the
result that big private bankers like
Dagu in Madhya Pradesh went into
liquidation. But in Bombay there are
still private banks run by ladies the
turnover of which amount to crores.
It is now my Government that is in
charge of the affairs of this country: I
share their joys and sorrows. But,
unfortunately, we have not yet under-
stood the economic habit and thought
of our villagers. The villagers' money
must be drawn. Of course, Govern-
ment is very happy to draw it through
postal certificates which go to meet
the ways and means requirements of
the Government. But it is no invest-
ment. The Government of India pay
2 per cent. to 34 per cent. for the money
which one has in the postal deposits
and saving’s bank deposits. But how it
that money being utilised to increase
the resources of the country? It is
bankers, small bankers and money
lenders who are helping our indus-
tries, the trade and economic side of
our national life. The Postal Depart-
ment may sometimes help to pull the
Finance Minister of the Government
of India from holes. But this sort of
deposits, or saving habit does not
help the development of industries. It
is no banking habit. Sir, this is a
feeler which I am giving to my hon.
friend Shri Arun Chandra Guha. He
and his colleagues should think of
these things and they must make
available liquid resources to the
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countryside. The Reserve Bank has
failed to do it; the Imperial Bank
«leliberately worked against it. Of
-course, it has patronised big mag-
nates like my hon. friend Shri Tulsi-
das Kilachand!

Sir, I take this opportunity to
recognise the fact that Shri Dhiren
Mitra did yeoman service in produc-
ing his valuable report. He is a great
solicitor; he is a great servant of the
Government of India. His report gave
Government a chance to set right mis-
takes known and unknown, realised
and unrealised, and they have brought
forward this Bill of which I am
happy.

But I have to say one thing more.
Banking, Sir, has become a very diffi-
cult thing in India. My hon. friends
who are labour leaders here will no
doubt realise the fact that bank em-
ployees today do not contribute to the
prosperity of the barnks. Sir, a clerk
leaves his table exactly at five o'clock.
If he is entering a ‘figure Rs. 350/4/-,
he will stop at Rs. 35, the other
figures will be entered when he comes
next day. To High Court Judges this
has been a windfall. I am one of those
who never dreamt that all our retired
High Court Judges should beg about
to sit on these Tribunals, these labour
tribunals, the income-tax tribunals
and banking tribunals. The volumi-
nous reports these tribunals submit
to the Government of India very often
run into 50 pages, 100 pages and
sometimes 500 pages. But what is
happening. Trade unionism is a thing
which some people very much advo-
cate. But there should be a limit to
trade unionism. It stifles banking.
Those of us who have read these
documents published in the Gazette
0of India, have very often felt that
there is no chance for indigenous
banking, except for the Reserve Bank
of India, the Imperial Bank or the
Bank of India or the Bank of Baroda.
That is a point of worry to me. How
can we develop our industries if
obstacles are put In our way every-
where. I wish to see the day when
our Reserve Bank will play its part
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in the national development of our
country. I felicitate Mr. Guha to whom
it has been left to sponsor this Bill
and I hope good results will flow.

Shri U. M. Trivedi and Shri R. K,
Chaudhari rose— .

Mr. Deputy-Speaker: Shri R. K.
Chaudhuri is not affected by this Bill

Shri U. M. Trivedi (Chittor): He is
the wisest man; he never deposits
any money in banks.

Mr. Deputy-Speaker: I mean Assam
is not involved.

Shrl Sarmah: We are very seriously
involved. As a matter of fact some
eight or nine scheduled banks failed in
Assam lifting away Rs. 12 crores. All
these had their Head Offices in Cal-
cutta. We are now at the mercy of
money-lenders coming from other
places:

Shrl U. M. Trivedl; Sir I have every
sympathy for those who have lost so
much of money.

Sir, there {s an amendment asking
for reference of this Bill to the Select
Committee. This Bill is trying to
modify the law to a very great exient,
The whole of Part II1A of the old Act
is being replaced. Many far-reaching
provisions are being put into it. Some
of them appear to me to be of a novel
nature. So much so that it appears
that the High Court which is merely
to function as a court of justice,
which justice is always honoured and
respected by us. is being turned into
a sort of magisterial court. And we
are giving prosecution of people and
complaints of such nature to the High
Court as its functions. I do not know
how far it would be fitting in with the
prerent notions of jurisprudence that
we should allow High Court judges to
be sort of prosecutors.

[PANDIT THAKUR DAsS BHARGAVA
in the Chair]

The other curious provision that is
now provided by this law which we
must examine in full detail is this. If
the High Court feels that it must
examine the director and auditors as
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provided for in clause 45G, the langu-
age does not say who will lead the
examination-in-chief. It is true that a
liquidator will be there to conduct the
cross-examination, if necessary. It is
true that the High Court judges may
ask questions, if they think fit. But
then the burden is cast upon the
High Court to arraign the man whom
it accuses of a particular thing and
then conduct an examination itself.
That {s to say, we are relegating the
High Court to a position of complai-
nant and judge in its own cause. We
have to look into this provision and
examine whether it is a valid provi-
sion under the law of the land or not.

It is such provisions which require
to be looked into. And it is quite
necessary in the interest of a person
who is accused of a particular thing,
against whom a sort of judicial pro-
ceedings are carried out, that he must
be assisted by the presence of a lawyer
to help him to put in his aspect of
the case. A very limited provision is
made in clause 45G that the person
examined shall be examined on oath
and shall answer all such questions as
the High Court may put or allow to
be put to him. And then it says:

“A person ordered to be examin-
ed under this section may, at his
own cost, employ any person
entitled to appear before the High
Court who shall be at liberty to
put to him such questions as the
High Court may deem just for
the purpose of enabling him to
explain or qualify any answer
given by him.”

That is to say, a very great limitation
is put against the right of an accused
person to explain things which are
said against him. We should have to
examine this law whether it is neces-
sary in the interests of justice or in
the interests of the present law in
respect of banking companies and
whether such a limitation should be
put upon the law or not.

Then, Shri H. N. Mukerjee when he
was making his speech on this Bill
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suggested that the proviso under
section 38A may be taken away. I
for,_one would suggest that the proviso
is,a wise one. It is essential to keep
such a proviso. Otherwise it is bound
to create difficulties when we uare
bringing in this new law providing
for a court liquidator, an officer of
the High Court who shall always be
attached to the High Court. Once we
appoint him and have a provision
that without assigning any reasons all
the powers of the liquidators will
cease and all those proceedings of
liquidation that may be pending be-
fore them will be automatically trans-
ferred to the official "liquidator, cer-
tainly a provision would be necessary
as provided for in the proviso to sec-
tion 38A. We have to examine that
and also see the propriety thereof,
whether we should or should not keep
it.

With very great respect I would
make one submission here. I did not
like the venomous attitude of Shri
H. N. Mukerjee who most venomously
brought in the name of my deceased
leader, that he was enjoying a sort
of liquidator’s salary from a parti-
cular bank. Perhaps he does not know
what work Dr. Mookerjec u:ed tn put
in. He has not the capacity of that
great leader. He does not know the
industry that he had. He has no idea
of how he was managing his own
affairs, with what conscience that
gentleman was working. It was very
bad taste on his part to have made
use of the name of that gentleman and
clearly marked him out for a parti-
cular example.

Things do happen In banking cir-
cles; I agree that mischievous things
happen. They do not happen in bank-
ing circles alone but all over the
world. We are now surrounded by
people who are corrupt. We are call-
ing them corrupt and calling from
house-tops that most of them are
corrupt. But there are always honest
people also. Because of those honest
people things go on honestly in the
world. Otherwise we would all be in
a very rotten state of affairs.
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Mr. B. Das in his speech said that
on account of the trade union move-
ment the clerks generally put down
their pen exactly at 430 even when
they are writing out a figure, and he
said they stop at the annas and write
"down the piles the next day. But I
know of other cases. I have myself
worked as a small clerk in a bank.
And even today such cases exist. We
have not only to go to the bank at
9 or 8-30 in the morning but to stay
and stay. right up to 8-30 or 9 in the
night before we reach our houses. It
is not that people are entirely
governed by trade umionism. There
are people who want to work and dis-
charge their duties. We cannot rope
everybody into the same category.

Shri B. Das: That was the old prae-
tice, not after the trade union move-
ment.

Shri U. M. Trivedi: Even today in
the United Commercial Bank at
Bombay those people stay right up
to 6-30. .

Shri B. Das: I am glad to hear that.

Shri U. M. Trivedl: A Anyhow it is
my experience of Bombay banks. I
have no idea of Calcutta banks. It is
true that the reports are very bad so
far as the Calcutta banks are con-
cerned and so far as the West Bengal
Government is concerned. And we
have to be very careful about the
whole law that we are making. In the
statement of objects and reasons, in
the penultimate paragraph it has been

stated:

“Meanwhile, certain data recent-
ly collected about 82 banks in
liquidation in West Bengal show-
ed that while the expenses of
liquidation amounted to Rs. 39-81
lakhs, the moneys returned to the
depositors totalled to only
Rs, 17-64 lakhs of which Rs. 1561
lakhs were pald by one single
bank.”

5 p.M.
It is a very bad state of affairs which

needs no comment whatscever. But,
then, is this Bill the remedy thereof?

552 PSD.
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That question also has to be examined.
Are we going to remedy this state of
affairs by meroly appointing a liqui-
dator or where the liquidator clrooses
to carry on this sort of affairs, is it
going to improve in any manner by
merely appointing an official liquida-
tor, just as we are proposing in this
Bill? All these things will have to be
hra and this can only be
done if the Bill is sent to a Select
Committee of properly chosen Mem-
bers who have wide experience of
banking and wide experience of how
things are conducted in liquidation
proceedings. It is a very easy thing to
make certain remarks. It is very
difficult to make constructive sugges-
tions keeping a proper perspective of
the whole question before us. I would
therefore suggest and request the hon.
Finance Minister to see that this Bill
is not rushed through in the manner
in which it is desired to be rushed
through, taking it for granted that all
the wisdom is spent by providing the
various clauses in the Bill. All this
will have to be looked into. I have
gone through this Bill cursorily and
I find there is a novel procedure pro-
viding for a sort of recovery of dues
even beyond limitation and the law
of Limitation js being set at naught.
We will have to see whether it is
desirable to set the whole law of
Limitation at naught for getting a few
scores of rupees and whether it would
be necessary to pursue the people who
have had the misfortune or good
fortune of being at one time or an-
other directors of banks. There are
some who are passive and never take
any interest in the things they do and
who sometimes, by force of circum-
stances, are made directors. Are we
going to follow them up for years,
cause them worry and ruin their life?
Is it desirable that we should do all
these things? I do not want to offer a
sort of criticism ad hoc on the whole
Bill. T still say that the hon. Finance
Minister should see to it that the
Select Committee proposal is accepted.
It is quite mete and proper that he
should himself make certaln sugges-
tions about names to be added to the
Select Committee which has been sug-



1191 Banking Companies

[Shri U. M. Trivedi]

gested. A proper Select Committee
may be appointed and it may be re-
quested to submit its report as early
as possible. In view of the circum-
Stance that far-reaching changes are
contemplated by these provisions,
when the whole of it is re-drafted, it
is quite fit and proper that it should
be looked into by the Select Com-
mittee, and passed into law.

Bhri R. K. Chaudhuri (Gauhati):
Sir, ordinarily, I should not be speak-
ing on a subject like this, a ponderous
and uninteresting subject. I would not
be quite correct in saying that I am
absolutely uninterested in banking. I
am at least interested in one branch
of its activities, namely, the issue of
overdrafts. The issue of overdrafts is
the cause of all mischief that brings
about the state of things which neces-
sitate legislation like the one which
we are having at the present moment,
I would like from my own experience,
{0 warn those who have indulged in
overdrafts that it is a very dangerous
thing.

An Hon, Member: Have you drawn
overdrafts?

Shri R. K. Chaudhuri: It is a very
dangerous system.

Shri A. C. Guha: For whom? For
the bank or for the person who
draws?

Shri R. K. Chaudburi: For the per-
son. I can tell you about the experi-
ences of the person. I have said on a
previous occasion that two institu-
tions think on the same lines, namely
the Income-tax department and the
housewife. The Income-tax depart-
ment generally mistakes an overdraft
for the Income of the man and as-
sesses accordingly. The housewife, at
any rate, the modern housewife, who
knows how to read English, sometimes
imperfectly, mistakes an overdraft as
amount to the credit of the person,
and therefore quarrel arises. In the
general sphere of banking, I hope the
hon. Minister will agree, that this is
the source of all the mischief that has
so far occurred. Hitherto, the post
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mortem operations after a bank had
gone into liquidation were carried on
with three objectives. First, to grant
prétection to the bankers themselves.
Before it absolutely closes its opera-
tions or immediately after the closing
of the operations, the courts grant
protection to just save the directors
and other employees of the bank from
being manhandled. The second objec-
tive is to provide employment te a
certain class of people, conversant
with law and moving about in law
courts. It enabled, thirdly, the debtor,
at least to be honest enough to dis-
charge hig debt because—I am sure
you have not got that '‘experience; but
those who have experience will know—
a bank dead is more dangerous than
a bank allve. A bank alive may show
certain consideration in realising the
debt from you; but a bank dead, that
is a bank which is being administered
by an official liquidator is a very
dangerous institution. The liquidator
is interested in getting the debts
collected as quickly as possible. He
gets a remuneration of 5 per cent. or
sometimes more than that. Therefore,
he is cruel and tries to realise the
money from the debtors. These are
the three things which we were doing
previously. But, this Bill, I welcome
because it will bring about a change
in the right direction. It will bring
into being more effective steos for
the realisation of the debts on the
one hand and for the punishing of
those people who are responsible for
the failure of the banks. To that ex-
tent, T wholeheartedly welcome this
Bill

But, I have got certain observations
to make with regard to the provisions
of the Bill, which may kindly be taken
into consideration by the hon. Minister
in charge of this Bill. I remember,
with some amount of pain and sur-
prise, that the Mover of this Bill was
one of the most caustic critics of the
Government's attitude or Government’s
inactivity so far as this matter was
concerned. I believe he has glven a
reflection of his views in the Bill
Now that he has come into office, he
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has tiried to remove those evils of
which he was a constant critic in
thosc days. To that extent, I congratu~
late him. But, I may straightaway tell
the House that I am still, even at this
age, one of the practising lawyers in
different courts and looking at this
legislation from the lawyer's point of
view, I, first of all, object to the
.method of summary trial which has
been laid down in this Bill. You know,
Sir, that summary trials are allowed
in ordinary courts when the value of
the stolen property or the value of
misappropriated property does not
exceed Rs. 50. Here large sums of
money may be involved and even
then the High Court is entitled to try
the whole case summarily. As a matter
of fact, in this Bill it is not laid down
what kind of cases are allowed to be
tried summarily and what kind of
cases cannot be tried summarily. As
regards the provisions regarding
appeal, the Bill is not clear.

The Bill says the High Court will
lay down rules by which it will be
prescribed in what kind of cases
appeal will not be al'lo“fed and in what
kind of cases appeal will not be
allowed, and what will be the proce-
dure generally: So, I would ask the
hon. Minister to look into this point.
1 should say that the High Court
should not be made to try petty cases.
There may be many petty cases; there
may be bigger cases also, but the High
Court which is the final tribunal of
appeal so to say should not be called
upon to try ordinary criminal cases
and make their judgment unappeal-
able, or unappealable ordinarily, by
the persong affected.

Then, a litigation in a High Court,
as one knows, is very expensive and
the person who is a debtor of the
Bank or who .is a Director of the
Bank may find himself in a very un-
comfortable and unjustifiable position
if cases are tried by the Court in a
summary way and they are not sub-
ject to the ordinary law. The higher
the Court the lesser the chance of
getting any justice in an appellate
Court. For instance, if a High Court
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gives a judgment in a criminal case,
it will be very difficult to get it set
aside ordinarily, and therefore scope
should be given. All cases of a crimi-
nal nature arising out of these pro-
ceedings should be tried by a Magis-
trate.

Shri U. M. Trivedl: On a point of
information, there i no quorum.

Mr. Chairman: Now the hon. Mem-
ber can go on.

Shri R. K. Chaudhuri: Then, what I
most seriously object to the inclusion
of a provision here which lays down
that the High Court can, in some
cases, order the realisation of the dues
by ftreating it as arrears of land
revenue. As an example it is very
contagious. I have found such a pro-
vision in the Estate Duty Act to which
I raised most strenuous objection.
Here it is a dispute between two pri-
vate persons, The Government or the
State or the public interest does not
come into the picture. When one
individual Is trying to realise his dues
from another, I think resorting to this
method of recovery is something
which cannot be ordinarily upheld. I
therefore request the hon. Minister to
look into that Clause. To be precise, I
can quote the Clause if the hon. Minis-
ter wants. Sub-clause (3) of Clause
45T says:

“Without prejudice to the pro-
visions of sub-section (1) or sub-
section (2), any amount found due
to the banking company by an
order or decision of the High
Court may, with the leave of the
High Court, be recovered in the
same manner as an arrear of land
revenue.”

As I understood from the discussion
in this House on the Estate Duty Act.
one of the methods of recovery of
arrears of land revenue was imprison-
ment. Now, let us for a moment con-
sider the whole position. Here you
are deallng with two individuals: one
is a debtor, and the other is the
creditor. In order to realise the dues
of the creditor you are going to resort
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to this method of imprisoning him.
We all know that the present tendency
is—legislation has been passed under
the Civil Procedure Code also—that
no man should be committed to prison
for realisation of lts debt. But here
yYou are going against the spirit of
the Constitution, against the laws in

every country, and you are allowing’

the realisation of a private debt—not
a debt to the State—by resorting even
to imprisonment. That is what I most
seriously object to, and I hope the
hon. Minister will accept my view and
have this particular sub-clause re-
moved.

Another thing, to which my hon.
friend Mr. U. M. Trivedi who spoke
just before me has also referred, is
the limitation Clause in this Bill
which has over-ridden all other pro-
visions of the Limitation Act, and says
that for realisation of any amount due
from a Director there is no period of
limitation. Just see what we are our-
selves doing when we are keen on
having business expansion in this
country. Many a time many Directors
have lent their signature and support
because it was put to them that their
signature would add weight and would
bring in more shareholders. If steps
are taken to realise the amount due
from him within three years during
his lifetime, it would be all right. Buf
to wait indefinitely and make his
grandson and great grandson liable to
pay the amount is a preposterous
position which cannot be supported.
That clause of unlimited period for
Directors should be deleted. As re-
gards other debts the period is 17
years. You know very well that the
maximum period of limitation is only
three years for realisation of ordinary
debts which are not secured or not
registered. But here, a period of 12
years has been laid down for recovery
of the debts. If you say that you must
do away with all limitation, I am at
one with you. There may not be any
question of limitation in any matter.
but the jurists thought the other way,
viz.,, that there should be limitation
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for recovery of certain claims. If this
limitation was not there, human life
would be impossible, stability would
disappear, and therefore certain
periods have been prescribed by the
Limitation Act for recovery, through
tlre agency of the Courts, of certain
debts. The Limitation Act has nothing
to do with the morality of the indivi-
dual. Our late leader of revered
memory, Deshabandhu Chittaranjan
Das paid to the extent of Rs. 79,000
long after it was barred by limitation.
That debt was the debt of his father
and he paid it. There is no limitation
to an honest man. But in the business
world there is a certain procedure, and
the Sword of Damocles should not be
allowed to be hanging for an indefinite
period. Therefore, I would earnestly
appeal to the hon. Minister not to ine
sist on having these Clauses passed.

I am only speaking very broadly. I
am not going to speak minutely on any
point. Another thing to which I should
make a reference is about the small
depositors, It is stated here that the
small depositors should get a prefer-
ence. I would say that the small de-
positors who, it is said, should be
entitled to get something, would be
the very persons who were in the
confidence of the Directors, who pro-
bably knew that the Bank was in a
shaky position and had the opportunity
of taking away large sums beforehand
leaving only about Rs. 100 or some-
thing less to their credit. The small
depositors are not necessarily those
most affected. A small amount being
at the credit of a person does not
necessarily mean that he belongs lo
the poorer class. On the other hand,
from my own experience in my State
I have found that the poor people put
almost all their saviggs in the Banks.
You will be surprised to learn that
as many as 14 Banks which had their
head offices outside the Province had
failed there to the greatest loss of the
ordinary man. There are no rich men
there, but only ordinary classes of
persons, who, instead of keeping their
money in their houses, for fear of
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burglary—actually it is not so much
of burglary, as of incendiarism, or a
house being on fire etc.—put the
money in the banks, and they have
lost everything. They do not get even
Rs. 100 now. In my opinion, the hon.
Minister may take into consideration
whether he should not have the bene-
fit under this provision, raised to
about Rs. 200 or 300, so as to make
that amount available to the poor
depositors—not, technically speaking,
the ‘small depositors’ but the really
poor depositors.

Shri  Jhunjhunwala (Bhagalpur
Central): Who is to find out whether
he is poor or not?

Shri R. K, Chaundhuri: How are so
many other things going to be found
out?

If Rs. 200 or Rs. 300 are given to a
small depositor,—~I mean the poor
depositor—it will be a great relief to
him. I know of a tailor, who had lost
about Rs, 6,000, when the Pioneer
Bank went into liguidation. He had
saved everything, in order to have a
marriage in his family, but he had lost
everything. Now he is a poor man, and
such a person would find it beneficial
to have Rs, 200 or Rs. 300, under this
provision. 1 would therefore suggest
that the benefit under this provision
should be raised, and given to the
poor depositors.

Talking about the Reserve Bank, I
feel the least said about it the better.
I am not saying about the present
Reserve Bank. I do not know any-
thing about the progress that they
may have made in the meantime. But
I know of the years which had gone
by, 19453 or 1946, when the Reserve
‘Bank had the absolute right of declar-
ing any bank to be a scheduled bank:
they made some inquiries, and made
any bank they liked, a scheduled
bank. Now, what was the object be-
hind scheduling a bank? The public
generally understood by scheduling,
that {f a bank is scheduled, the
Reserve Bank will come to its aid.
when it is in difficulty. I challenge
the hon, Minlister to tell me, in res-
pect of which of the banks that have
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gone into liquidation in Bengal, lrelp
was given by the Reserve Bank. Was
any bank there helped with funds and
other things, when it was about to
be liquidated?

Shri A, C. Guha: The Nath Bank
was helped.

Shri R. K, Chandhuri: Did the

‘Reserve Bank come forward then and

say, look here, I am going to help
you? Did the Reserve Bank give any
help by means of funds?

Shri A. C. Guha: The Nath Bank
was helped.

Shri R, K. Chaudhurl: I do not
know of that. I say it is not known
to the public, even though it was done
in a beneflcial manner.

Mr. Chairman: Order, order. The
hon. Member has been on his legs for
a long time, and we have already
devoted nearly three hours to this Bil,
out of the 1} days allotted for this
Bill. Previously we had devoted 1
hour and 11 minutes, and today also
we have devoted about 1 hour and 45
minutes. I am only submitting to hon.
Members that there are about 54
amendments to this Bill. In regard to
this Bill consideration stage is not so
important as the clause by clause
reading. I would therefore request
hon. Members to be very brief.

Bhri R, K. Chaudhuri: I would only
ask the hon. Minister to consider
these suggestions. I had other sugges-
tions to make. but for the present, I
shall conclude.

Bhri T. K. Chaudhuri: Sir, I shall
iry to be as brief as possible. While
welcoming this measure as far as it
goes, I must say that I was astounded
at the type of defence of this Bill,
which was being put forward by my
hon. friend Dr. M. M. Das, a little
while ago. With regard to the pheno-
menon of bank liquidation in the post-
war period, and particularly after the
partition, he was saying that Govern-
ment were not sitting idle. but they
were watching the situation, and they
had passed so many Acts with regard
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to helping the creditors in the difficult
situation that had arisen.

I would like to draw the attention
of the House to the history of the
past four years, since 1948. I do not
want to go further into the past. In
1949, the Banking Companies Act was
passed. If you look into the statistics
of bank failures, you would find that
48 banks suspended business in 1949
itself, 33 banks in 1950, and 24 banks
in 1951. That all these three and a
half years, Government did nothing
except passing an ordinance in 1950,
which was later replaced by the Bank-
ing Companies (Amendment) Act of
1950, which simply sought to reduce
the multiplicity of liquidation proceed-
ings. What amazes me most is that
Government looked upon the pheno-
menon of bank liquidations simply as
a mater of simplifying or quickening
the liquidation proceedings, as if, when
we simplify the legal procedure about
the winding up of the banks and make
the liquidation proceedings easy, some-
how or other, the small depositors
will be saved.

But as I have stated earlier, Gov-
ernment were all the while there with
the custody of the entire credit and
banking system of the country in their
hands, and the Reserve Bank wes
there, but they failed to realise in
the face of banking crisis of 1946-47
what was happening. Even though
the Bank Liquidation Proceedings
Committee were not asked to go into
that matter, still they could not re-
frain from noting the causes of these
bank liquidations. The Report of that
Committee says: -

“A major part of these failures
occurred from the year 1947 on-
wards. This was partly brought
about by the fact that the public
lost confidence after the second
world war, in institutions, which,
during the war years of inflation,
received substantial deposits which
the managements did not invest
fudiciously.”
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There were other reasons, among
which one at least was the partiticn
of the country, and the fact that many
of the assets of certain banks were in
Pakistan. This also was largely res-
ponsible for the loss of confidence, by
the public in those banks. ’

But what was the Government doing.
in the face of the grave situation that
was arising? If I remember correct, at
least in Calcutta, there occurred a.
precipittiatins loss of confidence in the
banking system and in the credit
institutions of the country, particularly,
in the war babies of banking that had
grown up during the war period due
to all sorts of credit inflations since
the Great Calcutta killings and it was
about that time that a crash occurred
on the Stock Exchanges. Most of the
banks which came to grief thereafter
had invested money in Stock Ex-
change and speculated on share scrips.
But, so far as the Government and
the Reserve Bank were concerned, they
did nothing. In the words of our
esteemed friend, Dr. M. M. Das, they
were simply watching the situation
and doing nothing more.

Dr. M. M. Das: Those words, ‘doing
nothing more’ are not mine.

Shri T. K, Chaudburi: I am adding
those words, because they did noth-
ing. That is a plain fact of history.

Dr. M. M. Das: That is your opinion.

8hri T. K. Chandhuri: It is not my
opinion; it is a fact. What did they
do; they did nothing.

Now, Sir, it may be asked what
could have been done. The present
amending Bill has been aptly charac-
terised by another esteemed friend of
ours, Shri B. Das, whom we all res-
pect for his outspoken views, as a
negative measure. If we want to save
the small depositor and if we want to
save those banks which are still alive
and carrying on somehow or other but
which may come to grief any moment,
then something else must be done.
Some positive measures must be
taken.
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I may refer the hon. Deputy Minis-
ter and the hon. Members of this
House to what happened in the United
States after the great crash of 1029-30.
At that time, Sir,—it is a well-kncwn
matter of economic history—the
entire industrial credit system and
the banking system of the United
States crashed and collapsed almost
overnight. But, soon the Government
adopted emergency measures and after
a certain time, when the situation had
become stablised a bit, they adopted
a series of other measures which not
only stopped bank failures but also
salvaged the banks which had sus-
pended business and which had come
to grief and tried to revive them. Not
only did they try to revive them, but
they actually revived them.

I refer you, Sir, to this account by
the celebrated monetary economist,
Dr. Edwin Kemmerer. In his ‘ABC of
the Federal Reserve System’, he détails
the measures, in a summary form,
which were taken .by the U.S. Govern-
ment. First, the Government opened a
National Credit Corporation. That
institution was financed by banks and
others and was designed to extend
credit on assets that were sound but
which, under the existing law, were
not eligible for re-discount by Federal
Reserve Banks. When the emergency
became so acute and the assistance
proved inadequate, the Reconstruction
Finance Corporation was created which
was authorised to strengthen the capital
structure of banks in difficulties by
purchasing newly Issued preferred
gtocks including debentures of these
banks and to advance easy loans to
them so as to bolster up the weak
spots in-the credit structure of the
country.

I feel, Sir, that that type of organi-
sation is very much necessary and
called for in the situation in which
we are placed. Of course, at the pre-
sent moment, the phenomenon of bank
failures is not so acute, but we can-
not save the situation nor can we pro-
vide for safeguarding the small in-
vestors merely by simplifying the
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liquidation proceedings and by enact-
ing certain negative legal measures.
We have to take positive steps and
we have yet no indication from the
Government or from the hon. Deputy
Finance Minister of the positive steps
that they intend to take. He informed
us that the Reserve Bank (Amending)
Bill is in the offing, but, so far as I
understand, it relates only to high

denomination notes and nothing else.

The entire policy of the credit sys-
tem has to be re-vitalised from the
point of view of extending help to the
small investors and the small savers,
to the middle class and lower middle
class depositors. If we want to achieve
these things then we must take posi-
tive steps 'and think of opening
credit institutions of the type which
have been detailed by Kemmerer.

I would also ask the Government
if they could think of any measure
for insuring the depositors up to a
certain limited extent. In the United
States that was done by the Federal
Deposit Insurance Corporation and,
the deposits up to 5.000 dollars were
insured. Every depositor, every credi-
tor of a Bank is at least assured that
that much of his money is safe and
in all these liquidation proceedings
when the banks go into liquidation it
is this Corporation which acts as the
Recelver or as the counter-part of the
Court Liquidator that we are going to
appoint. I would seriously request the
the 'hon. Finance Minister to think
about these constructive suggestions
which I am putting forward. In our
country, the present conditions of
banking and credit are such that some
positive steps on these lines must be
taken and we can well emulate the
example of the United States to our
benefit.

Coming to the BIill {tself, Sir, we
are giving the High Courts certain
powers. But already, apart from the
High Courts, the Reserve Bank, under
thhe Banking Companies Act and the
Reserve Bank Act, is also armed with
extensive powers. The question natu-
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rally arises, as it has just been refer-
red to by our hon. friend, Mr. Rohini
Kumar Chaudhuri, what was the
Reserve Bank doing with regard to
the scheduled banks. The hon. Minis-
ier informs us that it helped one bank
out of the 12 scheduled banks that
came to grief. I might inform him,
and this is not unknown to him either,
that it has been openly alleged in
Bengal, that in the operations of the
Reserve Bank, a great deal of pro-
vincialism and other prejudices have
played an active part. I do not say
that because allegations have been
made, we are to act on those allega-
tions or to accept them. But these
facts are not, perhaps, unknown to
ihe hon. Minister and he must take
steps to see that things do not happen
in that way.

1 also draw your attention to the
very sound maxim which was laid
down in the Report of the Banking
Liquidation Proceedings Committee.
Of course, those were not the views
of the Committee but at least of some
of the members who wanted the
Reserve Bank of India should ‘cherish
the sound banks, nurse the sick banks
and bury the dead banks'. Now, here
we are finding a measure which is a
sort of burying the dead banks and
perhaps carrying on post-mortem when
the flesh has already gone and the
bones too are gone, We are passing a
measure which may be helpful to us
in future. But, it is pertinent to ask
whether the TReserve Bank has
‘cherished the sound Banks and
nursed the sick Banks' properly. 1
may refer here to one recent case. I
shall not mention names, but recently
one of the banks in Bengal was asked
to suspend its business and was for-
bidden to accept deposits under the
well-known provision of Section 35 of
the Banking Companies Act by the
Reserve Bank. Now, it has been openly
glleged that the assets of the bank
were quite sound, but certain parties,
certain non-Bengalee parties, wanted
to come into the management of the
bank and they secured a good part

1 DECEMBER 1853

(Amendment) Bill 1204

of the share, but somehow or other,
the management of the bank prevented
their coming in, and at once, it has
beeh alleged—] do not say that we
aré to act on those allegations or to
accept those allegations—but it has
been alleged that since that time the
wrath - of the Reserve Bank was
directed against the bank and even-
tually that bank was asked to suspend
its business. But what is amazing ana
that fact testifles at least to the
wonderful public credit of the bank—
that not one of the creditors of the
bank brought in any case against that
bank, and I am happy to inform the
House that that bank is trying to
transform itself into an investors’ cor-
poration and perhaps it will succeed
in its efforts.

Now, these farts have been openly
stated. I want this House and the hon.
Minister to take serious note of these
allegations, because, after all, the
Reserve Bank has not to play merely
a negative function. It is now a
nationalised bank. It must help in the
development of not only the entire
banking system—it is not only the
gurdian of the entire banking system—
but we are on the threshold of big
changes in our national economic life.
If we are to put credit on the report
of the National Planning Commission,
and on the declared intention of the
Government at least, we are standing
on the threshold of a period of big
national economic reconstruction.
These intentions however lie burled
under the pages of that magnificent
tome which goes by the name of the
National Plan. Here are some of the
lines with regard to the functions of
the credit system—I am quoting in
extenso from the Planning Commis-
sion’s report—this is what the Plan-
ning Commission say:

“The process of economic
development, once started, will
make new demands on the bank-
ing system, and this may necessi-
tate change in organization and
structure. Central banking in a
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planned economy can hardly be
confined to the regulation of over-
all supply of credit or to a some-
what negative supply of banking
credit.”

This is precisely what the Reserve
Bank is doing at present—acting
entirely negatively. But what is the
Reserve Bank doing to help the 'sick’
banks that might yet be revived or to
extend new credit facilities for the
large scale economic reconstruction
envisaged by the Plan. We know the
post-war conditions have been admit-
tedly difficult. We know that the
management of certain banks have
investeq their resources in an unwise
manner, but is the Reserve Bank
doing anything to salvage their busi~
ness to help those banks, to put them
.on a proper basis so that the deposi-
tors may not suffer and so that ulti-
mately the country may be benefited
and be served by these credit institu-
‘tions? But unfortunately, the prevalent
doctrine in the Reserve Bank—the
.gurdian of our national banking and
credit system,—seems to be of that
negative type which the Planning
Commission describes. The Planning
Commission further says:

“It will have to take a direct
and active role, firstly, creating
or helping to create machinery
for financing developmental activi-
ties all over the country and
secondly, in ensuring that the
finances available flow in direc-
tions intended. For a successful
fulfilment of the plan, it may be-
come necessary to direct special
credit facilities to certain lines of
high priority. Banking develop-
ment through normal incentive of
private banking is apt to be a
slow process.

‘The Planning Commission, appointed
by this Government and the Members
of which body enjoy the privileges
co-equal to those of the Members of
the Government,—they themselves—
say in their report that:

“In this fleld, private motive
may stand in the way of exten-
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sion of credit facilities to sections
of populatioi, which need them for
rapid development. The proper
discharge of the functions of the
banking system will necessitate
its operation more and more in
the light of priorities for develop-
ment indicated in the plan and
less and less in terms of return
on capital.”

But unfortunately, like many other
pious things, that are mentioned in
the Planning Commission’s report,
these few lines also remain totally
forgotten. Nobody among the people
who have the trusteeship of our
national credit and our national
finances in their hands seems to have
ever read or understood or realized or
acted up to the maxims and princi-
ples that were laid down by the Plan-
ning Commission. Nevertheless, Sir,
whatever may be the shortcomings of
the present Bill, whatever may be the
limitations of the measure proposed I
accord my wholehearted support to
this Bill, because I am of the opinion
that if we have to have a profit system
and capitalist system in this country,—of
course, I am totally against them and
I am for their overthrow—if we are
to have such a system, let us have at
least honest capitalists, not crooks, to
run the filnances of our credit system
in this country. This Bill is a step in
that direction. Therefore, I accord my
support to this Bill.

Shri V. B. Gandhi (Bombay City—
North): Mr. Chairman, Sir, in a
general way, I am sure this Bill—the
Banking Companies (Amendment)
Bill—will meet with a welcome in this
House. This House will welcome this
Bill primarily because it fillls a very
important gap in our legislation on
the subject of regulation and control
of banking companies in the country.
Secondly, this Bill is a rather belated
measure, belated in the sense that if
it is intended to be of any material
help to those thousands of helpless
depositors in Bengal, those depositors
who have been s0 grievously wronged
in these crises then thls Bill has come
too late. So far as these depositors are
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concerned, I am afraid this Bill
amounts to closing the stable door
after the horses have been let out. For,
it seems very clear that one of the
chief evils of the situation in Bengal,
namely, the engagement of private
persons as official liquidators cannot
be remedied, since these liquidators
can only be removed "“on due cause
being shown”.

‘Thirdly, - Sir, this Bill—we do not
know for what reason—has selected
the bank directors for special treat-
ment, a harsh treatment. And finally,
Sir, we would have liked a more posi-
tive approach to this subject, an
approach which would have kept in
mind the whole problem of progress
and expansion of banking in this
country as a background against which
to consider the limited purpose of this
Bill which is to make liquidation pro-
ceedings more expeditious and less
costly.

Now, Sir, the trouble with our liqui-
dation proceedings today under the
existing law is that they are usually
so protracted, so complicated, and
therefore also so costly. Probably the
reason why this Bill has been brought
before this House with such expedi-
tion is the story that has come out
from West Bengal, a story which is so
heart-rending, of the great tragedy
there. Something has got to be done
and here we have this Bill before us.

The problems with which this Bill
has to do are two. They have been
very well put by the hon. the Deputy
Minister for Finance, Mr. A. C. Guha,
when he said that the problems Lefore
us are: (1) multiplicity of courts and
the other, multiplicity of cases. Now,
Sir, our legislation on this subject has
for sometime been rather incomplete.
We should really have dealt with this
subject as early as 193¢ when by the
Reserve Bank of India Act we created
our central bank. A good deal of fh1¥
legislation should have found place in
thre Reserve Bank of India Act. To
some of us it seems our Reserve Bank
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of India Act is something like only a
Memorandum and Articles of Associa-
tion of a registered company. How-
ever, a major step in the direction of
supplying this legislation was taken in
1949 by passing the Banking Companies
Act. This Act of course incorporated a
number of ordinances which were in
the meantime promulgated to help con-.
trol and regulation of banking.

However, 'under the Banking Com--
panies Act of 1949 the liquidation pro--
ceedings still continued to be carried
on under the Indian Companies Act.
Very serious difficulties arose and to-
meet threse difficulties .an amendment
of the Banking Companies Act was.
made in 1950 and that is the present
stage of this legislation on the sub--
ject.

Now, Sir, out of the two problems,
namely, the multiplicity of posts and
the multiplicity of cases, the first one
was taken care of by the amendment.
of the Banking Companies Act of 1950.
The otlrer problem still remains and it.
is to take care of this other problem,.
an equally important problem, that
the present measure is before us.

Government in July 1952 appointed.
a Banks Liquidation Proceedings Com-
mittee. This Committee was asked to
suggest revision of the law, the pro-
cedure and the machinery of liquida-
tion proceedings in this country in
view of the difficulties and defects.
thrat had come to light. The present
Bill is substantially based on the
recommendations of this Banks Liqui-
dation Proceedings Committee. That.
there was a very urgent need for
something to be done to simplify the
procedure and to make it more econo-
mical is understood when we consider
the meaning of what has happened in
West Bengal recently. In West Bengal
there are 82 banks in liquidation. Out
of Rs. 57 lakhs realised as a result of
the efforts of these liquidators, a major
portion of which should have been
returned to the depositors, only Rs. 17
lakhs and 64 thousand were returned
to the depositors. And what, do you
think, appened to the rest? The rest,
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that is Rs. 39 lakhs Bl thousand were
all used up as liquidation expenses,

Here is the story in a nut-shell.
70 per cent. of the amounts realised
did not return to the depositors but
were used up as liguidation expenses
and only 30 per cent. were made avall-
able for distribution among the deposi-
tors. That is not all, Sir. Even out of
this Rs. 17 lakhs 64 thousand which
was made available to depositors
something like Rs. 15 lakhs and 61
thousand came out of the liquidation
of one bank, one single bank. In other
words, the tragedy means to us and
to those unfortunate depositors that
81 banks in liquidation could make
available only Rs. 2 lakhs and 3 thou-
sand for all their depositors. That is
the story of Bengal. So, we are not
too early in taking up this measure,

This measure, Sir, as it is drafted
is a measure to which we all can give
our whole-hearted support, with, of
course, as I said in the beginning, the
exception of some provisions which
deal with bank directors. I shall come
to them presently. Those who framed
this Bill deserve our compliments, be-
cause the Bill is comprehensive and as
I said over-steps the limit only in one
respect and that is in respect of the
provisions dealing with the bank
directors. This Bill provides for a
special officer whro would take charge
of all the assets, books of account,
etc., of the Bank immediately an
application has been made.

6 p.M.

This Bill also provides for the ap-
pointment of court liquidators in pre-
ference . to the present system of
having some private persons appointed
as official liquidators. This Bill also
provides that booked depositors’
credits will be deemed to be proved
which will be of great value in collect-
ing dues.

Then we come to a very important
provision in section 45D about the
gettlement of list of debtors. This has
been one of the very (trying
stumbling blocks in the way of realisa-
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tion of assets. This Bill also provides:
that entries in the books of account of
the banking company will be admit-
ted in evidence in the proceedings by
or against the banking company.

Then, as we all know, a very great.
step has been taken in preventing debts
due to banks being barred by lmita-

. tion in certain cases.

Finally thre Reserve Bank has been.
given a position which should belong.
to it, a logical position in the scheme
of things, with a right to tender
advice, carry out inspections and to.
make reports.

Mr. Chairman: I do not want to.
interrupt the hon. Member, But so far-
he has given the history of the past.
legislation and givén the purport of
what several sections contain. He has.
taken about fourteen minutes and I
have to see that the debate is finished
today. I will just request him to kindly
come to the point and finish his speech
as soon as possible.

Shri 8. S, More: He Is speaking
from the treasury benches and giving.
the summary.

The Parliamentary Secretary to the-
Minister of Finance (Shri B. R.
Bhagat): He is speaking from the-
centre.

Sari V. B. Gandhi: I shall direct--
ly come fo the prdvisions dedfing
with the directors. 8o far as the.
provisions dealing with the bank direc-
tors, especially the directors who are-
charged with misapplication, misfeas-
ance, retainer or breach of trust, are
concerned I believe none of us can
have any quarrel witk those provi-
sions. But there are certain other as-
pects of these provisions dealing with
bank directors, and even the manner
in which these provisions are worded
is not entirely free from offence to-
good taste. As between the delinquent
directors, and particularly the un-
scrupulous ones among them, and the
depositors there cannot be any doubt
as to which side the sympathies of the
House will go. But what do we find?
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Throughout the pages of the Bank
Liquidation Proceedings Committee's
_report and also in various places in
this draft Bill we find references made
“to directors which I think, to say the
least, are not very fair. I am not a
bank director. I do not aspire to be
.one. And I do not hold any brief for
them. But I want to say that this
.country still needs bank directors as
a class. Bank directors, normally, are
very respected citizens in their com-
munity. If there are wrong-doers they
should be dealt with by law, and there
_should be a law to deal with them.

Now, Sir, what exactly is all this
‘talk about bank failures and the part
the directors have played in these
failures? Here are the figures given in
the report of the Bank Liguidation
Proceedings Committee. Between 1926
and 1046, that isin a period of twenty
‘years, 164 banks failed. And the total
.of their outside liabilities amounted to
Rs. 2,12,00,000. 164 banks with a total
_outside liability of 2,12,00,000—that is
the number of those that failed in
twenty years. In six years, between
1947 and 1952, another 157 banks fail-
.ed (164 in twenty years and 157 in
six years) and the total of their out-
side liabilities was Rs. 27,50,00,000.
Now, Sir, why do we find this great
_discrepancy between these two periods
in the number of banks that failed as
well as in the total of their outside
liabilities? Is that all due to directors?
1 suppose directors in the twenty
years' period preceding were just
about the same type of men that we
‘have had in the next six years. Then
there must be other causes. And those
.causes, we find, are mentioned here
and there, such as that there was a
war, there was inflation, titere was
partition of the country on an un-
paralleled scale, and there was of
course the resulting economic disloca-
tion. These really are the tactors which
should explain this great discrepancy.

Coming more directly to the bank
failures in the immediate period of
1047-52, the causes of these fallures
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have been stated by the Bank Liqui~
dation Proceedings Committee in their
report on page 8, paragraph 18. Here
are, the causes as stated by the Com-
mittee. They say:

“The major part of these
fallures occurred from the year
1947 onwards. This was brought
about partly by the fact that the
public lost, confidence after the
Second World War in institutions
which during the war years of in-
flation received substantial deposits
which the management did not
invest judiciously. There were
other reasons as well which con-
tributed to these numerous failures
amongst which may be mentioned
the economic effects of the parti-
tion of the country in 1847. In
Punjab these banks which had
their major assets In what is now
West Pakistan, suffered a disaster
in the months immediately follow-
ing the date of partition.”

This is the analysis of the causes as
given by the Committee when they are
actually talking about the causes. But,
in various pages, observations about
bank directors are interspersed and
certainly they do not agreed with this
statement of theirs, I shall, just to
give an illustration, refer to page 32,
para. 49.

Mr, Chairman: I am very sorry to
interrupt the hon. Member. I asked
him to be brief. Now, it is ten minutes
past six. I propose to call another hon,
Member also. I would request the hon.
Member to finish his speech in an-
other flve minutes,. He has already
taken 25 minutes.

Shri V. B. Gandhi: In how many
minutes, Sir?

Mr, Chairman: I would request him
to be as brief as possible and finish
his speech in filve minutes.

Shri V. B. Gandhl: T will try.

In some places they say that the
failure of banks, for the most part,
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can be ascribed to mismanagement
and incompetence on the part of the
directors. In some other place they
say,—a very amazing sentiment to be
found in a book like this—that there
should be a day of reckoning between
the directors and depositors.

Dr. M. M. Das: That is the proper
term to be used.

Shri V. B. Gandhi: All right; I am
coming to that. )

It\is surprising that in the Notes on
clauses of this Bill, on page 18, we
find a statement like this:

“In the case of a banking com-
pany, the depositors whose moneys
are liable to be squandered,’—
whose moneys are liable to be
squandered, note that—"have no
volce in the appointment of
directors. Since the failure of a
bank is mostly due to mismanage-
ment and misdeeds on the part of
the directors, it is reasonable that
the delinquent.directors and the
auditors should be made answer-
able for defaults and be liable to
penalties.” .

It is this kind of mood in which the
whole Bill has been framed so far as
the provisions regarding directors go.
T shall refer to the relevant provision.
Section 45G sub-clause 9 says:

“Where on such examination,
the High Court is of opinion
(whether fraud has been commit-
ted or not)—

(a) that a person who has been
a director of the banking company
fs not fit to be a director of a
company,............

that person shall not, without
the leave of the High Court be a
director of......... any company....."

It is rather difficult to understand why
we are asking the court to declare
that a certain person is unfit, and also
why he is going to be declared unfit,
even though no fraud has been com-
mitied. A director may be disqualified
But, saying that a director is dis-
qualified is something different from
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saying that a director is found unfii..
If he is really found unfit and you are-
going to disqualify him for 8§ years,.
how can you say that after five years,.
he becomes again fit? If he is dis-
qualified, I can understand that the
court has the power to remove the dis-
qualification and make him qualified
after 5 years. I have given notice of
an amendment to that effect. There is
a provision in the Indian Companies
Act, section 141A, which I think would
meet the needs of the situation. It is
a very well worded section and I shall
read it. The section says that a direc-
tor or manager or other officer of the
company, convicted as the result of a
prosecution initiated under this section,
shall not without the leave of the
court be a director of, or in any way.
whether directly or indirectly be con-
cerned in or take part in tlre manage-
ment of a company for a period of’
five years from the date of such con-
viction. A very similar provision
exists in the English Companies Act
of 1848.

Mr. Chajrman: That means that the:
other hon, Member whom I propose to
call will not be able to finish his
speech.

ghri V. B. Gandhi: One minute, Sir,
and I shall finish. There, in the Eng-
lish Companies Act, disqualification is
made dependant upon fraud being
committed. Here, in the present Bill,
fraud or no fraud, we are out to:
declare him unfit.

Dr. M. M. Das: Incompetence.

Shri V. B, Gandhi: I think our
country still needs the progress and
expansion of banking facilities. Today,
in our country we have hardly 4,000
banks, which“comes to one bank for
80,000 people. In other countries like
Canada and U.K., there is a bank for
every 4,000 of the population. If we:
ever hope to come anywhere near their
level, we shall have to have 90,000
banks. Let us try to achieve what we-
want without hurting -or humiliating
any class of people. On the contrary,.
let us try to encourage them.
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Shri K. K. Basu: Mr. Chairman, at
the fag end of this debate on the
general consideration, I would like to
express my views on certain points.
As 1 have already indicated, I would
not take much time and detain the
.House,

This particular piece of legislation
«concerning banks relates only to the
procedural part, resultant on the re-
commendations of an expert committee
.appointed by the Government in 1952.
As many hon. Members who have
.spoken have said, it was expected that
the Banking Companies Act when
amended, will do some positive good.
‘But, we are here dealing only with
the procedural part concerning banks
‘which have been wound up under th
Indian Companies Act or Banking
Companies Act. While discussing this
Bill, we should have liked to deal with
-certain other provisions regarding the
functions of the Reserve Bank and
also the duty of the Government to
regulate the working of this Bank,
‘which to a large extent, if I may be
permitted to say so. can be considered
‘ags & social institution. Strictly speak-
ing, the bank may be a shareholders
bank; but a large percentage of the
population, though they have no stake
in the management, have everything
‘to stake in the bank if it is managed
in a wrong way. We thought that the
‘Government, while bringing forward
this legislation, would have tried to
-deal with all these problems, so that
a lacuna in the administration of
banks in this country could be done
away with. However, in view of the
urgency of the situation, Government
has brought forward this Bill, based
«on the report of the Expert Committee
appointed last year, deallng with the
procedure under the Banking Com-
panies Act.

In view of the shortage of time. I
-do not want to go into the details of
‘what we expected there should have
‘been in this Bill, but I shall deal with
the Amending Bill before the House.
Before 1 actually go to the Bill, I
should like to mention that the hon.
Deputy Minister of Finance romes
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from the State to which I belong and
he himself has wide experience of the
results of bank crashes on the come
mon people of my State had to face
daring the last 6 or 7 years.

Even in the present Banking Com-
panies Act there are provisions in
Sections 35 and 36 by which the
Reserve Bank of India and the Central
Government can intervene in the
administration of the Banks. The Gov-
ernment can ask the Reserve Bank to
look into the matter and report about
the manner in which any particular
Bank has worked. When this parti-
cular legislation was being discussed
we thought that the Government would
give us an idea of to what extent in
the last six or seven years when so
many Banks have crashed the Reserve
Bank of India and the Central Govern-
ment have discharged their responsi-
bility towards the people and the
depositors in our country. Unfortunat-
ly, no report has yet come forward,
and so far as our knowledge goes the
Reserve Bank and the Central Bank
did very little to discharge their res-
ponsibility in this regard. However,
by bringing forward this belated legis-
lation there may be a chance that a
very small percentage of the money
that is going to be lost may be saved.

In this connection, a provision has
been made for the appointment of
Court liquidators. The Banks Liquida-
tion Proceedings Committee speci-
fically compared the position of the
Court Liquidator and the private liqui-
dator as found in two important com-
mercial cities of our country—Bombay,
and Calcutta. As a result of that we
are now going to appoint Court Liqui-
dators with a view to minimise the
cost of liguidation proceedings and
in an attempt to safeguard the
interests of the depositors. But we do
not know why a proviso has been
added by which the High Courts have
been given the power to appoint pri-
vate liquidators in preference to Court
Liquidators. I do not know whether I
should say more in detail because
already exception has been takan to
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.-remarks made about the functioning
~0f Courts. However, I should say from
my own experience in my State that
-our High Court has not discharged its
responsibility so far as the depositor
is concerned.

We know—I will not go into
~details—that in 1946 and 1947 a large
‘number of Banks crashed. Unlike in
Punjab, in our State of West Bengal,
we can dilferentiate the two categories
-of bank crashes: one class, a large
percentage of whose assets is in
‘Pakistan and could not be recovered;
and another of quite a number of
banks whose Managers or directors
indulged in a very obnoxious form of
.share market dealing or fatka dealing.
It is known to everybody, and more so
1o the Deputy Minister who is piloting
this Bill, that these directors just
squandered away the cash deposits of
the Banks by going in for shares
which possibly had no value or by
buying them at inflated prices. As
soon as the prices came down, the
-entire burden war shifted on to the
‘banks. As a result of the war, small
traders who had made some profits
‘because of inflated prices put their
warnings in these banks. But unfortu-
nately one fine morning, as a result of
the actions of these directors and
managers and as a result of the com-
plete callousness and inactivity of the
Reserve Bank to exercise their powers
even under the then law, these
depositors had to suffer and possibly
‘were completely ruined.

From 1047 it took two years, and
in 1949 the Banking Companies Act
came. I thought when that Act was
‘brought into force that from the cumu-
lative experience of all the States and
more so of the State wherein so many
‘Banks had gone into liquidation, the
Act would have been made fool-proof.
One fine morning the lawyers found
all the proceedings, whether in a
Munsiff Court or a District Court,
were brought before the High Court
under the provisions of the Banking
‘Companies Act. I know in the Calcutta
‘High Court in one day nearly 700
plaints were filed, and the valuation
of the plaints were Rs. 175, Rs. 125,
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Rs. 225 and so on. I know of a parti-
cular Solicitor who actually flled 325
plaints in one particular day, the total
value of which did not come to
Rs. 2,000, because there were small
claims and they were all brought for-
ward. And unfortunately for this
claim of Rs. 175, as my Deputy Leader
has already pointed out, the legal cost

. which is allowed by the Rules of Pro-

cedure of the Court was Rs. 400 to
Rs. 500. Our High Court has taken
three or four years and even then it
has not found the time to frame the
rules under the -Banking Companies
Act. And the Calcutta High Court
possibly ranks as the first in our
country.

When that is the position today, we
again give an option to the High
Court to do away with the Court
Liquidators. The attitude of the High
Court in this matter should have been
different from dealing with an ordi-
nary litigant. It was a complete econo-
mic crash coming at a particular
period which had tremendous reper-
cussions on the socio-economic charac-
ter of our society and our country.
But the High Court took 2} yeare to
decide the procedure, whether they
should be considered as applications
or they should be suits, by the appeal
courts, They were thinking in an
abstract way that it was the right of
litigants to fight in their own way as
in normal circumstances and bring
forward evidence. In these cir-
cumstances, if we give  sume
power to the High Court, I do not
know to what extent—however
pious the wish of the hon. Deputy
Minister may be, he will be able to
save the moneys of the common man
and the depositors of our country.

In the second reading I shall be able
to deal in detail with this particular
Clause, because under the Banking
Companies Act, the Court may do
away with the Committee of Inspec-
tion which has been provided for
under the Indian Companies Act.
Therefore, if a private liquidator is
appointed and the Court decides there
should not be a Committee of Inspec-
tion, the ordinary depositors will
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practically have no say. An ordinary
depositor has probably deposited
Rs. 500 or Rs. 1,000 or Rs. 2,000 and
supposing he lives 300 miles away, he
cannot have the time and he will not
take the initiative to come forward
and look into the administration of the
liquidators. I say with a full sense of
knowledge and responsibility that only
a few days back, just before the last
vacation of the High Court in Cal-
cutta, there was a case. A Member
of the English Bar had been appointed
liquidator three years back. He has
collected Rs. 125 lakhs, but as yet he
has not furnished a security as
ordered by the Court. He is working
on an interim order. And to the credit
of our present Company Judge I must
say that he immediately removed the
liquidator. In some cases I have seen
that possibly, for reasons which I do
not want to disclose, Judges have been
lenient towards the members of the
profession so far as their work as
liquidators is concerned. Therefore,
even though a liberal provision has
been made giving power to the High
Court to do away with compulsory
appointment of the Court Liquidator,
some safeguard or check must be pro-
vided. For that reason I have moved
an Amendment. I hope I shall get an
opportunity to speak on it.

Then I come to the question of legal
charges. I would suggest that an
attempt should have been made—I do
not know whether it is possible under
the rule-making powers of the execu-
tive—by Government to have paid
lawyers for this purpose. If a lawyer
is appointed, in the course of his ordi-
nary work, he has to charge normal
fees; unless he is possibly a raw man,
he will always charge some fees. I
would suggest that you should have a
body of men in places like West
Bengal and Travancore-Cochin, where
quite a large number of banks has
gone into liquidation, and I think it
gshould be very easy to get efficient
men on a decent pay. If the Calcutta
Corporation could afford to have a
paid solicitor to work as a whole-time
man, and if a local body like the
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Calcutta Improvement Trust could
have a paid solicitor, why should not.
ghese ligquidation proceedings also be:
conducted by paid lawyers on a salary
basis, and not on the basis of parti-
cular fees for particular cases?

As is provided for in the insolveny-
cases, I wish there had been some-
concession, even in respect of thes~
liquidation proceedings, in regard to
court fees, Otherwise, even as put
forward by Mr. Justice Chakravarty,
of the Calcutta High Court, nearly
50 per cent. would be eaten up by
court fees, and the fees for counsel. 1
hope the hon. Deputy Minister him--
self, who at one time, when he was
sitting close to us, was a champion of
these banks. . .

Shri A, C. Guha: I was never a
champion of these banks.

Shri K. K. Basu: I mean the deposi~
tors. One other point I would like to
emphasize in this connection, and that
is. . ..

Shri 8. 8. More: I think it ig time
to adjourn, Sir.

Mr. Chairman: I know it.

Shri K, K. Basu: I shall take just
five or six minutes.

The next point I would like to em-
phasize is in respect of the deposits
made by the employees of the banks
as security. There have been conflict-
ing decisions on the gquestion whether
they should have preference over the
other creditors or nol. As you know,
Sir, an accountant or a cashier, when
he is appointed on a salary of Rs. 180
or so, has to make a deposit of
Rs. 1,000, which might possibly be the
savings of his family, or his father or
some of his relatives. When the bank
goes into liquidation, all that amount
is lost. If he is not given preference
over the other secured creditors, it
may take a long time for him to
realise that money. There should have
been some provision In the Bill, to
safeguard the interests of these per-
sons, and to treat them as creditors
with some preferential treatment. A
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similar  provision should also have
been made, in respect of the provi-
dent fund of the employees. It is true
that the depositors would get only a
fraction of their claims, but these are
the people who have given their best
to build up these banks, and because
of the misbehaviour or mismanage-
ment of some directors, they have had
to suffer. These are some of the
points which I would request the hon.
Minister to take into consideration.

So far as the provision in respect of
the directors is concerned, I would like
my hon. friend Shri V. B. Gandhi, to
come down to my State, and see for
himself in what manner these direc-
tors have behaved. I would rather say
that the High Courts have been lenient
to the directors, for the last six years
or so. Only in recent months, the
Calcutta High Court has prosecuted
about four or flve directors. I know
of the case of a very eminent director,
who, when he was asked, by the High
Court. under the Banking Companies
Act, to disclose his assets, came to the
High Court and said, I have nothing
left in my name, I have no assets in
my name. Possibly everything had
been transferred to thre name of some-
body else, and the law of the country

552 PSD,
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allows that. But fortunately, here [
find some provision in this connection.
I doubt whether that provision is
strong enough to catch hold of those
directors who do not discharge their
duty to the shareholders. They must
realise that they owe a duty to the
shareholders, and they should respect
the fact that a bank i merely a soclal
institution. Unless they develop this
mentality, they should not be allowed
to act as directors of any banking
concern.

With these few words, I oppose the
motion for referring the Bill to the
Select Committee. In wview of the
urgency of the Bill, I feel that it must
be passed In this session itself.

Mr, Chairman: The hon. Minister.

Shri A. C. Guha rose—

Shri 8. 8, More: Are you continuing,
Sir?

Mr. Chairman: Is the hon. Minister
likely to take long?

Shri A. C. Guha: Yes.

Mr. Chairman: Then I shall adjourn
the House till 1-30 p.M. tomorrow.

The House then adjourned till Half
Past One of the Clock on Wednesday,
the 2nd December, 1953.
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